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THE 
PARLIAMENTARY DEBATES 
(Part I—Que«ttofi» and Aawers) 

OFFICIAL BEPOBT

16S9

PARLIAMENT OF INDIA
Thursday, 22nd February, 1951

The House met at a Quarter to Eleven 
of the Clock,

CMr. Deputy-Speaker m the Cliatr] 

ORAL ANSWERS TO QUESTIONS

M in im t t m  P r ic e  t o r  R a w  J u te

•1638, airi A. C. Gaha: Will tb« 
Minister of C m m em  uid UOoMtn be
pleased to state whether the Goverzt* 
ment of India contemplate fkxing a 
minimum price for raw jute to be paid 
to jute growers as is done in the case 
of the sugar^rane growers?

The Deputy Minister of Cm* 
meree and ladii^ry (Slirl Kannair-
iku*): No, Sir. The Ck»vcmment of
West Bengal have, however, tak^ 
powers to fix minimum prices of raw 
iute bought from the cultivators 
under clause 10 of the Raw Jute 
(Central Jute Board and Miscellane* 
ous Provisions) Ordinance, 1950.

Shri A. C. Qiilia: Have the Govern
ment any idea at what price jute is 
being purchased from the jute grow
ers?

Sliri Kannarkar: We presume that 
it is being purchased at the fixed 
price. That is our presttmption.

^ r i  A. C. Giidia: For instance the 
fixed price is Rs. 35 at Calcutta. I 
want to know at what price it is pur
chased from the jute ^Qwers.

Shri Karttftrkar: I shall have tliat 
«oliected. But it is different at diff
erent places depending on the dis
tance. In Calcutta the price is R«. 35 
p& maund as my friend knows.

^Wirl A, C. Oldia: !■ it not true that 
the Oovermn^t has got an integrated 
plan for the lelf^ul&^iency of Jute.

^23 PSD

1640

cotton and food and, if so, w Im  the 
tnjnhravm prioe has been fixed in res
pect of cotton and sugarcane ^ ly  
has the Government not fix^  any 
minimum price in respect of jute?

SItfl Kjunaifcar: I am afraid the
Question is mixed up with two parts. 
As regards the first part whetl^ 
there is an integrated plan, my m- 
formation is that there is an mtcgra- 
ted plan for the growth of ji;^, 
cotton and rice, I could not exac^  
foUow the second part of my friends- 
question.

Shri A. C. Gnha: While in respect 
of the other two items, namdy cotton 
and sugarcane, minimum prices have 
beai fixed, as also for wheat and rice 
w tai procuTMnent is done, why has 
an exertion been made in case oi 
the jute growers?

Shri Kamaihar: It has not still 
been found necessary to fix minimum 
prices for jute. But as my hem. 
friend knows from the answer, in the 
Ordinance concerned Grovemmeot 
have taken powers to fix minknum 
prices whenever necessity arises.

^ iri B. fL Das: There was a pro
posal about raising the ceiling prices 
arwi it was being considered- Has 
any decision been taken about that?

Shri Karmarkar: No, Sir.
Shri A. C. Gvha: As r^ards the 

question of minimum prices for jute 
being fixed, have the Government en
quired how much profit the middle
man is making in handling the jute 
from the jute grower to the mill?

Shri Karmarlcar: We have had no 
enquiries made, but diff<Mrent inform
ation is convej^ at diflfwnt times. 
It varies.

Shri A* C. Goha; Will Government 
make an enquiry as to what profit 
the mid^eman makes in the course 
of handling jute?

Shri K annaiij^: i;>o I understand 
my Irhaid to mean by ‘middlTOa»
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the man who directly purchases from 
the grower and sells there?

^ r l  A. C. Cssha: The man who
directly purchases from the nt>wer 
and supplies the jute to the ^ t r a l  
Jute Board.

have the institution and
functitms of such Committees?

Shri 1 shall have an
enquiry made on that

Shri Sanwgdliar Das: Does the
price that has been fixed ap i^  to 
the other growing areas such as 
Orissa, Bihar and Assam?

Sliri KMrBuakMn Yes. Sir, it does.
»uri Jaaai Ram: Does Govern

ment, in fixing minimum prices, con
sult any organisation cm behalf of^the 
growers?

Sliri Kamarkar; Cerumily, we con
sult all prominent organisations. We 
welcome all suggestions and we coo- 
sider all of them.

Shri Ihaa^imwala: Is it a fact
that because of the very low price 
that the jute growers are gettinc, 
they are getting discouraged to grow 
more jute?

Shri Karmariur: Government does 
not agree that they are getting a ôw* 
price at Rs. 35 per maund.

Shri BftottvaHi: Has any F̂ ;>re-
sentation been made to Gc^emment 
fbr fixing minimum prices for jute?

Karmarfcar: Not to my know
ledge. But I shall make enquiries 
and tell my friend if there is any.

T r u s t e e  C cn sM n rE ss

H639. Pnt S. N. Mldira: Will the 
Prime Mislirter be pleased to state:

(a) whether an agreed decision has 
been arrived at between the Govern
ments of West Bengal, Assam , and 
Tripura and the Government of East 
Bengal in the matter of setting tip 

Trustee Committees for Evacuee Pro
perty; and

(b) if so, whether necessary legis
lation has been enacted to set up such 
committees?

The Depvty MlaMer of Exteraal 
AlUIrs (Dr. Keiduur): (a) and (b).
Yes. The Governments of East Ben
gal, West Bengal and Assam have 
promulgated on the 6th Fel>ruary»
1951, Ordinances for setting up Eva
cuee P rop^y Management Com- 
m itt^  in their areas. The Tripura 
State is expected to take similar ac
tion shortiy.

Prof. S. R  mOtrrn: May I know 
whether the Government of India

Dr. Keskar: The Ordinances for set
ting up the Committed have be«i 
promulgated now. The Committees 
wiU be set up shortly. The questicm 
will arise only when the Committees 
are set up.

Shri A. C. Giiba: When <k) the Gov- 
ermneat propose to set up the Com
mittees?

Dr. Keskar: Very shortly.
Shri A. C. Gttha: What will be the 

functicms and terms of reference of 
those Committees?

Dr. K ed»r: The main fimction of 
the Committee will be to look after 
the proper management of the pro- 
p ^ y  of an evacuee poiding his return.

Shri B. K. Das; Has the limiting 
date for this purpose, namely 31st 
December 1950, been extended or does 
it remain unaltered?

Dr. Kedoin I think the date is not 
December 1950. The Committ^ will 
take charge of evacuee properties in 
the following cases:

(a) if b^ore the 31st March, 1951 
the evacuee makes to the prescril>ed 
autl^ity a declaration of his inten- 
ticm not to return to his h<mie;

(b) if, after the fflst March. 1951, 
the evacuee has not returned to his 
home whether there is or there is not 
a declaration by him of his intention 
not to return and whether there is or 
there is not an application by him to 
the Committee to take charge of his 
property.

Prof. S. N. M iito : May 1 know 
whether the legislation necessaiy tor 
the purpose would be passed by t ^  
State Assembly or whetiier it wiM 
have anything to do with the Centre 
also?

Dr. Keskar As I said, the ^Ordi
nances have been promulgated by the 
various States and certainly the States 
will make legislation wherever neces
sary.

Shri A. C. Ooha: Will the Com
mittee also take up the propertiw of 
those who will be leaving Eairt P ^ » -  
ian in 1951, or is there a dead-Une that 
after that date no evm u ee  Property 
will be taken over by that Committee?

Dr. Keakar I think it U mainly 
intended for those who have left up to 
the dead-line of this date which I have 
just now quoted.

Bahn Shigh: WUl the
decision of the Committee be binding 
on the Government concerned?
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Dr. Keakar: Naturally  ̂ the decision 
of the Committee will be binding on 
Government.

Shri B. K. Das: According to the 
terms of the agreement the migrants 
from Bihar also will come under the 
purview of this arrangement, that is. 
their properties also will be taken 
charge of by the Trustee Committees. 
Has it been decided to form a Trustee 
Committee in Bihar also?

Dr. Keskar: As far as the Ordinances 
about which questions have been put 
are concerned, Bihar is not Included in 
this.

Pandit Mnnishwar Datt Cimdliyar.
Are these Committees set up jointly 
by the different State Governments, or 
are separate Committees of State Gov
ernments working under the agree
ment that has been reached among 
these State Governments?

Dr. Keskar; The Committees have 
been set up according to the agree
ment that has been reached between 
the two Governments. The Com
mittees will be composed of the repre- 
.sentatives of the minorities concerned 
with a presiding offker given by Gov
ernment.

Shri S. C. Samaata: What will be 
the basis of the constitution of these 
Committees? Will they be formed ac
cording to the Ordinances promulgat
ed or will they be according to the 
Act which will be enacted?

mr. Deputy-Speaker: He has said al
ready that it will be settled later on.

Dr. Keskar: Of course, the Ordi
nance would be converted into an Act. 
It makes no difference.

T rade Marks (Infringement)

•1640. Shri Sidhva: WUl the Minis
ter of Commerce and Industry be
pleased to state:

(a) how many cases of infringement 
of Trade Marks were reported during 
the years 1949 and 1950, each year
separately; and

(b) in how many cases action was 
taken for such infringement of Trade 
Marks and with what results?

Hie Deputy Miiiister ot Comaieree 
and Industry (Shri Karmarkar); (a)
(5overnment have no figures regarding 
the number of cases in -w îch Trade 
Marks have been infringed, but 
several complaints have been received 
in recent months alleging infringe
ments in respect of trade marks.

(b) Action in respect of infringe
ment of trade marks has to be taken 
by the owners of the trade marks,con
cerned, and not by Government. No

figures are available as to the numbi? 
of cases in which action was taken by 
the owners, said no informaUoin is 
available as to the results.

Shri Sidhva: May I know whether 
any agency eadsts with the Govern
ment in regard to the detecting of
such cases? If not. what are the 
reasons for not having it?

Skri Karmarkar: I should like to in
form my hpn. friend the present posi
tion, According to the law as it stands 
at present, the offence of infringonent 
of trade marks is a non-cognizable , 
offence. We have received complaints 
that there is a sizable number, roughly 
about 10,(KK) during the last year of 
infringement of sudi trade marks and 
we are considering the question as  ̂to 
whether it would not be better to 
make the offence cognizable. There
fore under the present law. we could 
not find out because the infringers of 
trade maiics do not take us into thwr 
confidence.

Shri SidkTa: Has the Government 
no information regarding the cases 
that have been actually prosecuted?

Shri Karmarkar: As I said in the 
printed answer the figures are not at 
present available. We shall try to find 
out—but that involves enr»uiri^ in the 
whole of India. •

Fandtt Moaiskwar Datt Upadkyay:
What are the headquarta*s for the 
registration of these trade marks and 
are there any territorial or regional 
jurisdiction or special jurisdiction ac
cording to subjects fixed?

Shri Karmarkar: It does not arise
out of the question.

Shri MoaavalU: May I ask how 
many complaints were received in the 
recent months?

Shri Karmaikar: The exact number 
of the complaints received is not with 
us now but a number of representa
tions from Chambers of Commerce and 
Associations of manufacturers stating 
that in recent years the infringements 
have been common, have been re
ceived.

Shri SMkva: May I know whether 
some merchants or the Qiambers of 
Commerce have made representations 
to the Government to the effect that 
some printing presses have specialized 
in producing imitation labels? May 1 
know with regard to this particular in
fringement whether Government have 
taken notice of that representation 
made?

Shri brm afkar: Our general infor
mation is that tile procedure in in
fringement of trade marks is to make 
exact replicas of the containers and
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labels used by manufacturers of well- 
known goods and to use such contain
ers ^ th  spurious goods and in some 
cases second-hand containers are used 
for the purpose. We have not got a 
specific complaint that such and ^ch  a 
lab^ is used excepting one.

Shri T^ayndhu: May I Icnow whe
ther the offices in Bangalore, Bombay 
and Calcutta are treated on the same 
level?

ShH Manuukmr: Again, f  shall 
very h^py to answer that quesUcm if 
it is put down. It does not arise in my 
opinion out of this question.
Sooth A frican  GovEasMEnr’s instruc

tions TO A ir  H ostesses

*1641. Shri mSkwzi (a) Will the 
Prime be pleased to sUte
^^ther it is a fact that the South 
African Government have issued a new 
set of instructions that whemever a 
plane lands in that coimtry and Indian 
passengers leave their seats, the A^ 
S ^ s e s  ^ould put a red tape on all 
articles tor the purpose of waging 
them by a hygienic p r o c^  iratead of 
the usual laundering applied to arti
cles used by White People?

ib) If so, in how many cases have 
such instructions been carried <wt by 
^  Air hostesses in the case of Indian 
passengers?

(c) Have Government taken, any 
action in this matter?

The 0epiity Minister of E x t e ^  
Affairs (Dr. Keskar): (a) Accordmg
to the information received by Gov
ernment, the South African Airways 
have issued instructions for specie 
hvgienic laundering of al) linen and 
other articles of equipment used by 
non-European passengers ^ v e U ^  
in South African planes. The Air 
Hostesses and others concerned have 
been asked to tag afl such articles. 
Government are not aware whetn^ 
these instructions have b ^  
under the authority of the Sou^ 
African Union Government or by the 
South African Airways themselves.

(b) Government have no informa
tion.

<c> This is, apparentiy, a furtto 
application of the policy of SfgregBuon 
of non-Europeans in ^uth 
which is the ^ l a r ^
Government of tte Um<m of 
Africa. As the House is aware, we 
Government and the people of India 
have taken the strongest objecUon to 
this policy which is insultmg not only 
to Irfans but to all iion-furopear«. 
The vtole question has been before 
the United Watioiuu where r ^ U y  a 
resolution was passed in regard to this

general policy. Government do not 
propose to make repeated protests 
about various applicaticms of this . 
policy, but all such applications are re
levant to the consideration of the main 
issue by the United Nations.

Shxi Sidhva: Am I to understand 
clearly from the hon. Minister’s ans
wer that those instructions issued by 
the South African Government for the 
disinfecting of clothes etc. of the 
passengers arriving in South Africa 
are only for Indian passengers and not 
for all pass^gers?

Dr. Keskar: They are for all non- 
European passengers and as I said we 
are not sure and we do not know whe
ther it is the South African Govern
ment who have issued these instruc
tions or the South African Airways. As 
far as the pass«agers are concerned, it 
is the South African Airways who have 
issued the instructions.

Shri JoAChim Alva: Government in 
the past had taken certain retaliatory 
measures against South Africans in 
India. Are those measures existing 
now or have they been withdrawn or 
r^Axed? Are Government aware that 
a large number of South Africans in 
this country are posing themselves as 
Europeans or as nationals of this 
country?

Dr. Keskar. They are in force even 
now. They will be imtil the situation 
changes. I am not aware of South 
Africans masquerading under the 
nationality of other countries. We 
can only take measures against those 
who are South African nationals, ^ t  
is those who have got a South African 
passport. It is not possible for us to 
take measures against others.

Shri Kamath: Was ^ is new r^ula- 
tion, Sir, with regard to the hygienic 
laundering of non-Europeans* baggage 
introduced after the enforcement of 
the Group Areas Act or earlier?

Dr. Kedur: Most probably after 
that, I am sorry I cannot give the date*

Shri SyMDaaadaa Sahaya: w m  ^
Government be pleased to state they 
wouW have any objection to Indian 
Airway companies passing similar ms- 
tructions to their air h o s te ^  as have 
been done by the South African Gov
ernment against non-®uropeans7

Dr. K e d o r : No, Sir.
Pandit Kwwni: Have Government

made any efforts to obtain accurate m- 
formation on this subject?

Dr. Keskar: This is very definite and 
clear that the South African Aimdys 
have issued such instructions and that 
they are can^^g them out is quite 
clear»
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______  WiU Govemiaeat
also find out whether the South African 
Airwfi^s ha’̂  done this of tlfeir own 
accord or it was under instructions ex
plicit or implied of the South African 
Government?

Dr. Keakar: If the hon. Member is 
interested, we can certainly do that, 
but as I said in my answer* we do not 
see that any useful purpose will be 
served by pursuing this question, as we 
know w ^  the policy and the attitude 
of the South African Government

VTT W
VTTO W ffTVR. %

qm ^  T>r arm t  vn
n ijfil t

VRcfhft TK ^  t  ?
fSeth Goviad Das: lias any com

munication been received from the 
South African Indian Congress in this 
connection wherein it is mentioned 
that although these rules are professed 
to apply to all non-Europeans they are 
in fact being applied to Indians only?]

IT® ^  5TR̂ rCT ^
^  m  3rmr t  *

[Hr. Kcskar; So far as I know* no 
such communication nas been received.]

Shrtniati Reiiiika Ray: The hon. De
puty Minister in his reply stated that 
the Government do not contemplate 
such action against all non-£uropeans 
but if it is a fact that it was at the ins
tance of the South African Govern
ment, would they consider bringing 
in similar regulation at least against 
South Africans?

Dr. K e ^ r : The number of South 
Africans who might chance to travel 
by our Airways would, I think, be in- 
flnltesimal and Government does not 
think it proper or feasible to pass such 
a legislation for a few South Africans 
who might be travelling by our Air
ways.

Shri Siahva: May I know whether 
this order is also applicable to the air
crafts which are flown by Indian com
panies between India and Johannes
burg?

Dr. Keskan There are no Indian Air 
ways going to South Africa. Probably 

hon. ^end is thinking of our Ser* 
vice to East Africa,

ffiuct Katfonkan May I know
whether there are no ihtemational oiv 
ganizations like an international or
ganization to which such insults couM 
be r^erred for redress?

Dr. Keskar: There is an Internation
al Civil Aviation Organization* but I 
do not know whether it is comp ' 
to take cognizance of tiiis 
matter.

Shri Kamatili: Is it because Gov^n- 
ment find it difBcult to distinguish 
South Africans from Europeans or 
other Whites tiiat they consider that it 
is not possible or rather difficult to 
apply such regulations to Soutii African 
passengers travelling by our Airways?

Tiie PrtBM ISaistn iSlai Jawaliar> 
lal Nehra): There are very very few 
South Africans in India—I cannot give 
the number—^ve  ̂ infinitesimaL Out 
of those very few, presumably still 
fewer think of travelling by air. It 
would mean not harassing that parti
cular individual: but hprassinp all 
passengers to find out if possibly a 
South African is amongst them. Going 
about asking everybody, ‘Are you a 
South African*, is a totally impracti<^ 
ble nroposition. That would mean ^  
much resentment from every passenger 
that the hon. Member can only imagine 
that we cannot do it.

Shri Kamath: Sir, is it not possible...
Mr. Depnty-Speaker: Next question.

Rkhabilttatiow Benefits to Displaced
Students

*1642. Dr. Bam Snhhag Siagh: WiU
the Minister of RehaMlitaiio& be oleas- 
ed to state whether it is a fact that dis
placed students who have secured 
scholarships are being denied other re
habilitation benefits to whicrh they are 
«it!tled under the schemes approved 
by the Government of India?

The M l f i ^ r  o f State for Reliabfltta- 
tkm (Shri A. P. Jala): No. ^

Dr. B « a  Snhliag S ia i^ : May I know 
whether any comi^nts have been re
ceived by the Relmbilitation Ministry 
from students who secured a scholar
ship on merits, stating that their re
habilitation benefits have since l>een 
discontinued?

Stai A. P, At a very early
stage, some complaints were received; 
but, action was taken on those com
plaints and now, if a student gets a 
merit scholarship, rehabilitation bene
fits are not denied or stopped.

Dr. Rasa Sitbhag S ia i^ : May I know 
the names of the State Govemm«its 
who had denied rehabilitation benefits
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to students who had secured scholar  ̂
ship on merits?

Shrl A. P. Jato: There were sppramc 
cases here and there. I cannot W  
whether any State passed any such 

 ̂order.

^  Tt i  ^  ^ ^
^  ^  ^  ^  ^  t  
TTfrif ^  I  ?

[Lala Achint Ram: Will tiie hon.
Minister be pleased to stete wheto^ m 
view of increasmg d e a m e ^ ^ e  Gov- 
emm«it propose to . amount of stipend given to the students 
studying in colleges?!

^  i  I
[Shii A. P. Jain: There is no such 

proposal.]

^

^  ^  i ; i -  «  ‘S 

-  u**
fGiani G. S. Musafir: What is the 

number of those students who are g ^  
ting scholarship but have also applied 
for loans?]

ift «fto v r : 3R eft sft
^  !lff I , aftt ftfllft’ff ^

#  at ^  ^  ^  ^
^  I

[Shri A. P. Jain: There is no scheme 
for loans now, and the question does 
not arise in case of students.]

Dr. Ram Sabhag Slngb: May I l^pw 
the amount of monthly allowance which 
a displaced student gets?

ghri A, P. Jain: Intermediate in Arts 
and Science, Inter. Com., Diploma 
course in Agriculture and 
Science. Rs. 30; BA., B.Sc., B.Sc. ( ^ ) ,
B.Com., Rs. 40; Degree course m Civil, 
Mechanical and Electrical Engineering 
Mining and Metallurgical and Medical 
courses Rs. 60, Diploma courses in the 
above group Rs. 50; Chemical, Navi- 

» gational and Irrigational Engineering,

Rs 40 Radio Servicing, Automobile 
Ezigin^ring and Technological courses 
Rs. 30; other courses not specified a^^e 
Rs. 30 to 50 at the discretion of Ae 
State Government depending on the 
cost of each course.

Dr. Ram Sobhag Singhr ^Tiat is the 
total number of displaced stuaents who 
are receiving rehabilitation benefits?

Siiri A, P. Jain: I have not got these 
figures. The collecUon of these figures 
will mean a considerable amount of 
labour.

Pandit Munishwar Datt Upadhyay:
May I know whether this amount ttiat 
they are getting is for their mamten- 
ance or whether they have to pay 
school fees and other charges also out 
of this amoimt?

Shri A. P. Jain: These stipends are 
not meant for the maintenance of the 
student; but they cover the expens^ 
on tuition fees, bonks, instruments and 
other things.

Shri K. C. Sharma: What is the total 
amount spent on stipends?

Shri A. P. Jain: This scheme has 
been started during the torrent year 
We are not in a position to state how 
much will have been spent at the end 
of the year.

Mr. Deputy-Speaker: Next question. 
1644.

Dr. Ram Snbhag Singh: On a point 
of order, Sir, I do not know the reason 
why my question 1643 was disaUowed.

Mr. Deputy-Speaker: It has b^n 
transferred to the Minister of States 
for answer on 28th February 1951.

Siiri Kamath: He should have been 
Informed.

Mr. Deputy-Speaker: I will ask them 
to inform him.

Shri Kamath: Informed earUer, Sir.

Demarcation op Boundary between 
India and Pakistan

•1644. Pandit M. B. Bhargava: WUl 
the Prime Minister be pleased to state 
what progress, if any, has been made 
towards the demarcation of fixed 
boundary lines between In to and 
Pakistan in accordance with the Red- 
clifTe and Bagge Awards?

•nie Deputy Minister of External 
Affairs (Dr. Keskar): The ^Progress 
made in the demarcation of the Indo-
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Pakistan boundary in the different 
areas is as follows:—

West Bengal—East Bengal
Out of the total length of 700 miles 

constituting the boundary between 
West Bengal and East Bengal, a length 
of 90 miles, in the district of Murshid- 
abad, was referred to the Bagge Tri- 
bjunal and in accordance with its 
Award, air photography of the area 
has been completed and a hydrographic 
survey is in progress. It is hoped that 
the middle of the main channel, which 
will form the boundary in this area will 
be fixed in the course of the year.

As regards demarcation of the rest 
of the West Bengal— Êast Bengal 
boundary, work has started in Novem
ber 1950 and about 105 miles of the 
boundary have been reconnoitred and 
positions for fixing pillars have been 
suggested. The demarcation of the 
entire boundary is expected to be com
pleted in three years.

East Bengal—Assam boundary
The demarcation of the disputed 

portion of the boundary, in the 
Patharia and Kusiara areas, in accord
ance with the Award of the Bagge 
Tribunal, is awaiting agreement bet
ween the Governments of India and 
Pakistan on certain matters.

The ground reconnaisance work of 
the undisputed portion of the Assam— 
East Bengal boundary is expected to 
be completed shortly and air photo
graphs of the area are expected to be 
taken thereafter by the end of Febru
ary 1951. Boundary pillars already 
exist in this area.

The demarcation of the boundary 
between Tripura and East Bengal, 
Bihar and East Bengal, as well as 
between West Pakistan and India has 
not yet been started.

Pandit M. B. Bhargava: What is the 
machinery which will decide the points 
of difference arising between India and 
Pakistan on this score?

Dr. Keskar: Broadly speaking, there 
have been differences only with regard 
to certain areas; there is no dispute 
about other areas. So, Government 
does not expect much dispute arising 
with regard to the main boundary. But, 
as I stated in my reply, there has been 
dispute with regard to 90 miles of 
boundary between West Bengal and 
East Bengal. It was for that pur- 

\-pose that it was referred to the Bagge 
Tribunal for award. The Award has 
been given and the Government is now 
in consultation with Pakistan Govern
ment trying to implement that Award.

Shri A. C. Gaha: Are we to undei> 
stand that besides these 90 miles, there 
is no dispute between East Bengal and 
West Bengal boundaries?

Dr. Keskar: There are two disputes 
between Ea^ Bengal and West Bengal. 
These are the major disputes. There 
might be minor quarrels, with regard, 
lor example, to a certain village, which 
I referred to in reply to a question by 
the hon. Member. They are very minor 
disputes. The major disputes are only 
two with regard to the boimdary bet
ween West Bengal and East Bengal.

Shri A. C. Guha: Is there any terri
tory which was previously held by India 
and which is now held by Pakistan?

Dr. Kedcar: As I stated in my reply, 
half of two villages is held by the Gov
ernment of East Bengal which they 
claim as their territory; but the dis
pute is being settled by discussion bet  ̂
ween the District Magistrates on both 
sides. '

Shri A. C. Goha: Is there any bound
ary dispute between East Bengal and 
Cooch-Behar State i.e. of any territory 
formerly under the Cooch-Behar State 
now integrated in West Bengal?

Dr. Keskar: I am not aware of any 
major dispute with regard to this 
boundary.

Shri Chaliha: In view of the existence 
of oil in Patharia Reserve, may I know 
whether Government will accelerate 
t̂he work of demarcation of the 
boundary?

Dr. Keskar: As I said, the Award 
has been given and we are trying 
certainly to speed up the permanent 
settlement of this dispute. But, I am 
afraid that as long as one pr two points 
in dispute with regard to the inter- 
oretation of the award are not settled, 
it will not be possible to take the next 
step.

Shri Raj Bahadur. May I know the 
reason why the work of demarcating 
the boundary between West Pakistan 
and India has not yet started, and how 
soon it is going to be started?

Dr. Keskar. The more urgent work, 
that is where the dispute was actually 
raised, has been taken up. But, the 
other one will also be taken up rni- 
mediately aftCTwards.

Dr. Ram Snbhag Singh: May I know 
whether our patrol, if any» in these 
two disputed villages were forcibly 
driven out by the Pakistan forces?

Dr. Ke^car: I have replied very fully 
with regard to these villages in my 
repb' to the other question.

Mr. Depoty-Speaker: Next question.
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M a t c t  F a c t o b ie s

♦1645. Paadit M. B. Bhargava; WiU
the Minister of Commerce and bdii5>
try be pleased to state:

(a) the number of large and small 
scale factories for the manufactxire at 
matches in the Indian Union;

(b) the number of labourers em
ployed therein;

(c) the total quantity and v^ue of 
matches produced in India during the 
years 1948^9 and 1949-50;

(d) the total quantity and value of’ 
matches required for local consump
tion in India;

(e) the number and value of matches 
imported into and exported from Ind^ 
during the years 1948-49 and 1949-50; 
and

(f) what is the maximum productive 
capacity of these factories?

The Minister o f Commerce and
bidnstry (Shri Mahtab); (a) Large- 
scale factori«—5; Small-scale fac
tories—200.

(b) About 20,000.
(c) Year Q uantity Value

[in cases of (in rupees)
60 gross
boxes of 60 «
sticks each]

1948-49 5.22^43 16,32,01.260
1949-60 6,23,466 16,36,2,126

(d) Total quantity required for local 
consumption. About 5,00,000 ca^s of
50 gross boxes of 60 sticks each. Value
Rs. 15,62,50,000.

(e) ImpoxcS.
Q uantity V alue

Qross boxeB B s.

1948-49
1949*60

106
136

99
429

Exports—
Considerable quantities were export

ed during recent years, but ^act 
figures are not available^ 
is not separately specified m the foreign 
export trade returns of India.

(f) About 8,00,000 cases of 50 gross 
boxes of 60 sticks each.

Shri Venkataraman: Sir, may 1
know.........

M f.  D e p o ^ -8 p e « k e r :  I sh<m g iv e  
p r e fe re n ce  to  th e  hem. M e m b e r  W ho 
tabled the question, in the matter of 
putting supplementary questions.

An fion. Memb^. He is not piitting 
any. Sir.

Mr. Deputy-Speaker: All right.
Shri Venkataraman: Sir, with refer  ̂

ence to part (c) of the answer, what 
portion of the total quantity produ<^ 
is produced on a cottage mdustry 
basis?

Shri Mahtab: I am sorry, though I 
myself wanted to make a distinction on 
that basis and get separate figures, I 
could not get them. But I am trymg 
to get the separate figures.

Shri Venkataraman: May I know 
whether any assistance is being given 
to those who are carrying on the 
industry on a cottage industry basis?

Shri Malitab: At present, on the 
contrary, there are some obstructions 
which I am tiying to remove.

Shri Venkataraman: May I knov̂
whether representations were made to 
the hon. Minister that some rebate in 
excise duty or some preference in the 
railway rates may be given to encour
age this cottage industry?

Shri Mahtab: As I have already 
said, the rules as they stand at pre- 

, sent are against this cottage industry 
and I am trying to remove these ob
stacles or obstructions. After we have 
done that, we will come to the question 
of giving more assistance or conces
sions to this industry.

Pandit Munishwar Datt Upadhyay;
Sir, what are the States which supply 
the raw materials required for this 
industry?

Shri Mahtab: Potassium chlorate is 
required and that is produced in some 
factories in Madras and Bengal. *^e 
main raw material is soft wood and the 
major portion of this came from the 
Andamans. At present some other 
States also supply this soft wood, but 
I do not have the detaDed informa
tion with me here.

Shri Rathnaswamy: Sir, did some
factories in the Madras State approach 
the Centre for State aid, and if so, to 
what extent did the Centre respond and 
to which companies was this aid 
given?

Shri Mahtab: The Centre has not got 
the funds at it’s disposal to give this 
kind of aid; and it is the State Govern
ments which have to give this aid, I 
suppose the State Government of 
Madras probably was approached; if 
the hon. Member wants, I shall get thi? 
information from that Government.

Shri Btidrappa: Of those concerns 
engaged in this Industry, may I know 
how many are Indian-owned and how 
many foreign-owned and what is the
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Indian capital invested in it and what 
is the capitfitl invested by foreign con
cerns?

Shri Malitab: I am afraid I do not 
have that information.

Shri Ramaswamy Naidu: What are 
the raw materials which......

Mr. Depnty-Speaker: The next ques
tion deals with the raw materials.

Shri Bharati: Sir, I want to know 
how many factories run on a cottage 
industry basis have gone out of exis
tence in South India in the recent 
past?

Mr. Depoty-Speaker: The hon.
Minister has already said that he does 
not have the details.

Shri Bharati: But, Sir, representa
tions have come to the Government; 
I myself have made a representation 
about factories which have gone out of 
existence for lack of aid at the proper 
time.

Shri Mahtab: I suppose the question 
is as to how many factories have gone 
out of existence. I do not have their 
exact nxmiber, but I know many have.

Shri Raj Bahadur: With reference 
to part (e), may I know the names of 
the countries to which exports are made 
and what encouragement was given by 
Government to develop this trade?

Shri Mahtab: As the House is aware, 
there is not even complete self-suffici
ency in our country with regard to 
matches, the production being a 
little less than requirement. So there 
is no question of encouraging the 
export trade: Hon. Members will
remember that we have at present lost 
the Pakistan market and when that is 
revived, there will actually be shortage 
here.

Shri Alexander: In view of the fact 
that the requirements of India are less 
than the total production, do Govern
ment propose to prohibit imports?

Shri Mahtab: There is no question of 
imports at present. The factories do 
not produce to their installed capa
cities and we are now trsdng to make 
Uiem produce to their installed capa
cities.

Shri Raj Bahadur: Was a consider
able quantity exported last year?

Shri Mahtab: I have not got separate 
figures.

Shri Kishorimohan Tripathi: How
many of ttie factories in India are 
Indian-owned and how many foreign- 
owned?
 ̂ Deputy-Speaker: The hon.

Mmister has said he has not got this 
information.

Slori KamaOi; Of fbe match-makers 
in India, imay I know what percent^e 
of the total production is by Indian 
interests and what percentage is pro
duced by non-Indian ones?

Shri Mahtab: I think it is again a 
question how many are Indian-owned 
and how many foreign-owned.

Mr. ]>^nity-Speaker: No no, he is
more anxious about match makers. We- 
go to the next question. With respect 
to such questions which are not of very 
great importance, and where there may< 
hot be many bupplementaries, the 
suiswer may be given in two or three 
items, it need not run from (a) to (f) 
or from (a) to (z).

Ra w  Materials for Match Industry

*1646. Pandit M. B. Bhargava: Will 
the Minister of Commerce and Industry
be pleased to state:

(a) what are the requirements of 
match industry both in respect of che
micals and wood in relation to their 
overall installed capacity;

(b) what quantity of raw material, 
chemicals and wood was available to 
these factories during the years 1948
49 and 1949-50;

(c) to what extent the industry was 
affected in these years owing to the- 
insufficient supply of chemicals and 
wood;

(d) what steps the Government of 
India have taken so far for making the 
Indian Union self-sufiBcient in respect 
of her requirements of chemicals and 
wood for match industry;

<e) what quantity of raw materials 
in chemicals and wood are imported in
to India to meet the requirements of 
the match industry and what propor
tion was supplied from local resources; 
and

(f) by which date India is expected 
to be self-sufficient in chemicals and 
wood and whether the Government of 
India have any plan for making avail
able the requisite quality and quantity 
of wood and chemicals from indigen
ous sources?

The Minister of .C(»nmerce aad 
Indust^ ( S ^  M^tab): (a) Annual 
requir^ents of the match industry in 
relation to its overall installed capa-̂  
city are as follows:

(i) Ch^nicals.
Potassium chlorate
Phosphorus
Sulphur
Glue

(ii) Wood.

Tons

2,500
200
250
500

120,005
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(b) The matdi factories were able 
to procure their requirements of these 
materials in full, except in the case 
of wood, of which o n ly  100,000 tons 
were available to them in each of these 
-two years.

(c) The industry has been able to 
maintain its production during the past 
three years.

<d) The following steps have been 
taken;

(i) Assistance has been rendered to 
two private firms in setting up their 
plants for the manufacture of potas
sium chlorate. These firms produce 
.about 2,000 tons of pota^um chlorate
annually.

(ii) Assistance has been given to 
the industry in obtaining the neces* 
saiy supplies of soft wood. State 
Governments have been requested to 
-encourage systematic plantation of soft 
wood.

(e)
Quaa- Quantities 
titles sapplied hem  

imported Irtdiain souroes

Fhoopbofus
Solpliar

Tons Tons
600 S.OOO
200 NU
260 NU
N il 600

NU 100,000Wood.
' (f) Chemicals.

(i) Potassium chlorate: India is ex
pected to be self-sufficient in the near

<ii) Phosphorus: Owing to inad^ 
quate natural resources and the limited 
demand for this chemical, its produc
tion has not been undertaken in India 
so far.

(iii) Sulphur: Sulphur deposits are 
not available in India. The question 
-of its manufacture from gypsum Is 
under investigation.

(iv) Glue: India is already produc
ing all the glue required by the lnd\is- 
try.

(V) Wood: Industry’s requirements 
are met from indigenous sources. 
Efforts are being made to augment sup' 
plies frcffn Andamans.

Fandtt M, B. Bhiwgaw* What U 
the value of the imports of the che
micals and other materials reqmred 
lor the industry?

Shrl Mahtab: 1 am sorry 1 have not 
got the money value

Shrl B. Velayudhan: May I know 
whether a large numbCT of n^tch fac
tories were closed m South 
cause iof the non-availabllity of band 
palters'?

Mr. Depnty-^eaker. The Minister 
has already said that some factories 
have been closed.

Shrl Mahtab: I do not know the ex
act number nor the exact reasons for 
the closing of these factories.

Shri B. Velayadliaii: May I know 
whether the supply of band rolls is 
done by the Finance Ministry and liOt 
by the Industry and Supply Ministry 
and hence the difficulties?

Shri Mahtab: I have already said in 
answer to a previous question that 
there are certain restrictions which I 
am locating into and which I hope will 
be removed very soon.

Syed Nausherall: May I know whe
ther Government have ever enquired 
as to the reasons for the closure of 
these cottage industries?

Shri Mahtab: This is one of the 
subjects which was very thoroughly 
discussed at the meeting of the Cot
tage Industries Board at Bolepur. The 
reasons are being further Inquired in
to and some steps will be taken to en
courage cottage industries.

Start Kanmakara Meaoii: Are tliere 
particular areas where the wood re
quired for the match industry grows 
well and if so, in view of the vast des
truction of such trees, what steps are 
the Government taking to see that 
these trees are grown on an elaborate 
scale?

Shri Mahtab: As I have already raid 
in reply to another question we have 
addressed ourselves to the State Gov
ernments to encourage the growing of 
these trees.

T ea

•1647. Shri Barman: Will the Minis
ter of Commerce ai^ Iiidiiitry be
pteased to state:

(a) the quantity of tM pr^uced 
annually in Assam and North Bengal 
districts of Jalpaiguri and Darjeeling;

(b) what quantity Is being carried 
by Assam Rail Link at present; and

(c) what quantity is being carried 
through Pakistan?

The D w ity of Conmieirce
a&d IsdQStry (Shri Karmarkar): (a) 
The tea production during 19^^ 
Assam and North Bengal districts of 
Jalpaiguri and Darjeeling is esUmate«1 
at 500,206,960 lbs.

(b) About 1,13.912,300 lbs. were 
carried by the Assam Rail Link dur
ing 1950.

(c) About 3,10,638,000 Ibs- were 
rled through Pakistan during 1950.
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Sliii Bamaii: in view of the fact 
that a large porticm, practically 
two-thbrd, of the quantity of the tea 
produced in India is at present being 
carried through Pakistan, do the Gov
ernment or the Department concerned 
have in contemplation in the near 
future any scheme to increase tlie 
capacity of the all>India link, so that 
all the tea produced in India may be 
carried by this rail link?

Sluri KMmarikar: As the hon. Mem
ber knows there are two routes by 
which the tea produced in Assam can 
come—one is vm Pakistan and the 
other is the Assam rail link. I would 
like to know ^ a t  my hon. friend 
wants.

^iri Barnuui: I want to know whe
ther it is contemplated in the near 
future to increase the capacity of the 
raU link.

Shri Kannaricar: I shall be happy to 
forward the question to the Railway 
Ministry.

Mr. D^ty-Speaker. Next question.
Shri A. C. Cjhiha: Sir, I have a sup

plementary question.
Mr. Depnty-Speako^. It may be re

served for another question.
P ig  I r o n

♦1648. Shri BalmikL* WiU the Minis
ter of Commerce aad Indastry be
pleased to state:

(a) what was the production of pig 
iron during 1949-50 and 1950-51; and

(b) how much quantity has been ex
ported during the above period?

Commerce and

ofoir-grade
iron.

The Minister of ^  
indastry (Sbri Mahtab)

(a) 194D-50........... 16,60,000 tons.
1950.51. .Ift,74,000 tons (EstisMtcd)

<b) 1949 50..61,669 tons
1950^1. .i2,m ions

(niii« months from 
April to Dw., 60)

Shri Jhttnjjhonwala: Is any export
price fixed for this or is it sold in the 
free market?

Shri Mahtab; No export price is fixed for it.

RtIBB£R

•1649. Shri R. Tc^yodiiaa: Will the 
Minister of Cooimerce and ladnstry be
pleased to state:

(a) what is the plan of Government
to meet the rubber shortage in the 
country; ' ,

(b) whether there is any difference 
of views between the growera and
m annfftr*t»|»Arg in ft-ying the prtpg
raw-rubber; and

(c) whether any State Govermnent 
had asked for freezing raw rubber for 
the use of manufacturers?

The Minister of Commetce aad 
Industry (Shri Mahtab): (a) Govern
ment have recently appointed a 
Rubber Controller, who has been em
powered to distribute all available 
stocks of indigenous rubber, to the 
manufacturers. Licences are also be
ing issued to the manufacturers to 
import their requirem«it of rubber 
over and above the indigenous produc
tion.

(b) A few months ago producers 
and manufacturers agreed upon a 
price of Rs- 100 per 100 lbs. of raw 
rubber, but the matter is again being 
considered by their representative at 
a meeting of the Rubb^ Price Advi
sory Committee.

(c) No, Sir,
Shri R. VelayiidbaB: May I know

whether the hem. Minister had asked 
the Travancore-Cochin State Govern
ment to freeze a certain quantity of 
rubber for the rubber factory there?

Shri Mahtab; That was some months 
ago: that is not the position now.

Shri R. Yelayiidhaa: Is it not a fact 
that because of the freezing of  ̂ the 
total quantity of raw rubber in Travan- 
core State the manufacturers suffered 
a lot for one or two months?

Shri Mahtab: That is a fact But 
most unfortunately the Rubber Price 
Advisory Committee have not yet sent 
in their recommendations. But I hope 
they will do it in the course of tcday 
or tomorrow and as soon as it is 
received it will be considered.

Shri Damodara Is it not a
fact that the hon. Minister made an 
announcement in Madras in the second 
week of January that the price of raw 
rubber will be increased to Rs. 122-8?

Shri Mahtab; There was no an
nouncement but when tlie representa
tives of the rubber industry, the repre
sentatives of the Madras Government 
and the representatives of the Travan- 
core Government discussed the matter 
with me tentatively we agreed that the
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rubber price should be increased by 
Rs. 32 and odd. However, it requires 
ifigal sanction under the Rubber Act 
Under the Act the Price Advisory 
Committee must advise the Govern
ment on the subject Therclore the 
matter has been referred to the Price 
Advisory Committee.

▼« £>ki the

Shrt 14^ i w  May 1 know 
whether a unanimous resolution of 
the Travancore-Cochin State Legisla
ture was sent to the Central Govern
ment regarding the inadequacy of the 
price of raw rubber and fee necessity 
of lifting the freezing drder?

Shri Malitab: That is a fact.
Sliri LaMimaiian; What action has 

be^  taken on the mattor?
Shri Blalitab; 1 have already said 

that action has been taken and that 
the matter has been referred to the 
Price Advisory Committee for their 
opinion, which is required under the 
Act.

Sllri R. Telayodhaa: What is the 
difference in the price per ton between 
the world market in rubber and the 
price fixed for the Indian rubber?

Sitri X do not know the
exact information but so far as my 
Information goes the In^an price is 
about Rs. 90 and the foreign price is 
about Rs. 450 per 100 lbs.

Shri Damodara Menoii; Is it not a
fact that the price of rubber tyres 
manufactured in India has been In
creased by about 15 per cent on 
account of the price of raw rubber 
increasing?

Shri Mahtab: Not on that accoimt. 
The prices of rubber manufactures have 
been increased In consideration of the 
fact that manufacturers have to import 
large quantities of foreign rubber.

Shri VCTkalaraman: Is the bon. 
Minister aware that as a result of his 
announcement during his visit to 
Madras which appeared in the papers 
the market has come to a standstill 
and there is no sale of raw rubber?

Shri Malitab: It is not on account 
of that discussion but it is on account 
of the protest which the growers are 
lodging from time to time- As a 
matter of fact the sittxation became so 
bad some months back that the Gov
ernment of India had to take steps 
to freeze the stocks and ask the 
Travaiicore Chief Secretary to distri
bute them. Therefore, the disctission 
has nothing to do with it  The matter 
^  yery much under consideration and 
a decision will be arrived at in a few 
days.

Miniist^ know at the time when ^ t  
conference was going on that the price 
of rubber would have to be determined 
by the Tariff Board?

Sbari Mahtab: The Tariff Board is at 
present working it out It is investi
gating the whole question—not only 
the price but various other points have 
been referred to the Tariff Board at 
the instance of the rubber industry. 
We are now awaiting its report

Shri Joachim Alva: Is it true that 
almost all the raw rubber produced in 
this coimtry is bought over by some 
foreign firms like Dunlop and Fire
stone, and the price is fixed by a Con
troller appoint^ from one of these 
two firms, and especially that when 
the world price is 40p the price for 
our raw rubber is fixed at Rs. 100 to 
the detriment of the producers in this 
coimtry?

Mr. Depoty-Speaker. May I say that 
questions o^ht not to be so long? It 
is not possible to answer them.

Shri Joachim Alva: I will give you 
an explanation. Sir. I wanted to put 
two questions but could not get an 
opportunity to do so.

Shri Mahtab: If the hon. Member 
will refer to the rubber law he will 
find that there are machineries to 
advise Government on price fixation. 
Therefore the Government do not 
listen to this manufacturer's advice or 
that manufacturer’s. With regard to 
the row rubber going to the manu
facturers, I do not understand 
where else raw rubber will go. It 
must go to the manufacturing place. 
It is for that reason that it is pro
duced- I do not see any objection in 
raw rubber going to the manufacturers' 
place. With regard to the price, as 1 
said, there is a statutory body—tbk 
Price Advisory Committee—under the 
Indian Rubber Act, and that body 
»ivises the Government.

Sfatl Sidbva: If the rate was to be 
fixed by the Committee, I want to  
know why the hon. Minister made an 
announcement in Madras that the rate 
shall be Rs. 122-8. I want to know 
why he made an advance announce
ment?

Mr. Depnty-Speskfif: The hon.
Minister has already said that he had 
discussed it with those people and that 
he never intended it to be an annotmce- 
ment

Shri SUniTa: It was stated in all 
papers that it was an announcement.

Slifi Mahtab: Mr. Sidhva knows it 
very well that it was not an amioimce* 

l>ut he singly repeats it.
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Mr. Deimtj-Speaken We wlU now
Xffoceed to the next question. Enough 
has been said about this elastic sub
stance.

JVTE HBtolAlT

ffltti Alezsttder; WiU the 
Minister of wad bdnstry be
pleased to state:

(a) whether it is a fact that Jute 
Hessian is required for packing coir

mats and mattings for export to forei(pi 
<*ountries and that a substannal 
quantity of jute webbing is used for 
-stitching ends of coir rugs;

(b) whether Government have re- 
celved any repres«itatioQ from the 

•coir mats and matting Industry of 
Travancore-Cochin requesting that 
arrangements be made for the suf^ily 
of jute hessian, jute webbing and jute

twine; and
(c) if so, what action has been 

taken thereon?
The Deputy Rfiiiist^ of Commerce

a.Bd Industry (Shri Bkarmarkiu*); (a)
Yes.

(b) Yes.
(c> The position is that, owing to 

retluced prc^uction and increased over
seas demand, the availability of 
hession for internal consumptions î  
getting acute. It has not been the 
policy of Government to requisition 
goods for indigenous industry or 
individual consumers or shippers. Gov
ernment are however, fully alive to 
the necessity of meeting the needs 
various industries in the country, and 
efforts are being made in consultation 
with Jute Controller to make supplies 
available as far as possible.

Shri Alexander: Are Gk)vemment
aware that the foreign importers are 
insisting on manufacturers using 
hessian for packing?

Shri Karmarkar: My information is 
that hetssidn is not required for pack
ing in certain industries. I am not 
aware that the New Yorkers are in
sisting upon goods Ijeing packed in 
hessian.

Shri JhoAjbimwala: What is the total
intemfil requirement of hessian?

Shri Karmarkar: I have not got it
ready with me now. If the hon. 
Member wants it I will supply it in
due course.

D is p l a c e s  P e r so w s  (E a st  P a k is t a h )

*1654. Seth Govtttd 0«s: WiU the 
Prbde Miakiler be i^eased to state the 
total number of displaced persons who 
have come to (i) India from East

Pakistan; and (ii) who have gone to 
East Paldstan from India d u r^  the 
year 19507

The Prime Minister (Shri 
lawaharial Nehra): It is not poJKble 
to give a separate figure for immigrants 
either from India to East P îkistan or 
from East Pakistan to In<^ during 
the year 1950. Fairly accurate records 
have been kept of all travellers, in
cluding inunigrants but also including 
non-migrants, by train, steamer and 
air. No records, however, are avail
able for people who cross tiie border 
on foot in either direction. A con
siderable number did so.

The figures of all travellers by train 
during 1950 are as follows:

Prom East Pakistan to India: 
about 32,50.0(M) Hindus and 
about 9,64,000 Muslims.

From India to East Pakistan: about 
17̂ 52,000 Hindus and about
12.64,000 Muslims.
are approximate figures for 

both tlw periods, before the Agreemoit 
of April 1950 and after. '

TO IRT : 1 ^  ^
^  ^  arr  ̂^

% TTf^WH ^  ^  ^

[Sem Govind 0as: Is the numb^ of 
persons (1) who have come to

India from Pakistan and (2) who
have gone to Pakistan from India tiiis 
year is larger or smaller than that of 
the last year?]

^ 7  arnr ^  m m  f  ?
tShri Jawaharial Nehru: By *nhis

year” do you mean 1951?]

^  TO : ^  *

^  n n  % % *rr̂  C  l 4'

^  3TW 3fhc

[Seth G otM  Das: No, Sir, 1948-49.
I have asked for ttie figures of 1949 
and 1950, I want to know whether 
the number of those persons who came 
here and migrated from here in 1948-49
Tw -mT ”  “  ‘ ‘ “ n ot
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WH : t̂rr
t  f% ^  ?ft ^  tW t i ?rt
«TW 5Tflf 11 ^

anfer ^  aftr ix ^ c  ^  arw # , %ftR 
TO % iTT̂  p̂r t W  w w|?r ^
^ 3T W 3rk  ^
3fT̂  I f r c  ^ x  prr, vnft
SBT’̂  ^  Rl f̂eeST f*ET ^
f3rr I ^  ^ftR  3 f^  4  ^
^  ?t?Tr f^Tf 3rtr ¥W ^  ^
«nn I

[Skri Jawahulal Nehni: I think that
* would have been very smalL As you 

know, in the first place at the end of
1947 and in 1948, they came in very 
large numbers. But consequently, 
even in 1948, their number went down 
appreciably and in 1949 too the num- 

was very smalL Then, just after 
a year, that is in February, 1950 that 
flow again started- It continued to in
crease but in April it began to slow 
down and stopped afterwards.]

TO fW : ^  'TTpPftTR ^

^RTT ^  ^  <̂A<, fV?nT
^  m  m i  3rwt

r̂WTT ^ •

[Seth GoTiad Ihu: Have the Gov
ernment any figures of the number of 
persons who stayed here and of Uiose 
who returned to Pakistan out of tiiose 
who had come from there tmder sudi 
miserable plight?]

V9T||f9|9 ^  ^  ^  ?fr
Iffft % VC ^

3Tpi 3ftr ftRT? w ,  3flr
p R  ift aRjnrr ^  i  i ^
^  ^  ?t V<£Hf t ,  fW #
f , TT fFRf *Pt R̂TT̂  *R 3TW
1?  ̂ f w  ^  f  I

irrfW ^  ^  anw fRr

^  t| t  irf^Twr «W f
% ^  <Tir#>^R % 3!T I

(Shri Jawaliarlal Nrtuv: The number 
of persons who came to this country 
and who have since returned can only 
be guessed and even then the figure 
will be approximate. The number of 
regular travellers and emigrants has 
to be deducted and after deducting 
these two figures we can find out an 
approximate figure. The figures I have 
given are of those who are still on 
their way to Pakistan and not of those 
who are coming from East Pakistan.}'

Shri A. C. Gaha: Do these figures
relate only to travellers by rail or do 
they take into account all travellers, 
including those by foot or country- 
boats?

Shri Jawaharlal Nehm: These figures 
include all railway travellers plus, I 
believe, air and steamer travellers, but 
not foot travellers.

Shri A. C. Gvha: And by country- 
boat?

Shri Jawaharlal Nebm: About boat 
I cannot say, but generally steamer 
travel is included.

% 3TR ark
WT ^  ^  ^nv^K %
?n?^T 3R1TR I ,
^  aftr ^  %

'HT# % ^

O T  ^  3RiTH W T  if ?

[Shri DwiTedi: Can the Government 
form an estimate of the loss of pro
perty sustained by those who immi
grated into India from East Pakistan 
and then returned, that is the loss 
sustained as a result of their coming 
and going back?}

ar ŝnrr ttlf ?w?n ij i
^Rff^ JSTf ^  ^ r ,  ^  HW«t ?  I 

3RT affT c  ariw <(>i 
jf OT TO w
W  V f *  i I W fff  JIf STfiWI?
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f  I
f Sliri JawiOiArlal Nehm: Such esU- 

mation is rather diffloilt. It is dear, 
however, that losses must have been 
sustained in such cases. But if you 
will go through the Agreement of the 
8th April you will find that the ques
tion of properties has been fuUy dealt 
with therein, A nxmiber of persons 
have got their properties and. in fact, 
it is an every-day affair.]

WRITTEN ANSWERS TO QUESTIONS
Price of Houses por Displaced

Persons in D elhi ^

•1650. Dr. M. M. Du: (a) Will the 
Minister of BefaabilHatloa be pleaaed 
to state how are the prices of houses 
buUt by the Ministry of Rehabilitation 
for displaced persons In the State of 
Delhi calculated?

(b) What are the expenditures cal
culated for a two-roomed tenement 
with reinforced concrete roof under the 
following heads:

(i) cost of land if any;
<ii) cost of labour; and 
(Ui) cost of materials?

(c) What is the ground rent payable 
annually for ea<  ̂ such two-roomed 
house?

Hie Miaister irf State for IMabill- 
tatlcm (Shrl A. P. Jain): (a) The price 
of super-structure is calculated on the 
basis of cost of construction.

(b) <i) The land is not sold but 
leased.

(ii) and <iii) Hs. 1,300 and Rs. 3.000 
respectively, excluding Departmental 
charges of CP.W.D.

(c> The ground rent is calculated 
on the basis of cost of acquisition and 
development of land and varies in 
different colonies, e.g., in Patel Nag?ir 
the ground rent on the site of 200 
square yards is Rs. 69-5 per annum.

Markets in Delhi for EhtspLACED 
Persons

*1651. Dr. M. Das: WiU the Minis
‘ ter of S«dialiiUtatloii be pleased to 

state:
(a) the number of markets that have 

been constructed or are being con- 
^ c t ^  in Delhi by the Ministry of 
Rehabilitation;

(b) the total number of shops in 
those markets;

(c) the number of shops let out on 
rent uptil now to the di^laced per
sons; and

(d) whether there is any u ^ d ^ tg r  
in the rates of rent of shops m dlEfer>̂  
ent markets?

The Minister of State for RehaiOUta- 
tktt (Shri A. P. lain): (a) 15 fharketŝ  
have been constructed and 6 are under 
construction.

(b) 1516.
<c) 659. . ‘
(d) Yes. The basis of calculating 

the rent is tmiform.
Ejcport of Cloth

*1652. Shri R. L. Blalvlya: Will the 
Minister of Commerce and ladostry be
pleased to state whether it is a fact . 
that export of cloth from India haŝ  
Reeled the internal supply position 
in the country and if so, how Govern
ment propose to meet the requir&nents 
of the country?

The Deputy Minister of Commerce 
aad iMiastry (Shri Kaimaifcar): Yes
to some extent. To satisfy internal 
demand exports of fine and superfine 
cloth have been totally bann^ and 
for coarse and medium cloth they are' 
restricted to 120 million yar^ for 
both hard and soft currency areas 
for the current half year.

Export of Tea

*1655. Seth Goyiad Das: (a) Will the 
Minister of Commerce and Imfauifoy
be pleased to state the total quantities, 
of export of tea during the last three 
financial years ending with 1949-50 
and how does this figure compare with 
the export during the year 1950-51?

(b) Has there been any substantial, 
decrease in e3q>ort of tea due to fioods 
and earthquake in Assam and iif so* 
to what extent and of what value?

% e Depoty Miaister of Conm em  
aad ladostry (Sbrt Karaiarkar): (a)
The tea exports for the last threes 
financial years are as foUows:

1947-43—383^84,630 ibs.
1948-49—405,906.702 lbs.
1949-50—439.601,683 lbs.
Statistics are available only for the

period up to December 1950 and quan
tity of tea exported during AprU to 
December 1950 is 301.536,424 i]b>s„ as 
against the export of 350,108, 089 lbs.; 
265,394,730 lbs. and 290.755,853 lbs. 
respectively during the corresponding 
periods in 1949, 1948 and 1947.

(b) There has been no decrease in 
export of tea due to floods and earth
quake in Assam.
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Im p o r t  L ice n ce s

^1656. mui P. T. Deshpaade: <a)
Will the Minister of CiHiuiieree ajid 
InAiistry be i^eased to state whether 
i«i>reseiitatioDS have been received 
from the dtizens of some States to the 
effect that the Import licences be dia- 
tdbuted among the applicants on a pro
portionate State-wise basis?

(b) n  so, what is the decision of 
Government in this matter?

The Depaty Miaisler of Commetce 
and iBdostrj (Sliil Kannatkar): (a)
Yes, Sir. A representations have 
been received, that special licences 
should be granted to cover the re
quirements of particular States.

« <b) Government have carefully con
sidered, and it has not been found

* practicable at preset to accede to 
the request.

A u t o m o b il e  C o m p o n e w t s

•1657. Shri M. T. Rama Bao: Wfll 
the Minister of Ckmneree and lados- 
try be pleased to state:

(a) the names of the automobile 
components which have been manu* 
factured for the first time in India 
during 1950;

(b) the names of the manufacturers;
(c) the quantity and value of the 

components so manufactured;
<d) the quantity and value of simi

lar components imported during the 
year 1950; and

(e) the amount of import duty levi
ed on the latter?

Mhiia4er of Conaierce aad 
htdusiry (Sbri M abUtb): (a) to (c).
A statement is laid on the Table of 
the House. [See Appendix XII, 
annexure No. 30.1

(d) and (e). The statistics relating 
to the value and quantity of various 
automobile components imported into 
India and the import duty levied on 
them are not maintained separately,

O r g a k is a t io n s  f o r  W e l f a r e  of  
L a b o u r e r s

ness, ShH Kisborimoliaa
(a) Will the Minister of Labour be 
pl<^s^ to state the nam^ of organi
sations working for the welfare of 
labourers on all>India basis?

(b) What is the number of members 
under each and the number of imions 
a fB liated  to  e a ch  as on the 31st 
D e ce m b e r  ̂ 1950?

The Minister Labonr (Sim 1 ^ -  
vatt Ram): (a) and (b). The hon. 
Member is presumably referring to

the four all-India trade union organi
sations of workers. I lay on the 
Table a statement showiog the num
ber of affiliated unions and the 
membership of each of the foia* orga- 
nisaUons (i) as claimed by them on 
the 31st December, 1950 and (ii) as 
verified by the officers of this Min^try 
during . 1950. [See Appendix XII, 
annexure No. 31.]

S exeure  or G o ld  a t  L on d on  A i r  P o r t

♦1659. Shri Ratlmaswamy: Will the 
Prime Mbdster be pleased to state:

(a) whether it is a fact that four 
Indians who attempted to e3q;>ort gold 
through London Aiiport to India were 
soit for trial at the (Old) Bailey on the 
20th December, 1950 and if so, with 
what result; and

(b) what is the total worth of gold 
seized?

The Prime Minister (Shri Jawahar-
lal Nehm): (a) and (b). Govern
ment have no exact information. A 
report has been called for and the 
information will be placed on the 
Table of the House as soon as it is 
available.

A r t if ic ia l  S il k  In d u s t r y

WiUM666. Shri ________ ,
the Minister of Commerce_________
try be pleased to state whettier it Is 
a fact that the Indian Tariff Board 
conducted an enquiry into the claim of 
the artificial silk industry for protec
tion and if so, what is its condusi^?

(b) What are the annual require
ments of the country in artificial fttiir 
yams and what is the country’s capa
city of production?

(c) What is the total number of 
irlooms and handlooms workingpowerloon: 

in Ipdia?

The Depaty Minister of Commerce 
a ^  ladiistry (Shri Karmarkar): (a)
The Industry is already protected but 
the period of protection is due to 
expire on the 31st March 1951. The 
Tariff Board’s Report on the question 
of continuance of protection to the 
industry has recently been received 
and is under examination.

(b) The annual requirements of 
the country in artificial silk yams is 
about 75 million lbs. and annual pro
duction is about 4 million lbs.

(c) There are about 24̂ 000 power* 
looms and 1,40,000 handlooms.

E z p o a t  o f  B e n g a l  (Co t to n

n m , Shri Ratimaawamy: (a) Will 
the MinistCT of Commnrae and Indus
try be pleased to state whether it is
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a fact that Bengal eotton has been al
lowed to be exported to foreign coun
tries and if so, what is the quantity 
exported during 1950?

(b) What are the countries to which 
they have been exported and the 
quantity exported to the Dollar areas?

The Deputy Minister o l  Commetee 
and Industry (Shri Karmariair): (a)
Yes. The quantity exported during 
1950 was 1.78,814 bales.

(b) The countries to which exports 
were made are:

(1) Belgium.
(2) U S . A .
(3) U.K.
(4) Germany.
(5) Japan.
(6) Australia.
(7) Switzerland.
(8) Thailand.
(9) Canada.

(10) Denmark.
(11) France. .
(12) lUly.
(13) Netherlands.
(14) Sweden.
( i ^  New Zealand.

The quantity exported to dollar 
areas (Canada and U3.A.) w «s 
23.400 bales.

MaXXXN O.0VH
n m . M  H a w lk a ; W ill 

BOxdster of Com m ne aai 
be pleMid to state:

(a) bow many yatda d  Marto cloth 
^  32* and 4T' widUi have been pro
duced in the Indian liilU d u i ^  the 
year 1950-51; and

(b ) how many ^ r d a  o f these class
es o f cloth were aUotted for Assam and 
on what basis during the year 105<^

like MlaMer ef Cemueiee and
ment is placed on the Table o f the 
House.

(b ) figures o f allotment o f markin 
clofh o f 32" and 42*' have not been 

It has. however, been as- 
certatoed Giat the total quantity o f 
markin cloth in various width (nor* 

made in a variety o f 
widths this ranging from 27'̂  to 44") 
p leased  to Assam from the Ahmeda- 
bad and Bombay Selected Mills during

823 P. & D.

March/December 1950 and from 
Madhya Bharat Mills during Novem
ber and December 1950 amounted to 
48i bales or 72,750 yards. This does 
not include markin cloth which 
Assam’s nominees would have pur
chased uom the Bombay and Ahmed- 
abad non>selected mills on purdiase 
authorities issued to them during 
1950 and also any quantity of markin 
cloth w'hich might have moved to 
Assam through normal trade chazmels 
out of the mills’ free sale cloth.

STATEMENT

ProduOion in of markin etoik 32  ̂
and 42* mdth during Jamuary, I9S0 <•

December  ̂ J96C.

§ Regiosi
Prcdacttoa of mftrktn 

elo^ in Y<^
92̂  width widti*

1,06,10,022* 2 .1 S ,tS ^

SxcBAHGE B a n k  o p  I n d u  akd A r m c ^

n m .  Sfcri Smvrn: (a ) WIU 
Prime Bfiaister be pleased to slate 
wi^ther the High C^ourt o f Bom bar 
has given any dedston in ti»e case re
garding the loan given by  the B e s s m  
Bank o f India to the fix ch i«g e  M k  
o f India and Africa, which went late 
liquidation?

fb ) If so. what is the decision?
(c ) Who was r e s p o z ^ le  for tlM 

grant o f loans and whether the p r o »  
dure as laid down in ttje B e s ^ ^  Bank 
o f  India A ct for granting loans was 
followed?

(d ) What is the loss to « je  B eserw  
Bank?

(e) From what account will this loss, 
be met?
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(i) What was the position of the 

Bank» from time to time, when loans 
were made?

<g) When were the Bank's Accounts 
last checked by the Reserve Bank?

The Prime Bfinlster (Slifi Jawahar> 
lal Nehru): The parties to the dispute, 
namely, the Official Liquidator of the 
Sxchange Bank of India, the Resarve 
Bank of India and the Sindhu Re
settlement Corporation have recently 
come to a compromise, and the terms 
of the compromise have been sanc
tioned by the Bombay High Court. 
According to these terms, the amounts 
recovered by «-the Liquidator on 
♦he realisation of the assets 
of the Exchange Bank (including 
res îsations in respect of uncalled 
capital, but excluding any amounts 
recovered in misfeasance proceeding) 
would be applied in the first instance 
to settlement of claims relating to 
trust moneys and to trust properties, 
and next in order, to the general cost 
of liquidation and the payment of 
wages to certain classes of employees 
of the Exchange Bank. 50 per cent 
of the balance would be paid to the 
Reserve Bank of India in satisfaction 
of its claim, and the remaining 50 
per cent in payment of other charges 
and claims including not only clahns 
of general creditors but those of any 
other creditors claiming to be secured 
creditors, and the cost of petition and 
misfeasance proceedings. It is not 
possible at this stage to assess the 
actual loss that the Reserve Bank 
would sustcun as a result of this 
compromise. The net loss sufiFered by 
the Reserve Bank will be met out of 
the provision for bad and irrecover
able debts made from its profits for 
the year 1949̂ 50.

Tlie advances made to the Exchange 
Bank were sanctioned by the Gover
nor of the Reserve Bank and the pro
cedure laid down in the Reserve Bank 
of India Act for this purpose was 
followed. There can be no question 
of any action being taken against any 
Reserve Bank authority granting the 
loan in the absence of negligence or 
fraud.

The circumstances imder which the 
loans were granted were explained in 
full detail by Dr. John Matthai to 
the House on the 22nd March 1950 In 
connection with the discussions ini
tiated by the hon. Member under rule 
48 of the Rules of Procedure and Con
duct of Business.

Control on Cloth

♦1665. Ch. Raabir Singh: (a) Will 
the Minister of Commerce and Indiis- 
try be pleased to state whether it is a

iact that the medium and coarse 
Dhoties are being manufactured by 
Power-looms?

(b) Is it also a fact that the yarn is 
given to Power-looms at controlled 
rate?

(c) Is it also a fact that the cloth 
manufactured by Power-looms has not 
been controlled?

(d) If the replies to parts (a) to (c) 
above be in the affirmative, do Govern* 
ment propose to impose control on the 
cloth manufactured by Power-looms 
and if not, why not?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Ves, 
except to the extent of the field 
reserved for handloom industry.

(b) Yes.
(c) Yes, there is no control oyer 

prices and distribution of power-loom 
cloth.

(d) During the period 1944 to 1947, 
a control was exercised over prices 
of cloth produced by power-loom 
factories equipped with more than 10 
power-looms, but such price control 
was ineffective and comolicated due 
to the fact that power-loom factories 
changed their varieties as frequently 
as a week or 10 days. Moreover Ihe 
dispersal of the power-loom factories 
in remote villages and small towns 
makes prices control very difficult 
The question is, however, under coa- 
sideration.

A grarian Reforms Committee

*1666. Shri M. P. Mishm: Will the 
Prime Minister be pleased to state:

(a) whether the Planning Commis- 
si<Mi has given any consideration to the 
Report of the Agrarian Reforms Com
mittee appointed by the All-India 
Congress Committee, over which Prof. 
J. C. Kumarappa presided; and

(b) whether they have come to any 
conclusions in regard it) the recommend  ̂
ations made therein?

The Prime Minister (Shri Jawaliar> 
lal Nehru): (a) .Yes.

(b) The Commission's -eoncltisiocia 
will be finalised shortly.

**‘1687 ^  WRi: {̂ )

(<t) ^  nft
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A gricultdiul Labourers

[*1667. Khaparde: (a) Will the 
IMinlster of Laboor be pleased to state 
the number of agricultural labourers 
in India?

(b) Is it a fact that the agricultural 
labourers get work for only four 
months in a year and for remaining 
eight months they go without any job?]

The Miaister of Labour (»ir i Jagji-
▼aa Ram): (a) No reliable figure is 
jkvailable. According to an estimate 
made in 1948, the agricultural labour 
population for the Indian ITnion was 
34 millions.

(b) Not exactly. The duration of. 
agricultural employment varies from 
State to State and from region fb 
region and it depends on vtirious 
factors like systems of cropping, 
nature of crops raised, etc. But the 
period of unemployment is, no doubt, 
long.)

New sprint and oth sr Paper

16$. Shri Ranraj Jajwaie: WiU the
Minister of Commeree and Industry
be pleased to state:

(a) what are the figures in tons of
the manufacture of (i) newsprint; and 
<ii) other paper in India and how
fnuch of the same has to be imported 
from outside;

(b) whether the sources of raw
materials for manufacture of paper are 
scarce or abundant in this country; and

(c) whether Government are taking 
any steps to encourage paper^making 
industry in those areas, where the raw 
materials are abundant?

The Minister of Commerce and
iBdnstry (ShH Malitab): (a) (i)
Newsprint is not produced in India.

(ii) Production of paper f<HT the 
years 1949 and 1950 is given below:

194^103,194 Tons
1950—108,IK)7 „

To meet the country’s requirements 
in fulU approximately the following 
quantities heve to be imported 
annually:

Newsprint—60,000 tons.
Paper (all—110,000 tons, 

varieties)
(b) The raw material resources are 

abundant.

(c) Bstablishment of paper mills is 
left to private enterprise. All pos^- 
ble assistance is be i^  rendered by 
Government for the development of 
the industry.

Commercial iMTELLiGEircs

166. Shri lagaaoatli Das: <a) Will 
the Minister of Commme aad taOnkry 
be pleased to state how commercial 
intelligence, like import controls and 
tariff charges in foreign countries, is 
brought to the notice of Indian 
exporters?

(b) Is the information of this nature 
supplied by the Indian Trade Commis
sioners up-to-date and full?

.c) Is there any proposal to pubHsh 
such matters in the Indian Trade 
Bulletin issued by the Ministry of 
Commerce and Industry?

(d) When do Government propose 
to publish it in Hindi?

The Deputy filislsler of Commeree 
and iBdostry (Sliri Karmatfear): (a)
Commercial Intelligence Uke import 
controls and tariff charges in foreign 
countries is brou^t to the notice of 
Indian exporters through the medium 
of the “ Indian Trade Journal” pub
lished weekly by the Director General 
of Commercial Intelligence and Statis
tics, Calcutta. The Director General 
also supplies copies of printed matter 
on these subjects to the Principal 
Chambers of Commerce and Trade 
Association and attends to all enqui
ries from the business community 
relating to trade with foreign coun
tries. Commercial Intelligence is also 
communicated to the Indian business
men through weekly “Foreign Market 
Reviews" and the “Monthly Summary 
Circulars” circulated regularly by the 
Ministry to all recognised chambers 
of commerce and trade associations.

(b) The information is supplied re
gularly' by the Indian Trade Represen
tatives abroad in their fortnightly and 
monthly reports or in special reports 
on these subjects where necessary.

(c) No, Sir. The Indian Tra^ 
Bulletin is intended for businessmen 
in foreign countries and contains in
formation of commercial importance 
and objective elucidation of factual 
review of current economic trends in 
India,

(d) The Government had a propo
sal to publish a Hindi edition of the 
Indian Trade Bulletin but it was 
shelved owing to financial considera
tions.



Written Answers 22 FEBRUARY 1951 WHtten Answers ^167^

i^FORCEMENT DIRECTORATE

Balm Ck>|ii]iatli Slagli: Will the 
Minister of €aminerce and Industry be
pleased to lay on the Table of the 
House a statement showing:

<f> the total number of cases investi
gated by th^ Enforcement Directorate 
during jiars 1949 and 1950;

(ii> t% number of cases sent to
court Iĵ t trial; and

(iii) the number of cases dropped 
at the instance of the Ministry or the
Local Police?

The Minister of Ci>nunerce 
Industry (Shri Mahtab): (i) 1075.

(ii) 295.
(iii) 326 cases were not sent to the

Court but were departmentally deult
with.
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PARLIAMENT OF INDIA
Thursday, 22nd February, 1951

The House met at a Quarter to Eleven
of the Clock.

[M r. D eputy-Speaker in the Chair}
QUESTIONS AND ANSWERS

(See Part I)

11-47 A.M.
PRESENTATION OF RAILWAY

BUDGET FOR 1951-52
The Minister of States, Transiiort

and Railways (Shri GopalasTvami): I
rise, Sir, to present to the House the
budget for Indian Railways for the year
1951-52. This is my third budget. 
It will be my last one also.

Some Hon. Members; No.

Pandit Balkrishna Sharma (Uttar
Pradesh): Why so despondent?

Shri Gopalaswami: I look forweird
to handing over this magnificent
national asset and its management
to young and capable hands before
the budget for 1952-53 becomes due. 
Over the period of 2J years during
which I have been in charge of
Indian Railways, it has been my
privilege to guide and continously
assist in the recovery of the railway
imdertaking from the abnormal
shocks of the war years aggravated
by the consequences of the partition of
the country. The period of convales
cence is nearly over now, and, if no
unforeseen circumstances intervene to
interrupt the completion o f the plans
for rehabilitation, re-organisation and
development, Indian Railways will,
well hftore the end of the term of the

■%>resent Convention, attain operational
efficiency fully commensurate with
their status as the largest nationalised
concern in the country.
W P 8
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I shall attempt to place before the
House a brief review of the broad
aspects of railway op^ation and
management. I shall avoid as far as 
possible statistical details which hon. 
Members will find available to t l ^  
in the Financial Commissioners ii*x- 
planatory Memorandum and the oth^
printed information which will be m
their hands presently. In year
1949-50, Indian Railways established
records in respect of many aspects of
railway administration. Gross earn
ings touched the highest level. The
number of passengers carried was
higher than at any time previously,
even as compared with the larger
railway system of the pre-partition
period. In the number of passenger
miles, originating tons, ton miles and
train miles, railway operation in
1949-50 showed, on comparable figures, 
results never before attciined— r̂esults 
all the more striking When considered
in the context of the difficulties imder
which they were achieved. These
upward trends have since been more
than maintained during the current
year, and the year 1951-52 promises
to be a year of steady progress and 
prosperity. The 1949-50 records will
probably be improved upon in 1950-51 
and 1951-52 and certain aspects o f
railway working will climb to new
peaks. An extensive rehabilitation
programme has been inaugurated this 
year involving large scale procure
ment, both in India and from abroad,
of rolling stock, machinery and equip
ment; this will reflect itself progress
ively in improvements in operating
efficiency. The locomotive factory at
Chittaranjan has gone into production
and the Government sponsored Tata
Engineering and Locomotive Works
have also completed arrangements for
their going early into production, thus
taking us another step forward in the
attainment of self-sufficiency in meeting
the requirements of our railways for
power. The stock o f passenger
coaches has also been augmented by
fresh acquisition and by an increase
o f productive capacity in existing
workshops th rou ^  a process o f
rationalisation. Passenger amenitifts



3310 Presentation of Railv;ay 22 FEBRUARY 1951 Budget io r  1951-52 33H

[Shri Gopalaswami]
are* being given greater and greater
attention. Relations with labour
continue to be cordial and on the part
of both railway management and of
labour there is a greater appreciation
by each of the other’s difficulties in
the settlement of disputed issues. The
level of efficiency in administration is 
gradually rising and there is a signifi
cant change in the attitude of officers
and men in dealing with trade, 
industry and the travelling public. I
can assure the House that there is a
growing recognition amongst railway
personnel of all ranks that service and
courtesy should be given the highest
priority in their relations with those
with whom their duties bring them
into contact. All the same I am only
too conscious of the fact that a great
deal more remains to be done before
we could claim to have eradicated all
failings or effaced all imperfections.

On the financial front the position is
not only sound but comfortably so. 
Our earnings will touch new heights* 
Control over expenditure has shown
considerable improvement. We have
consciously and effectively prevented
an imdue inflation of the capital at
charge of the undertaking. The sur
pluses realised will be handsome. 
Our Reserve Funds are well stocked. 
These are facts gratifying to contemp
late and they will, I hope, prepare hon. 
Members for the one mild shock that
I shall be administering to them be
fore I have done. I deliberately use 
the words ‘mild shock’ because, I have
no doubt that it will be absorbed
quickly by a patriotic, intelligent and
understanding House such as the one
I have the privilege of addressing.

Shri Frank Anthony (Madliya
Pradesh): Insulting the House,

Shri Gopalaswami: With the in
auguration of the present financial
Convention regulating the relationship
between General and Railway finance, 
the nationalised Railway undertaking
entered a new phase in its existence.
It compelled immediate attention being
paid to large scale administrative
reorganisation with a view to secure
both efficiency in operation and econo
my in management. It is proposed
to regroup the Indian Railways into 6 
major zones, and a Sub-committee of
the Railway Board which had been
set up to study and examine the 
question was given the directive that, 
In submitting its plan, it should give
adequate weight to the economic unity
of contiguous r ^ o n s  and to the
natural flow of traffic.

The zones recommended by the Com
mittee are:-

Zone Nttne o f Railway Route mileage

1. Northern Railway . . 6,269
2, Western Railway . 5,652
3. Central Railway . 6,315
4. Southern Railway . 5,724
6. Eastern Railway . . 5,016
6. North Eastern Railway . 6,336

Sl^ht adjustments between the bound
aries of the difi’erent zones may
become necessary as and when the
formation of each zone is taken up. 
After a careful consideration, it was
decided to adopt the recommendation
of the Committee, but, before the
finaUsation of the plan, it was thought
desirable to obtain the reactions of
State Grovernments, Chambers of Com
merce, the Railway labour federations
and others interested. Thoxigh some
adjustments have been suggested by
some of those who have responded to 
this invitation, the replies received
have indicated very large support in 
favour of the plan.

The question of the pattern of the
zonal administrations has been inten
sively studied. With the exception of
the East Indian and the Eastern
Punjab Railways which are on the
Divisional system, all the other Rail
ways are at present administered on
a District basis. There is a partial
Divisional system on the G.I.P. Rail
way which is intermediate between the
entirely District and the entirely
Divisional systems. There is diver
gence of opinion regarding the
Ruitability of the one type or the other
for the reorganised zones. It is pro
posed, therefore, to form the zones, as 
far as possible, on the basis of their
existiing patterns until sufficient ex
perience has been gained, enabling a
proper assessment of the relative
merits of either system. This course
will, besides facilitating a smooth
transition, entail the least disturbance
to operation and reduce the movement
of staff to the minimum.

V
V Hon. Members wiU doubtless appre

ciate that, under this plan, not only
the carrying out o f a policy of

^improvement in administrative pattern
^ n d  financial control, rationalisation of
workshop and other operational arrange-^
ments will be promoted but economies
in management and enhanced efficiency
in operation will be secured. There will
be substantial reduction in the over
heads of the zones as a result o f the
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fusion of the higher administrative 
organisations of two or more Railways 
into one. Duplication of work, un
necessary correspondence between con
tiguous Railways and inter-railway 
adjustments will be largely eliminated, 
leading both to a reduction of staff and 
to a more expeditious disposal of 
business. The advantage to the 
trading public, in having to deal with 
a single administration on m attes in 
which they are interested instead of 
with two or three, is another important 
point in favour of the proposed change. 
Abolition of dual control at inter
change junctions and transhipment 
points will similarly result in economy 
and in acceleration of movement. The 
pooling of locomotives and rolling 
stock in the larger jurisdictions of the 
new zones will afford scoj^ for more 
intensive and balanced utilisation of 
power and equipment, thus leading to 
a reduction in the number of loco
motives, and, in consequence, in 
capital and maintenance stocks. Also, 
a greater rationalisation of workshop 
and workshop capacity will become 
possible, yielding a larger output at
reduced cost. Centralisation of pur
chases and the handling and main
tenance of stores will also make a
considerable contribution towards
economy.

The plan for the regrouping of
Indian Railways was considered by
the Central Advisory Council at two 
successive meetings. At the first
meeting, after a careful consideration 
o f the scheme, the Council gave it* 
approval to regrouping in principle 
and laid emphasis on the phasing of 
the plan and the formation of the zones 
so as to cause minimum dislocation to 
trade, industry, operating arrange
ments and staff. They also wished
^ a t  the detailed plan for the Southern
Zone should be placed before them at 
the next meeting with fuller parti* 
culars. Accordingly, the plan for the 
Southern Zone was elaborated and 
placed before the second meeting with 
as full details as it was possible to 
give. The Council gave its whole
hearted and unanimous approval to 
the implementation o f the detailed 
plan and desired that similar detailed 
plans for the other zones should be 
^worked out and each of them placed 
before the Council for consideration 
before approval was accorded thereto.

It is proposed therefore to start in 
the coming year with the formation of 
the Southern Zone by the amalgama
tion of the M. & S. M., the S. I. and 
the Mysore Railways. The route 
mileage of this Zone will total 5,999 
miles of which 1,755 miles will be on 
the broad gauge and 4,244 miles on

the metre and narrow gauges. All 
the three Railways are now organised 
on the district pattern, and district 
officers are answerable directly to 
their respective departmental chiett 
ai headquarters. At the apex o f 
each Railway is a General Manager 
with the Heads of Departments, who,^ 
in their turn, are assisted by a number 
of Deputies. Control is thus central
ised in the headquarters organisation.
It is not proposed to disturb the 
district pattern, but having regard to 
the route mileage of the combined 
system and the volume of treiflBc 
which it wiU handle, it is feared that 
centralised control might become 
unwieldy and dilatory. It is pro
posed, therefore, to divide the 2ione 
into three operational regions to ^ o -  
vide for intermediate co-ordination. 
The ascending hierarchy of ofiflcers will 
thus consist of District 'Officers, 
Regional Deputies, Heads of Depart
ments and the General Manager.

The three Regions of the Southern 
Zone will be set up by combining the 
broad gauge sections to form the 
Central Region with its headquarters 
at Madras. The contiguous metre 
gauge sections in the north and the 
south will form the Northern and 
Southern Metre Gauge Regions. The 
headquarters of the Southern Metre 
Gauge Region wiU be located at 
Thiruchirapalli. From the point of 
view of operation, the best location for 
the headquarters of the Northern 
Metre Gauge Region would be Hubli.
It will, however, for the time being, 
be located at Mysore in view of the 
availability of accommodation and the 
need for starting with a minimum of 
staff movements.

At the headquarters of each Region, 
there will be planted Deputy Heads of 
the three major departments, namely. 
Operating, Mechanical Engineering and 
Civil Engineering, each of whom will 
be individually responsible to the 
Head of his Department at the zonal 
headquarters. The Regional Deputies 
will be given adequate financial and 
other powers to enable them to deal 
effectively with most- of the work 
arising in the Region. The delegation 
o f enhanced powers will lead to a 
more efficient and expeditious disposal 
of the work in the Region and also 
relieve Heads of Departments of , a 
large volume of work which now is 
referred to headquarters, thus freeing 
them for more intensive inspection 
work and for concentrating on mj^or 
problems of policy.

The amalgamation o f the three Rail
ways and the setting up o f the three 
Regional Headquarters will necessarily
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involve a certain amount of staff frans- 
fers, but the retention of the District 
pattern at the bottom and the proposed 
location of the Regional Headquarters 
are calculated to keep staff movements 

 ̂at a minimum.

In February 1950, it was estimated 
that the year 1949-50 would close with 
a surplus of Rs. 1102 crores. Our 
earnings in the last quarter o f the 
year, however, reached a new hign 
level and, after making allowance for 
unavoidable additional expenditure, 
the surplus realised amounted to Rs. 
14-59 crores. This surplus was distri
buted between General Revenues and 
the Depreciation Reserve Fund, the 
former receiving Rs. 7 crores and the 
latter Rs. 7*59 crores.

Hon. Members will remember that 
in my last Budget speech I pointed 
out that, in framing the estimates for 
the current year, we were faced with 
several elements of uncertainty and 
that it would be prudent, therefore, 
to make a conservative estimate of 
revenues wnich 1 placed at Rs. 2,32-50 
crores. Fortunately these uncertain
ties dissolved in the year to our 
advajltage and the gross earnings are 
now estimated at Rs. 263 40 crores. 
Tlus increase is mainly attributable 
to goods traffic. The factors which have 
contributed largely towards the increase 
in goods earnings are a partial resump
tion of trade and rail movement be
tween Pakistan and India and the large 
export drive instituted to stimulate 
India’s earnings of foreign exchange. 
There has also been an increase in 
passenger earnings attributable mainly 
to larger traffic than anticipated, to 
the Kumbh Mela, and to a general 
increase in the munber o f passengers 
due to increase in the number of 
passenger train services and the pro
vision of improved travel facilities. 
The total gross receipts are now 
estimated to show an improvement of 
about Rs. 31 00 crores over the budget 
estimates, of which Rs. 20 crores 
relate to goods traffic, Rs. 7 00 crores 
to passenger traffic and Rs. 3'00 crores 
to other coaching and sundry earnings. 
Variations under ‘Suspense* account 
for another crore.

The original estimate of woriring 
expenses, namely, Rs. 166*59 crores is 
now likely to rise to Rs. 180-31 crores 
due to several important post-budget 
developments. The most importmt 
o f these is the decision to extend the 
appUcation o l the Central Pay Com
mission's scales of pay and aUowances 
to the staff of ex-States Railways, which 
cam e under the control o f the Centre

with effect from 1st April 1950. Anti
sabotage and other security m easure 
for prevention of accidents and repair 
of damages caused by natural calami^ 
ties, such as floods and cyclones in 
North Bengal and Madras and earth
quakes in Assam, led to heavy unfore
seen expenditure. In view of the 
rapid deterioration in the international 
situation, it was decided that arrears 
in repairs and maintenance of rolling 
stock and track should be overtaken 
as quickly as possible and the standard 
of maintenance should also be improv
ed to equip the rail transport system 
to face any emergency. This also 
necessitated considerable additional 
provision. Similarly the accelera
tion of the implementation of the 
Adjudicator’s Award and of the recom
mendations of the Joint Advisory 
Committee approved by Goveriiment 
necessitated increased additional ex
penditure which had not been provided 
for in the Budget. There were other 
minor factors also which have all con
tributed to increase the budget esti
mate by Rs. 13-72 crores.

I hope hon. Members wiU not, 
from what I have said above, get the 
impression that economies in working 
expenses have been neglected. 
Although the revised estimate as now 
framed exceeds the original by Rs. 
13-72 crores, it is only Rs. 2'48 crores 
more than the expenditure actually 
booked in 1949-50 for the Indian 
(Govt.) Railways. This increase is 
completely off-set by the provision of 
Rs. 2-73 crores in the current year on 
the implementation o f the Adjudica
tor’s Award. In other words, even 
after allowing for the large expendi
ture of a special nature which I have 
already referred to, the working eaê  
penses are below the actuals of 1949-50. 
In the first seven months of the 
current year, there was also an in
crease of about 5 per cent in passenger 
train miles and about 2 per cent ia  
goods train miles, compared to the 
corresponding period of the previous 
year. This heavier traffic which has 
brought in additional revenue to the 
extent o f Rs. 10 crores has also been 
financially accommodated within the 
reduced allocation.

A  provision o f Rs. 17 crores was 
made in the estimates of the current 
year as appropriation to the Deprecia
tion Reserve Fund. The withdrawfids 
from this Fund have been running at 
a level o f Rs. 35 crores a year during 
the last two years. If merely the 
present rate of appropriation were to 
be maintained, there is danger o f the 
Fund getting completely liquidated in 
the next three or four years. As the 
House is aware, in terms o f  the new
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Convention both the inflationary and 
improvement elements in replacement 
costs, which were previously charged 
to Capital, have from the current year, 
to be charged to the Fimd, thus 
adding to the drain on the Fund. The 
costs of replacements have also 
increased nearly fourfold since pre-war 
times and bear no relation to the
costs on which the rate of depreciation 
had been determined. The expendi
ture involved in the replacement and 
renovation of assets of the ex-States
Railways is also considerable. I
consider, therefore, that it is only pru
dent that the appropriation to the
Depreciation Reserve Fund should be 
related to the annual outgo of funds 
and should, therefore, be increased to 
Rs, 30 crores in the current and the 
coming financial years. Provision has 
been made accordingly.

An increase of Rs. 1-29 crores under 
Miscellaneous Expenditure is account
ed for by the provision of more 
quarters for Class IV staff recruited in 
connection with the implementation of 
the Adjudicator’s Award and the ex
ecution of several necessary but un- 
remunerative operating improvements 
in progress. The revised estimate of 
the dividend payable to General Reve
nues will be higher by Rs. 72 lakhs 
and amount to Rs. 32-57 crores. As 
a result of the variations I have refer
red to, it is now estimated that the 
surplus in the current year will stand 
at Rs. 14-24 crores against Rs. 14 01 
crores estimated in the Budget. Out 
of this surplus, Rs. 10 crores will be 
credited to the Development Fund as 
originally provided and Rs. 4*24 crores. 
to the Revenue Reserve Fund against 
Rs. 2 01 crores in the budget estimates.

Before I proceed to deal with the 
budget estimates for 1951-52, I must 
needs refer to a very important factor 
which has to be taken into considera
tion in framing a budget. The budget 
estimate is ordinarily a projection of 
the present into the immediate future. 
In making such a projection, it has 
to be generally assumed that the pre- 
vailmg conditions will not materially 
alter in the ensuing year and that 
hopes based on . these will not be 
frustrated. We have, however, had 
sufficient experience during the current 
year of the many imponderables and 
uncertainties in the internal and the 
international situation, which militated 
against such an assumption and whidi 
dictated our proceeding with more 
than ordinary caution. That explains 
why there is a special reason for us at 
the present juncture to appraise, as 
correctly as we can, the prospects for

the budget year in the l i^ t  o f the 
deterioration in the present economic 
conditions which my hon. Colleague 
the Finance IVfinister will unfold when 
he comes ,to  present his General 
Budget. He will, no doubt, also 
inform the House of the plans he has 
evolved for containing that situation. 
I must, however, refer briefly tcTthat 
situation in so far as it affects the 
plans and programmes of the railway"' 
undertaking. As the House is aware, 
the country has experienced unusual 
difficulties of an economic character. 
Our plans on the food front have 
miscarried as a result of natural 
calamities which have prejudicially 
affected food production and of interna
tional developments which have inter
fered with the flow of imports. There 
have been the inevitable repercussions 
in consequence on the price level in 
and outside the country. What is of 
greater consequence to us has been the 
continued deterioration in the ways and 
means position o f the Government as a 
whole. Their bank balance is running 
low and not much success has attended 
their efforts to raise capital resources 
in the market. The different Ministries 
which have put forward competing 
claims for capital resources have found 
more than ordinary difficulty in obtain
ing the finance necessary even for mini
mum developmental activities. Jlail- 
ways are in a peculiar position in this 
respect. They have, in the recent past, 
lent impressive support through the 
three earmarked funds balances to the 
general ways and means position of 
Government. That support expressed in 
terms of money was of the order of Rs. 
121*71 crores at the end of 1948-49 and 
Rs. 129 63 crores at the end of 1949-50. 
The closing cash balance under General 
funds at the end of these two years was 
Rs. 165 crores and Rs. 149 crores 
respectively. The total of o\ir fund 
balances at the end of the current 
year is estimated at Rs. 150-94 crores 
which, it may reasonably be guessed, 
will constitute a larger proportion of 
the closing cash balance under General 
funds than in the two previous years. 
These two sets of figures have only to 
be compared to indicate how difficult 
a financial position the , Government 
would have been inbutfdrthe support 
given by Railways. I have throughout, 
however, held the view that the 
separation of Railway from General 
finance should not extend to the point 
of demanding that Railways should 
bank on their own outside the Govern
ment. That would be doing a 
disservice to the general tax-payer and 
might "prejudice the financing of 
railway expenditure in years when 
railway balances will not be so 
prosperous as they are to-day. I 
have, therefore, willingly agreed to 
a limitation o f our demands for the
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allocation of capital resources with a 
view not to starve, or severdy to 
curtail, the resources that should be 
made available for developmental 
activities in agriculture, industry, other 
forrr^ of transport, and, in fact, in all 
those Government activities which 
ensure security and make for economic 
betterment. In the ultimate analysis, 
it is on the healthy development of 
these other activities that transport, 
particularly rail transport, thrives.
At the same time, it is not possible to 
escape the position that, imless rail 
transport is restored and developed to 
a minimum pitch of efficiency, it can
not fulfil its role in the maintenance 
of economic stability, internal security 
and external defence. We on the 
Railways cannot, therefore,—indeed, 
we cannot afford to—retard the pace ol 
progress which we have recently 
initiated. Efficient and adequate rail 
transport is of paramount importance 
in the logistics of our expanding econo
my. The problem that in framing this 
budget has confronted me is, therefore, 
how we could maintain and even 
somewhat expand our development • 
programmes without prejudice to deve
lopments in fields on which Railways 
have necessarily to lean for their, 
custom. This, naturally, has led me 
to make a review of our present reve
nue position with a view so to adjiist 
it as to ensure the financing not only 
of the mounting revenue expenditure 
in the coming years but also of the 
capital resources which we shall in
creasingly require for rehabilitation 
and expansion.

The immediate problem that faces me 
is the magnitude of our rehabilitation 
requirements. Railways were caught 
in the doldnmis of depression in the 
early thirties, and from then onwards, 
the revenues were insufficient to meet 
even the interest charges due to 
General revenues. As a result, the Rail
way Reserve Fund was heavily drawn 
upon and the accumulations in the 
Fund were completely dissipated. This 
was followed by raids on the amount 
at the credit of the Depreciation Re
serve Fund to meet these interest 
charges. In 1935-36, a moratorium 
had to be declared and the payments 
to General revenues suspended. In 
such financial difficulties, maintenance 
had to be slowed down or deferred 
from year to year; renewals and re
placements had to be limited to the 
minimum permitted by the require
ments of mere safety in operation. The 
enjlspgence from the trough of depres' 
sion and the attempts made thereafter 
to overtake arrears of maintenance

and replacements were rudely inter
rupted by the war which started in 
1939. In the fi^ t phase of the war, 
Indian Railways were called upon, 
despite their deficiencies and difficul
ties, to release locomotives, wagons and 
track material for the Middle East. 
Over 8 per cent, of metre gauge loco
motives and 15 per cent, of metre 
gauge wagons on Indian Railways and
4,000 miles of track and 4 rniUion 
sleepers were released for use over
seas and in India on military projects. 
This necessitated the dismantling of 
as many as 26 branch lines. In the 
second phase of the war, the battle 
front spread to the east, and India 
became the base for mounting an 
offensive in the east. As a result, the 
transport system was strained almost 
to the breaking point. Indian Rail
ways were thus faced with abnormal 
and accelerated wear and tear on 
capital equipment. In the circum
stances, even though the load of main
tenance far exceeded the physical 
capacity of existing workshops, a 
large number of these had to be divert
ed to the manufacture of munitions. 
The maintenance and renewal of rail
way equipment received scant atten
tion. Abnormal arrears accumulated. 
Internal facilities for rehabilitation 
were appreciably reduced or incapaci
tated by the mobilisation and intensive 
utilisation of workshop equipment in 
the war effort. When the hostilities 
ended, Railways were left with major 
problems which were not susceptible 
of immediate solution. Long term plans 
of post-war rehabilitation and deve
lopment carefully drawn up were stul
tified by the effects of the Partition. 
This tremendous problem has been 
faced by Indian Railways with cou
rage and persistence during the last 
three years. While great improve
ment has been registered, a substan
tial fraction of the damage still re
mains to be remedied.

The present holding of locomotives 
of all gauges of various types totals 
8,337 of which about 18 per cent, is 
under or awaiting repairs. The ave
rage age of these locomotives is 30 
years as compared with their econo
mic life of 40 years. There are also 
numerous types of locomotives most
ly of an obsolete type for which spare 
parts are not readily available. The 
present rehabilitation policy aims at 
reducing the number of t3fpes to the 
minimum and bringing ultimately the 
average age of holdings to about 20 
years. When this position is secured, 
It wili be possible not merely to re
duce the holding by more than 10 per 
cent, thus securing considerable eco
nomy both in capital and maintenance
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costs but also to lower appreciably 
the percentage of locomotives which 
are now immobilised on account of 
delay in carrying out repairs. For 
reaching this position, it has been 
planned to obtain and replace 1,260 
locomotives over a period of five years 
commencing 1950-51.

The present holding of wagons is of 
the order of 2\ lakhs which require, 
on the basis of a 40 year economic life, 
a normal replacement of 5,600 a year. 
Arrears of replacement are estimated 
at 20,000 after making allowance for 
the orders which have been placed in 
the year 1950-51. Thus, for rehabili
tating the wagon position, the pl^n 
provides for the acquisition of 12,000 
to 13,000 wagons a year for the next 
four years. The average age of 
wagons is also high and, therefo^, 
the cost of maintenance and repairs 
is abnormal. Further, this places a 
load on the workshops far in excess 
of capacity installed which was
designed to meet only the 
normal maintenance requirementis. 
An addition to the wagon fleet has 
also been necessiated by the openmg 
of the new Assam Link. The com
pletion of the Kandla-Dessa link m 
the near future will similarly accentu
ate the shortage of wagons which has 
to be overtaken in order to ease the 
movement position and free it from 
disabilities and restrictions.

The total holding of coaches in
terms of four-wheelers is about 31,650. 
Their average age is extremely hjgh, 
the condition of the stock is, m

' many cases, poor and yet they have 
to stand up to more intensive use 
than they can in order to meet Ihe 
demands of the heavy passenger tra
ffic. Repairs and maintenance have, 
therefore, to be deferred until these 
become inescapable. The cost of mam- 
tenance and repairs is, therefore, ex
cessive. and. in the majority of cases, 
the repairs to be undertaken are com
parable almost to the rebuilding of 
bodies. If the problem of overcrowil
ing on Indian Railways is to be suc
cessfully tackled, the procurement pro
gramme should at least be of the order 
of 1,500 four-wheelers per annum for 
the five years commencing 1950*51. 
The House will appreciate that the 
capital requirements for fulfilling tills 
essential minimum programme amount 
to a formidable figure, yet this has to 
be squarely faced. The unsatisfactory 
ways and means position of Govern
ment is a major difficulty in finding 
sufficient funds for carrying out this 
programme. I have felt it, therefore, 
to be my duty to submit to the House 
proposals for augmenting railway re- 
ceiots calculated to surmount this 
obstacle.

I shall now turn to the financial 
prospects for the coming year. I 
have assumed that there will be no 
significant variation in the volume of 
import or export traffic carried by rail.
As regards internal traffic, although 
the major industries are maintaining 
their current production and the crop 
position next year is unUkely to * be 
worse than that in the current ̂ ear , 
there are trends which indicate that 
we have reached the peak in our earn
ings on goods traffic. Receipts from 
goods traffic are therefore placed at 
Rs. 2 crores or about 15 per 
cent, less than ihe revised es
timates for the current year. Should 
there be a further deterioration in the 
international situation, the picture will 
necessarily undergo a change.

On the present basis of fares, oas- 
senger earnings are likely to be main- * 
tained at the present level, particular
ly, as new rolling-stock has been put 
into service and greater amenties are 
being provided for lower classes of tra
vel. Should the tourist traffic re
ceive any substantial impetus, it >?nll 
assist in arresting somewhat the drop 
in upper class earnings. On the whole, 
the safest estimate I could make is 
that the present pattern of revenue 
from passenger traffic is likely to be^ 
reproduced in the budget year. I 
should, however, utter a word of warn
ing. While the additional capacity 
and facilities which are being created 
at additional cost will improve the 
conditions of travel, it does not neces
sarily follow that it will attract addi
tional passenger traffic to offset the 
increased costs. There is likely, how
ever, to be a drop in revenues in par
cels traffic. Taking all these factors 
into account, the coaching earnings are 
placed at one crore less than the cur
rent year’s earnings. I estimate ac
cordingly that the total gross traffic 
receipts would be of the order of Rs. 
260-40 crores, which is Rs. 3 crores less 
than the revised estimates for the 
current year.

The estimate of working expenses 
for 1951-52 has been placed at 
Rs. 186*75 crores which is Rs. 6-44 
crores more than the revised estimates 
of the current year. The budget esti
mate for next year will reflect for the 
first time for a whole year the effect 
of the full implementation of the 
Adjudicator’s Award, costing Rs. 8 
crores. The break-down of the addi
tional provision by major heads is 
roughly: staff Rs. 389 lakhs, main- 
t^ance Rs. 266 lakhs and freight on 
fuel Rs. 13 lakhs. The increased pro
vision under staff is intended to meet 
the cost of normal annual increments



3322 Piesentation o f Railway 22 FEBRUARY 1951 Budflct /or 1951-52 3328

[Shri Gopalaswami] 
and the fuller implementation of the 
recommendations of the Joint Advisory 
Committee. The increased provision 
for repairs and maintenance is to 
facilitate more extensive rehabilitation 
of track and roUing-stock.

The provision for more ‘A ’ type staff 
quarters and necessary unremunerative 
operating improvements will raise 
miscellaneous expenditure by over Rs. 
1 crore. The appropriation to the De
preciation Reserve Fund is proposed 
to be maintained at the amount for 
the current year, viz., Rs. 30 crores. 
The dividend payable to General 
Revenues is expected to increase to 
Rs. 33*37 crores.

The estimates for the three Southern 
Railways have been separately 
prepared as it is not possible at this 
stage to assess the financial effects of 
the operations of the zone which will 
be progressively formed in the course 
of the coming financial year. The ex
penditure will however be well within 
the combined provision for the three 
Railways.

A sum of Rs. 45 -83 crores was entered 
in the budget estimates of the^current 
year to carry out the works, machinery 

. and roUing-stock programmes. The 
revised estimate of expenditure on this 
account is Rs. 61-31 crores or an 
excess of about Rs. 15 crores. This is 
mainly the consequence of the decis
ion to accelerate the rehabilitation 
programme in view of the deteriorat
ion in the international situation. An 
additional allotment of Rs- 3-04 crores 
has been made for track renewals 
alone and Rs. 1*55 crores for rolling- 
stock recently ordered abroad as a 
result of the Financial Commissioner’s 
visit to Europe. An extra allotment 
of Rs. 76 lakhs was made to speed up 
the progress of the Mukherian-Pat- 
hankot Project— a strategic line— în 
order to complete it before the target 
date.

The allocation for the programme of 
expenditure of a capital nature in 
1951-52 is Us. 66*5 crores. Out of this, 
about Rs. 38 crores are required under 
rolling-stock and machinery, Rs. 26 
crores under works, Rs. 1-5 crores for 
investments in TELCO shares and 0-5 
crore in road services. The budget 
provision in 1951-52 for new acquisi
tions including the orders placed 
abroad is Rs. 24 crores and that for 
programmed deliveries is Rs, 11 
crores. The provision for machinery 
is Rs. 3 crores, Rs. 0-5 crores for new 
acquisitions and Rs. 2*5 crores for 
programmed deliveries outstanding 
from previous orders which are expect
ed to be completed in 1951-52.

Under ‘Works* the most important is 
the Mukherian-Pathankot Project lor 
which a provision of Rs. 200 lakhs has 
been made in the coming year. This, 
together with the provision made in 
the current year, wiU bring the total 
outlay on this project to Rs. 3*47 crores 
at the end of 1951-52 against the esti
mated cost of Rs. 3-89 crores. The 
Chittaranjan Locomotive Works wiU 
get Rs. 95 lakhs. There is also a 
provision of Rs. 78 lakhs for the Kal- 
yan Power House, Rs. 45 lakhs for the 
construction of the Pandu Head
quarters and Rs. 20 lakhs for a new 
station and marshalling yard at Alipur 
Duar's on the Assam Railway.

The total expenditure estimated 
under the Development Fund is Rs. 
8-29 crores, out of which Rs. 3 crores 
will go to passenger amenities and Rs. 
1’45 crores for staff quarters and staff 
amenities. The total budget provi
sion under all Demand Heads on staff 
quarters and staff amenities is Rs. 4-55 
crores. In pursuance of the under
taking given by me on the floor of the 
House, provision has been made in 
the budget year for starting work on 
the restoration of eight of the lines 
which were dismantled during the war. 
Two new lines, will between them get 
an allotment of Rs. 50 lakhs.

Rs. 46-72 crores out of Rs. 66*5 
crores for expenditure of a capital 
nature in the budget year will be 
financed by withdrawals from two of 
our earmarked funds and Rs. 19-78 
crores will be financed from General 
Funds, and constitute an addition to 
the Capital at charge. The ways and * 
means position of the Government is, 
however, so inadequate that both the 
withdrawals and the advance will 
have to be financed almost entirely out 
of the contributions we shall be making 
in the budget year to all our three 
earmarked Funds. (Pandit Balkrishna 
Sharma: What about the shock?) But 
for our being in a position to do so, 
we would have drastically to curtail 
our programme of expenditure of a 
capital nature, by something over 20 
crores.

And now Sir, to the mild shock. I 
have indicated how narrow is the 
margin between railway revenues and 
the expenditure chargeable to those 
revenues. We have carried out an 
extensive plan of repairs. We are 
making rapid progress with rehabili
tation and have, from this year on
wards, accelerated its pace. We can
not be content with mere repair and 
rehabilitation. We have got to 
raise standards in every direction so 
that our railways may stand compari
son with railways elsewhere in the
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world. Further, in a vast country 
like India, we cannot continue 
indefinitely the poUcy of starving 
expansion. The need for construction 
o f new lines to fill gaps and to open 
up unopened country is clluiiant. All 
tlus demands our looking ahead with 
both vision and imagination. It 
means a higher level of expenditure, 
both revenue and capital. We cannot 
entirely and always count upon the 
assistance which can be looked for 
from General finance. It is in this 
comprehensive context that the Govern
ment have taken the decision to 
enhance passenger fares.

Several Hon. Members: No, no.
Shri Gopalaswami: I knew it would 

produce a shock and I hope it would 
be absorbed before I finish.

Let me assure the House that the 
enhancement I am proposing is 
intrinsically justified and will not 
throw on the consumer of railway
service a burden which he cannot
legitimately be called upon to bear. A
study of the economics of railway
operation will, I trust, convince hon. 
Members that a certain measure of 
adjustment in our fare structure h ^  
been long overdue if we apply to it 
the principles which should govern the 
determination of a fair price for the 
service rendered. The price level in 
the country has now risen to over 400 
as compared with 100 in 1938. This 
is fully reflected in the increase in the 
wage bill on the Railways. The cost 
o f  fuel now stands at 471 taking the 
figure for 1938 at 100. As against aU 
this, the increases in average railway 
fares and freight rates are only of the 
order of 46 and 73 per cent, respective
ly. In other words, the increase in 
fares and freight rates has la g g ^  
woefully behind the increases in 
operational costs. The cost of 
renewals and Replacement, which 
play an important and essential 
role in the execution of the r^abilita- 
tion programme, has also increased 
fourfold. Had RaUways been under 
company management or been run on 
a purely commercial basis, the f ^  
and freight structure would undoubt
edly have been revised long ago. 
This was one of the hard facts which 
stared me in the face from \he time 
I came to be in charge of Railways. I 
held my hand however and d eferr^  
tackling this problem because I felt 
that, having regard to realised reve
nues and actual expenditure, I should 
not tap this resource except when it 
became necessary to do so. I consider 
that, in the present financial situation 
in the country and the imt)erative 
needs of rehabilitation, stabilisation 
and expansion^ I must face with

firmness the task of inviting the appro
val of the House to an enhancement 
of railway fares. (Some Hon. M em bers: 
No, no.) I know that the proposal 
will, in the first instance, as indicated 
now produce in the minds of hon. 
Members an unfavourable reaction. . 
But I have no doubt ^ at, when 
they have applied their minds to the 
matter in the light of all the facts 
and literature that I have placed 
before them, they would give their 
approval to the small increase in fares 
which I contemplate. (Some Hon.* 
Members: No, no).

Economies in administration and 
operational expenditure have been 
and are being comprehensively explor
ed. There is a limit, however, to 
such economies on the Railways. 
They cannot be made if the effect of 
doing so would detract from opera
tional efficiency and the provision of 
adequate facilities to trade, industry 
and the travelling public. A  model 
job analysis has been conducted in 
the office of the Railway Board, and 
Railway Administrations have been 
asked to follow this example. But 
the most perfect job analysis will not 
release funds of the magnitude likely 
to create an impression on the gap 
which has to be bridged if the financ
ing of all that I have indicated is to 
be adequately provided for. The inte
gration and regrouping o f the different 
Railway systems are bound to pro
duce economies in the cost both o f 
administration and operation. But 
this will perforce materialise only 
gradually over a period of years. It 
is premature to assess these economies 
accurately. But even they when rea
lised will not enable us to aviod rais
ing additional revenue.

Our attempt to improve the revenue 
position has, therefore, necessarily to 
be directed towards an adjustment of 
freight rates and passenger f a ^  
The rationalisation of the freight 
structure which was carried out in 
October 1948 was intended to remove 
the anomalies of the past by intro
ducing telescopic scales of freight and 
establishing a more scientific basis of 
change for the haulage of goods. This 
change was effected mainly in the 
interests of trade and industry, though 
it brought in some additional revenue 
resulting particularly from the 
raising of some unduly low rates.

Passenger fares in India were 
standardised on a imiform mileage 
basis for all Railways in January 1948. 
While this helped to equalise the low 
fares charged on a few Railways with 
the fares charged on other Railways, 
the basis of charge was left undisturb
ed. This equalisation hardly pro-



33S6 Presentation of Railway 22 FEBRUARY 1951 Budget for  1951-52 3327

[Shri Gopalaswami] 
duced any perceptible ellect on the 
revenues o f Railways as the average 
distance travelled by a passenger was 
of the order of 32 to 33 miles. To 
put it in a different way, it may be 
stated that, for each ton of goods 
hauled per mile in 1949-50, we 
recovered 10 10 pies, and for each 
passer*ger carried per mile 4*55 pies, 
as compared with our takings of 5*84 
pies per ton mile and 3*12 pies' per 
passenger mile in 1938-39. The 
increases work out to 73 per cent for 
goods and 46 per cent only for passen
gers. In other words, the incidence 
of the increase has been borne mainly 
by goods traffic. Even though the 
passenger fares were unduly depress
ed in relation to the level of freight 
rates pre-war, the ratio in 1949-50 
has been further disturbed in favour 
of passenger traffic. In considering 
any further adjustment of the fre
ight rates, it is necessary to bear in 
mind possible inflationary stresses 
and their inevitable repercussions on 
the price level in the country both of 
industrial and of consumer goods. On 
these considerations, I feel that it 
would be extremely inadvisable to in
crease freight rates further in the 
context of our requirements of addi
tional finance.

Our attention has, therefore, to be 
turned to the possibilities of securing 
additional revenue by an adjustment 
o f the passenger fare structure. As 
I have already stated, our passenger 
fares have always been unduly 
depressed and are among the lowest 
in the world. They do not bear 
any relation to-daj^ either to the 
economic situation in the country or 
to the economics of railway operation.
I should Uke to invite attention to 
the fact that, while in all sectors of 
the economic life of this country we 
have called upon c(jnsumers of goods 
and services to pay high prices and 
incur large sacrifices, we have conti
nued to acquiesce in the consumers 
of rail transport not contributing their 
legitimate share to easing the burden 
of large increases in the cost of rail
way operation. It is in the Inter 
and Third classes that any enhafice- 
ment in passenger fares will be most 
productive. In the case of the upper 
classes, other considerations inevitab

ly intervene such as what the traffic 
can bear, having regard to the com
petition of alternative forms of trans
port such as the one my hon. 
Colleague is in charge of. An 
Increase in rail fares, particularly in 
the two lower classes, will also be 
ant|-inflationary in character, I 
have, however, no intention of shift
ing the entire incidence of increa^d 
cost to the shoulders of the travelling

public, and the proposals which I 
make are severely restricted to our 
requirements of additional finance and 
my desire to keep down the increase 
in fares to.the absolute minimum. I 
might mention that, even after mak- 
mg these adjustments, the additional 
financial resources that may become 
available will soon get absorbed, and 
will, in the not distant future, be 
found not adequate enough to meet 
fully the rehabilitation and develop
ment programmes which we are 
looking forward to implementing. It 
may not be irrelevant to point out 
also that, in terms of real purchasing 
power, the increases which I propose 
to give effect to will bring the fare 

level only to about 32 per cent of 
pre-war fares.

My specific proposals for revision of 
fares from 1st April 1951 are;

First class fares should 
be increased from . 24 to 27 pic^ per mile.

Second „  do do . 14 to 16 piea .. ..
Inter „  do do . 9 to 10 pios in the

case o f express trains
& 7 • 5 to 9 pies ia the 
case o f other pas
senger trains.

Third do do . 5 to 6 pies in the case 
o f express trains & 

4 to 5 pies in the case 
o f  other passenger 
trains.

AJk Hon, Member: Loot.
Shri Gopal2iswaini: I am sure all 

of it will go to the pockets of 
the Government and the benefit of it 
will, no doubt, be realised by hon. 
Members also. I should like hon. 
Members to read this speech in cold 
print, and after sleeping over it for a 
night see whether they have the 
same feeling against it as they seem 
to have now.

I do not disguise from myself the 
fact that, in British days, lower class 
railway fares hi this country were a 
constant target of attack, both in the 
legislature and in the Press. It used 
to be urged that the third class fare 
level was imduly high and was part 
of a policy of exploitation of the 
common man for the benefit of an 
alien Government and of companies 
which were controlled by British 
capitalists. To-day, with an entirely 
state-owned railway system, ad

ministered by a National Govern
ment pledged to the ameboration o f 
the conditions of life not merely of 
their own employees but of the mass
es generally, such criticisms have lost
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all their point and would betray an 
imperfect appreciation of the general 
policy of Government and the realities 
of the economic situation. Since the 
advent of independence, there has been 
an arresting change in the policy at 
the back of railway administration and 
there is a fuller appreciation of its 
responsibilities and obligations towards 
both its patrons, the travelling public 
and its nearly one million workers.

By way of anticipation of possible 
criticism in the House, let me also in
vite the attention of Hon’ble Members 
to one important consideration. The 
revenues accruing from the enhance
ment of passenger fares are intended 
for the stabilisation and expansion 
of the railway undertaking. It might 
be pointed out that we shall not in 
actuality be spending immediately the 
additional funds that we raise. That 
is so. But those revenues will go into 
our earmarked funds i.e., railways 
earmarked funds, and be held to our 
credit; they will also earn interest 
from General revenues until the latter 
are in a position to release them for 
expenditure in future on the railways. 
Until they are so made available, they 
will serve to fortify the ways and 
means position of the Government, and 
Railways should feel proud of the 
assistance they are able to render to 
General Finance. It should be a source 
of satisfaction to the railway user 
that he now has an opportunity to 
render a certain amount of financial 
assistance to the tax payer who had 
borne in the past considerable losses 
on his account. The important fact to 
remember is that no fraction of the ad
ditional amounts raised will be annex
ed by General finance and that the 
sum in entirety will contribute to the 
strengthening of the capital resources 
of Railways to be drawn upon in the 
coming years when the ways and 
means position of Government be
comes more comfortable.

To sum up the revenue estimates for
1951-52, the increase in passenger fares 
will give us about Rs. 19 crores, and, 
with this addition, the gross traffic 
receipts will improve to Rs. 279-50 
crores. Including the appropriation to 
the Depreciation Reserve Fund, the 
total working expenditure will stand at 
Rs. 216-97 crores. The net traffic 
receipts will thus be Rs. 62-53 crores 
which, after allowing for the net mis
cellaneous expenditure of Rs. 7-31 
crores, will leave a net revenue of 
Rs. 55-22 crores. Out of this, 
Rs. 33-37 crores will be paid to General 
revenues as dividend under the Con
vention. The resulting surplus, name- 

21-85 crores is proposed to be 
distributed between the Development

Fund (Rs. 10 crores) and the Revenue 
Reserve Fund (Rs. 11-85 crores).

The picture of the position of the 
three Reserve Funds will be as 
follow s:

(In croreB of rupees) 
1949-50 19W-51 1951-62

D^ecistion Re
serve Furd • 109-01 119-37 114-54

Revenue Resen e 
Fund . . 6 82 1 2.79 25-23

Development Fund 13*80 18-78 21-11

T o tal  . 129 63 150-94 160 88

The total of the Reserve Funds at 
the credit of Railways will stand at 
Rs. 160-88 crores at the end of March 
1952.

In introducing the Budget for 1949
50, I had referred at some length to , 
the operational difficulties on the Rail
ways which had caused a great deal of 
concern to the public, ^ ist year, I 
indicated how the deficiencies had 
been progressively reduced. The 
House would naturally expect me to 
state generally the existing position. 
Loading on the broad gauge had been 
generally! smooth and free. On the- 
metre gauge, the position on the 
Southern Railways had been generally 
satisfactory. On the Northern Rail
ways, although the loadings improved, 
demands could not be met fully as 
there was an acute shortage of metre 
gauge wagons— a deficiency which the 
specially energetic measures now 
taken will make good. The vagaries 
of the river Ganga also affected ad
versely movement across the ferries 
connecting the two gauges. The 
volume of traffic carried has, however, 
tended to be more than that handled 
in the previous year. The trend o f 
steady improvement in operating effi
ciency to which I made reference last 
year has been fully maintained.

The movement position has further ' 
^ased by the receipt in the course of 
the year of 113 broad gauge and 33 
metre gauge locomotives and 3000 
new wagons in terms of four-wheel
ers. 715 coaching vehicles were also 
commissioned during this period. 
This addition to the movement pot
ential has been fully reflected in the 
increased traffic handled without 
any deterioration in either wagon 
turn-round or the punctuality of the 
services.
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It was a pity that attention in the 

i>ast had been concentrated mainly on 
the rehabilitation of the broad gauge 
system, thus accentuating the differ
ence in the levels of performance on 
the two gauges and giving rise to legi
timate complaints from areas served 
by the metre gauge. Special steps 
have now been initiated to remove 
this imbalance and to bring up the 
performance of the metre gauge system 
to the level of the broad gauge system. 
Orders which have been placed in the 
current year, both abroad and in India, 

vare therefore predominantly for metre 
gauge stock. 150 improved type YP 
locomotives have been ordered for the 
metre gauge and the supplies are ex
pected to be completed by mid-1952. 
Similarly, 8,000 metre gauge wagons 
liave been ordered overseas which 
should arrive in the country in the 
course of the financial year to supple
ment the order for 7,000 wagons placed 
in India. 250 metre gauge third class 
bogie coaches ordered abroad are also 
expected to be commissioned in the 

^course of the coming year. Orders 
’^for 100 WG locomotives for use on the 
broad gauge have been placed on 
Chittaranjan and 50 YG locomotives 
for use on the metre gauge have been 
placed on the Tata Locomotive and 
Engineering Co., Ltd.

Hon. Members must be aware that 
the first locomotive from the Chitt«*an- 

.jan Locomotive Works steam ^ out on 
1st November 1950, the function being 
blessed by the presence of the 
President of the Republic. The factory 
itself is making good progress in all 
directions. The targets of production 
which have been prescribed are being 
maintained, and 36 locomotives are 
expected to be turned out in the 
coming financial year. Similarly the 
Tata Locomotive and Engineering Co., 
Ltd., sponsored by Government and 
established under direct Government 
encouragement and assistance is also 
expected to commence production in 
the course of the budget year.

The plan for establishing a coach 
building unit in the co\mtry has been 
somewhat retarded in implementatiofi 
owing to the time taken in deciding 
on the future of the Hindustan Air
craft Limited, but it is expected to 
take final shape in the next few weeks, 
and a provision of Rs. 50 lakhs has, 
therefore, been included in the esti- 

»mates for 1951-52.
During the year, my attention was 

-attracted by the condition of railway 
'Stor^ on the different railway systems, 
and I was greatly perturbed by in- 

'formation I received as to the increase, 
|and lack of balance, in railway store

holdings. These, while immobilising 
a large volume of money, have been 
responsible for the failure to maintain 
the flow of supplies towards the fulfil
ment of repairs and maintenance 
programmes. The yearly purchase of 
stores, exclusive of foodgrains, stands 
at the level of Rs. 70 crores, and the 
value of the closing balances under 
stores had risen from Rs. 36 crores 
on 31st March 1949 to Rs. 46 crores on 
31st March 1950. Even after making 
allowances for supply difficulties and 
increases in price levels, the position is 
far from satisfactory. I decided, 
therefore, that an investigation into 
the stores arrangements on the Rail
ways should be undertaken with a 
view to bringing about improvement 
and rationalisation for provision, pro
curement, issue and holdings of stores. 
A  committee with Mr. A. D. Shroff, 
Director of Tatas, whose services were 
very kindly placed at my disposal for 
functioning as Chairman, and with 
representatives of Railway finance, 
Railway stores and the Ministry of 
Industry as members, is now engaged 
on this task. I expect their report by 
the end of the current financial year, 
and I am confident that, as a result of 
their labours, considerable improve
ment, both financially and organisa
tionally, will become possible.

It is only natural that the quality of 
the performance of the railway under
taking in passenger transportation 
should be judged not infrequently by 
the amenities and facilities it provides 
for the travelling public. The largest 
proportion of passengers travel by the 
lower classes and therefore the provi
sion of amenities and travel facilities 
for this category has to receive the 
highest priority. All steps which have 
recently been initiated in this direc
tion are designed first progressively to 
overtake the problem of over-crowd
ing and secondly to improve the com
fort and conditions of travel. The 
provision of additional train services 
and the commissioning of an increas
ing number of the improved type of 
coaching vehicles are steps in this 
direction. 126 additional trains in
cluding 41 extensions of existing 
services have been introduced. 55 
short distance supplementary services 
for third class passengers have 
been instituted. The number of Janata 
expresses carrying exclusively long 
distance third class passengers between 
important termini and other stations 
has been increased to 18. Additional 
coaching stock has been ordered both 
in and outside the country and the 
capacity of existing workshops has 
been rationalised and mobilised to in
crease production of coaching stock. 
The cumulative effect of these measures
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and others, either planned or in execu
tion, can only get expressed over a 
period of time, but the position will go 
on improving steadily as every effort 
at producing better travel conditions 
is being brought up to pre-war stand
ards and more fans are being 
Installed in waiting halls, covered 
platforms and third class coaches. 
Special steps have been taken to attain 
more hygienic conditions both in 
carriages and on station premises, 
though in view of the lack of co
operation from the public the results 
produced have not been satisfactory 
as they might be. Improvements have 
been effected in regard to supply of 
drinking water to passengers by the 
installation of additional water coolers 
and by augmenting the strength of 
watermen at important stations, parti
cularly in the summer season. Railway 
Administrations have provided in the 
course of the year electric fans in the 
waiting halls of 100 stations and in the 
covered platforms at 51 stations; 37 
stations have been electrified and ad
ditional drinking water facilities have 
been provided in 191 stations. These 
results, which are directly attributable 
to the continuing pressure of criticism 
in Parliament, are, I confess, on the 
low side, but the problem is being 
energetically tackled and the annual 
expenditure of Rs. 3 crores will be 
continued until an acceptable minimum 
standard is reached.

I know how anxious and perturbed 
hon. Members were on the quick 
succession of serious accidents to 
trains whi(?h occurred in the earlier 
half of the current financial year. 
About the causes of these accidents, 
there has been a good deal of specula
tion and uninformed criticism. It has 
been suggested that the majority of 
these accidents was attributed to 
sabotage merely to cover up the un
suitability of the new type of locomo
tives, the unsatisfactory maintenance 
of the track and the negligence and 
deficiencies of Railway administra
tions. I owe it to myself and the 
House to give some indication of the 
steps which have been taken to pre
vent or reduce to the minimum the 
occurrence of such accidents in future.

I leave out of consideration the 
hundreds of minor accidents which 
have not involved loss of human life 
but have resulted in small injuries to 
individuals* and damage to rolling 
stock. They are of the type which 
occur on all railway administrations, 
and, taking a comparative view, they 
have not, in number, been larger than 
in comparable systems elsewhere in 
the world.

There have, during the current year,, 
however, b ^ n  nine accidents to  
passenger trains which have resulted 
in considerable loss of human lives. 
Four of these were major disasters. 
These were the derailment Of the 
Kumaon Express on the O.T. Railway 
in April, the derailment of Punjab 
Mail and the accident to the Toofan 
Express in May and August respec
tively on the E.I. Railway and the 
derailment of the Kashmir Mail on the 
E P. Railway in September. T h e . 
number of persons killed in these four 
cases were 36, 92, 29, and 12 respective
ly. The first three of these were clear
ly cases of sabotage due to tampering 
with the track. The fourth has been 
reported to be due to error of judg
ment. In connection with the Punjab 
Mail accident, certain persons have 
been placed before the court for trial. 
In regard to the accidents to the 
Kumaon Express and the Toofan Ex
press, the investigation has not result
ed yet in fastening the responsibility 
on any particular persons. In the 
fourth, the railway officials alleged to- 
be responsible for the error of judg
ment are being dealt with depart- 
mentaUy.

The finding of the Government Ins
pector of Railways as regards the cause 
of the accident to the Toofan Express 
was challenged and suggestions were 
made from responsible quarters that 
the accident was not due to sabotage 
but to defect in the proper maintenance 
of rolling stock. I decided, therefore, 
to have a judicisd enquiry made into 
this case. A  judge of the Calcutta 
High Court was appointed for this 
purpose. He recorded all the evidence 
available, and, after making such 
further investigation and inspection as 
he considered necessary, he came to the 
conclusion that it was a clear case o f  
sabotage. His findings exonerate the 
Railway Administration from the un
justified charge of negligence.

The prevention of sabotage has been 
discussed with the State Governments^ 
the General Managers of Railway Ad
ministrations, security police and others 
concerned. As a result arrangements 
have now been completed for the 
intensive patrolling of vulnerable sec
tions of railway track, for the r̂unning 
of pilot engines where and when the 
situation demands it and for the in^ 
creased provision of armed guards. 
Special devices have also been intro
duced on certain railways in order to 
make the tampering of track more 
difficult Railway staff have been 
warned to be more vilgilant, and a 
larger delegation of powers has been 
made to responsible officials to take 
prompt disciplinary action in cases o f  
neglect of duty, I do bope hon.
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.Members appreciate that, in the recent 
past, in any case since September last, 
the scare of railway accidents has been 
demonstrably less than it was 
before. So far as railwaymen are 
concerned, there has been a percepti
ble improvement in their alertness. 
Prompt disciplinary action may have 
had something to do with this, but 
the bulk of the credit for this improve
ment must go to the response which 
railwaymen of all ranks have made to 
appeals to them from  me, from the 
public and from the Press. I am glad 
of this opportunity to say this. The 
evidence of this greater alertness is 
in the niimber of possible major acci
dents which have been averted by the 
watchfulness which many lailwaymen 
down to the ranks of gangmen have 
exhibited in various parts of the
country. A  monthly return of acci

dents, both major and minor, is receiv
ed by the Railway Board from all 
Railway Administrations, and a
consolidated review f6r all rail
ways is issued promptly drawing 
pointed attention to the number of 
accidents, the causes thereof and the 
steps taken by each Administration in 
this connection. This review, I hope, 
has had the effect of inducing Rail
way Administrations to compete with 
one another in a race for the preven
tion o f accidents.

Two French Railway Engineers, one 
a specialist on locomotives and the 
other on track, have been placed at 
my disposal by the French Railway 
authorities at my request to assist the 
Railway Board in the investigation of 
the complaints regarding the unsuita
bility of the new type of locomotives 
and the deficiency in the maintenance 
of track. These experts have com
pleted a tour of the railways and sub
mitted their report to me on the !9th 
February 1951. The House will be 
interested to know that these engineers 
are satisfi^ that the W P . locomotiv’e 
as designed and built is a safe unit 
for operation on the main lines of the 
Indian Railways upto 60 miles per 
hour and that the quality of track 
maintenance adequately meets the 
requirements. The report contains a 
number of suggestions all of which will 
be examined most carefully and 
action initiated promptly for giving 
effect to such of them as arc accepted 
by Government.

Progress has been maintained in 
developing designs and improving 
mechanical equipment in the Central 
Standards Office. The efllciency of the 
new type of locomotives burning low 
grade coal is largely attributable to the

excellent work done by this office. The 
question is under active consideration 
of setting up a Railway Research and 
Test Organisation to study, analyse 
and resolve problems having a direct 
bearing on safety, efficiency and eco
nomy in operation. This organisation 
is intended to fulfil a complementary 
role to the National Laboratories and 
to supplement the work dene in these 
Laboratories concentrating on specia
lised railway research The (.rganisa- 
tion for economic research hcs under
taken the study of specific economic 
and financial problems and the inter
pretation of the reoriented statistical 
returns. The results have been en
couraging and are being increasingly 
used in the formulation of policy and 
the designing of control measures to 
achieve greater economy and effi
ciency. A study for evolving a for
mula for allocating expenditure more 
accurately and rationally between 
goods and passenger traffic is in pro
gress to enable us to assess the ration
ale of existing fare and freight struc
tures and to consider sucli adjustments 
as may be necessary. It is obvious that 
a progressive organisation like the 
Indian Railways must nave at its dis
posal competent machinery for the 
continuous study and analysis of all 
problems affecting operation, as i I is 
only through this study and research, 
both in the technical and economii' 
fields, that operating and economic 
controls can be made really effective.

As stated by me repeatedly both in 
Parliament and elsewhere the Govern
ment stand committed to a policy of 
continually improving the status .and 
ameliorating the conditions of railway 
workers. The Central P.«y Commis
sion’s recommendations have been ex
tended to all railway employees includ
ing those who were in rcceipt of low 
scales of salaries on the ex-Indian 
States Railways. The anomalies re
sulting from the application of the 
C.P.C. scales have also been examined 
at great length by the .^oint Advisory 
Committee consisting of representatives 
of both railway labour and the Rail
way Board with an independent Chair
man. The bulk of the recommenda
tions of this Committee has aiso been 
implemented at the cost of additional 
recurring expenditure of Rs. 2 crores 
a year. I must here express my ap
preciation of the manner and spirit in 
which the Chairman and the represen
tatives of the workers and the Rail
way Board sat together W  resolve 
points of difference amicably and in 
mutual appreciation of each other’s 
difficulties.

The provision for housing labour is 
being maintained despite financial
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difficulties, and better facilities for 
medical relief and education have also 
been given. The total bUl for the year 
on labour welfare is Rs. 7-95 crores. 
The relations of labour with manage
ment have generally been cordial. There 
is a growing consciousness of responsi
bility amongst the great majority of 
railway workers, and this has now 
found expression in an improvenien: 
in productivity measured by the yard
stick of train miles, vehicle miles e1c„ 
from 69-38 in 1949-50 to 781 in 1950-51.

V I hope that this rate of improvement 
"w ill be continued and that the index 

of 100 in 1938-39 will bs reached and 
possibly surpassed in tne not very dis
tant future. The plan for a greater 
association of labour wherever passi
ble with the administration hss taxen 
a step forward by providing f^^ the 
association of labour representatives in 
the formulation of proposals for labour 
welfare works including the provision 
of hospitals, canteens, staff quarters 
and the like. It should be possible, in 
the coming years, to extend the field 
of collaboration further.

I would like to make a reference in 
passing to the question of er.hance- 
ment of the rates of dearness allow
ance which has been raised by rail
way labour. As this is a matter of 
general governmental policy, it has to 
be viewed from the standpoint of the 
situation in the country as a whole. 
The satisfactory financial position in 
which the railways find themselves to
day cannot in itself justify the payment 
of increased dearness all'jwanoe to 
railway workers when no other work
ers in Government employ get it. I am 
sure that railtvay workers will ru:t 
seejk to have themselves treated on a 
basis of discrimination vis-a-vis other 
workers. The hope entertained over 
a year ago that Governmental action 
would successfully break the \icious 
spiral of wages and prices chasing 
each other has not materialised. The 
general economic position in the coun
try is in all conscience one of peculiar 
difficulty in this respect. The .̂ rene- 
ral financial position is, if anything, 
more difficult still, i must therefore 
appeal to railwaymen to approach 
this problem with a recognition of the 
realities of the general economic and 
financial situation.

I would like to add a word about the 
response which railway workers 
spontaneously made over a year ago 
to the appeal of their own leaders for 
compulsory savings out of wages for 
helping in strengthening the ways and 
means position of Government. Rail
way workers drawing pay not exceed
ing Rs. 250 p.m. are now allowing a 
monthly deduction in their wages or

salaries as their contribution to a Rail
way Savings Provident Fund. The pro
ceeds of this contribution^ which the  ̂
workers concerned have agfeed to make 
for a period of two years will be re
turned to them at the end of that period 
with interest at 2 per cent. The 
amount that has accumulated in this 
Fund up to the end of January 1951 is 
Rs. 101-35 lakhs. I desire here to ex
press my appreciation of this patriotic, 
and as it happens imique gesture of 
railway workers.

Shri K. C. Bakhle, Chief Commis
sioner of Railways, since Sept. ’47 will, 
at his own request, proceed on leave 
from 1st April next, at the end of 
which he will retire from railway ser
vice and make his services available 
to private enterprise under a high level 
business concern. He has had a distin
guished record of 27 years in the Indian 
Railway service. On the transfer of 
power, owing to the departure of a 
large number of British holders of key 
posts on the Indian Railways, those 
posts came to be held by Indian offi
cers of the Railway Service, a very 
large number of whom had been denied 
experience in such key posts previous
ly. These Indian officers have more 
than proved their mettle and compe
tence. Not only have the pre-partition 
standards of work been maintained, 
but in not a few aspects of railway,, 
administration have these officers been 
responsible for real improvement. 
Amongst the m a ^  officers who have 
contributed to this result, Shri Bakhle 
is perhaps the most conspicuous. I am 
grateful to him for the assistance he. 
as the holder of the highest executive 
office‘ on the Railways, has given me.
I wish to give public expression to my 
appreciation of the frankness with 
which he has tendered advice to me— 
a frankness which I encourage all my 
officers to cultivate— of his capacity for 
hard work and above all of his bigh 
sense of discipline. I can only congra
tulate the business concern which will 
have the benefit of his services and 
wish him all success in his new sphere 
of work.

I have already referred to the eco
nomy which, as the result of a job ana
lysis, is being carried out in the office 
of the Railway Board. I have given 
serious thought to possible changes in 
the constitution and functioning of the 
Railway Board itself, but have come 
to the conclusion that, for the time be
ing, I will make no major changes, 
though I have decided to reduce the 
strength of the Board and introduce 
changes in the manner in which that 
Board now functions.

The Railway Board, as at present
constituted, consists of a Chief Commis-
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sioner, a Financial Commissioner and 
three functional Members, together 
with the Secretary of the Transport 
Ministry. The Chief Commissioner is 
not in charge of any specific portfolio 
and is now responsible merely for pre
siding at the Board meetings and for 
overall functional supervision and 
co-ordination of work. He is the ad
viser of Government on aU technical 
matters and has the power to over
rule his functional colleagues. The 
Financial Commissioner has a special 
position and cannot be overruled in 
financial matters. He is permitted to 
have direct contact with the Finance 
Minister, whom he keeps informed of 
developments in the Railway Ministry.

With the constitutional changes and 
with a Minister responsible to Parlia
ment coming to be in charge of Rail
ways, the functioning of the Board has 
altered substantially. There is now a 
regular weekly meeting of the Board 
as a whole with the Minister, where 
several questions of policy are discuss
ed and settled. Overall co-ordination 
is ensured first at the Board and then 
at the Minister’s level. The need for 
an officer of the Board who is not bur
dened with departmental responsibili
ties is not now by any means compel
ling. The different Members of the 
Board constitute what may be describ
ed as an All-India Railway Executive, 
whose administrative work is suitably 
distributed amongst functional heads, 
each of whom presides over his parti
cular department of railway activity. 
On questions which require co-ordina
tion among these different depart
ments, the Members come together and 
reach decisions as a collective body. 
The Minister controls the work of tne 
Board and all directives given by him 
are carried out by it. The post of 
Chief Commissioner will therefore be 
retrenched from 1st April next, and 
the Board reconstituted with three 
functional Members and the Financial 
Commissioner. The Secretary of the 
Transport Ministry will, under exist
ing conditions, continue to be, ex-offi' 
do, an additional Member. One of the 
functional Members will be appointed 
Chairman of the Board and, in that 
capacity, ex-officio, he will function as 
S e c r e t ^  to the Ministry. He will be 
responsible for the work of the Board 
as such and for the intra-Board co
ordination required for this purpose. 
He will also l>e in charge of the small 
secretariat attached to the Board, in 
addition to being a functional Member. 
The Financial Commissioner will re
tain his special position and function 
as Secretary to the Ministry in matters 
financial. The Board will fimction as 
a corporate body, advising the Minis
ter on all major questions .of policy

and issuing such executive orders as 
are necessary for the administration of 
the Indian Railways,

As a result of the retrenchment of the 
post of Chief Commissioner and cer
tain other economies in the organisa
tion of the Board’s Office, including a 
reduction in the status of the post of 
Secretary to the Board, econo
mies to the extent of over 
Rs. lakhs will be immediately 
realised— a saving of over 16 per cent, 
on the total establishment charges o f  
the Railway Board.

For the assistance I have received 
from the Railway Board and all ranks 
of railway personnel working under 
them throughout the country, I desire 
to convey my grateful thanks. I am 
honestly convinced that they are aU 
m a to g  every effort to give of their 
best to the duties which they have to 
discharge. I have been pleased to 
learn from many intelligent people 
who have come into contact with them, 
or have had opportunities of seeing 
them at work, that the spirit of ser
vice is growing among them and that 
their relations with the public are 
getting better and better. The few 
deviations from this rule which occa
sionally find their way into newspapers 
do not detract from the general im
provement that is taking place. I do 
hope that officers and men will strive 
not merely to do better work, but to 
do it with the courtesy, consideration 
and good feeling which should charac
terise all those who are engaged in 
public service. I wish also to convey 
to hon. Members of the Railway Stand
ing Finance Committee and the Central 
Advisory Council for Railways my 
thanks for the support I have, through
out, received from them.

Sir, winding up my speech last year, 
I said “ Indian Railways are doing well 
and will do better” . Some critics of 
that speech thought that this was a 
bland ending to an otherwise exhilara
ting tale. An emotional peroration is 
however not amongst my failings, and 
I can only end now by saying “ Indian 
Railways have, since I made my last 
budget speech, done definitely better 
and will do better and better still In 
the future” .

Mr. Deputy Speaker; The Budget 
papers will be distributed now and the 
House will re-assemble at 2-45 pai.

T h e  H o u s e  t h e n  a d j o u r n e d  f o r  L u n c h  

t i l l  a  Q u a r t e r  t o  T h r e e  o f  t h e  C lo c k .
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T h e  H o u s e  r e - a s s e m b l e d  a f t e r  L u n c h  
m t  a  Q u a r t e r  t o  T h r e e  o t  t h e  C l o c k .

[M r. Deputy-Speaker in t h e  C h a i r ]

DEMANDS FOR SUPPLEMENTARY 
GRNTS FOR 1950-51— concld.

Demand No. 15.— Ministry op 
A griculture

The Minister o f Food and Agricul
ture (Shri K. M. Munshl): One point 
that was made by my hon. friend 
Mr. Hussain Imam was with regard to 
Imported sugar. It was stated that it 

, put the country to a loss. Now, the 
House will remember that as the posi
tion of sugar supplies stood in last 
August and September, it was antici
pated that there would be short supply 
in November and December resulting 
in a break-down of the rationing system 
and a steep rise in price of black 
market sugar. Anticipating these 
difficulties attempts were made through 
the United Kingdom Govemmept to 
buy a small quantity of imported sugar 
in order that these adverse effects may 
not follow. We succeeded in buying 
a small quantity and the result has 
been that we were able to prevent a 
break-down in November and Decem
ber. The exchequer will gain about 
Rs. 30 lakhs. There has been no loss 
because that sugar has been sold at 
no-proflt no-loss basis by the States; 
it also prevented to a large extent the 
rise in the prices in the black market. 
Therefore, it is not correct to say that 
the sugar that was imported put the 
country to a loss or that it was un
necessary.

Again, there has been a certain 
amount of criticism that our policy 
with regard to sugar has been un
coordinated and vacillating and there 
has been a shortage as a result of it.
I think some of the Members who said 
that, had forgotten the large part 
which many Members of this House 
played in the forging of this policy 
two months ago. In the first instance,
I do not think that it is the policy 
which is responsible for the shortage.
I have already, pointed out the reasons 
for shortage of sugar production. Of 
coyrse, there is one sovereign remedy 
for those who believe in de-control: 
de-control the whole thing and y o u  wlU 
get any amount of sugar. But that is 
a course which Government has not 
advisedly taken and is not prepared 
to take in the light of circumstances 
as exist at the present moment. If, 
toe^fore, we have got to keep some 
kind of control or the other, we try 
yanous methods of keeping down 
nsmg prices. We tried the method of 
licensing k o l h u s :  it failed. And ulti
mately as a result of joint deUbera- 
ttons of a vej^ large number o f Mem

bers of this House, the present policy 
334 P S.

was adopted. I hope it will be fhe- 
final policy because it has given to the 
g u r  manufacturers the liberty to keep  ̂
their k o l h u s  on which they were very 
keen, so that this cottage industry i»  
not affected. It has given to the 
factories, though they complain very 
bitterly about it, what Government 
consider economic prices. It has also 
the merit of giving to Government 10' 
lakhs of tons which would be enough 
to meet Government’s normal ration
ing commitments. . At the same time- 
a free market has been created as a  
result of not only keeping down black 
market prices, but giving an incentive 
to production which is very necessarjr 
and to which my hon. friend Mr. 
Kapoor has attested. He very rightly 
made a point about the fact that 
individual factories, if they reach a 
particular limit, have not been allow
ed to seel. But he will realise the 
difficulties. Government can have a 
discretion to fix either the production 
limit of 1948-49 or 1949-50 advisedly, 
because to some factories one would 
be beneficial, while to others the other 
would be beneficial. We tried our best 
to get the sugar manufacturers to com e 
to an agreed settlement on this ques
tion, because if we gave the lower pro
duction year all over India the 
production would be 8*5 tons and w e 
will be short by 1-5 lakh tons. If we 
gave the higher production year it 
would have gone to roughly 11 lakh 
tons and we only wanted to have ten 
lakh tons. So a formula has been 
evolved which I am glad to say has 
been received very satisfactorily’' by the 
industry. While taking the average 
of the two years (1948-49 and 1949-50) 
any factory which produced the 
average or above the average will have 
its lower ye£tr*s taken into account, so 
that there will be an incentive at both 
ends. They will try to overstep the 
average, so that if they do that, they 
will get double benefit. They will get. 
the ri?ht to sell in the free market; 
they will also get the difference bet
ween the lower year and 7 per cent, 
and the average which is necessarily- 
larger.

With regard to the point made by- 
my hon. friend Mr. Kapoor, I have n e  
objection whatsoever to consider the 
case of those factories which reach 
their average of the two years and to> 
see whether without any loss to Gov
ernment the surplus quantity could be 
released for the free market. I am̂  
quite willing to do it and I hope that 
will give an incentive. At the same 
time this policy has to succeed, if the 
rationing system has to be maintained 
and I am glad to see that even the 
sugar manufacturers themselves haver
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realised the responsibility and have 
more than once assured me that they 
will do their utmost to give to Gov- , 
ernment ten lakh tons on which the 
rationing system is based. This shows 
that the policy has not failed, that it 
has to some extent succeeded and it is 
solely due to the fact that the policy, 
was not evolved by Government, but by 
the collective wisdom of about two- 
thirds of this House.

Shri J. R. Kapoor (Uttar Pradesh): 
What I wanted was that the policy 
enunciated on the 1st of December 
should not be modified, or changed as 
is envisaged in the statement of 3rd of 
February.

Shri K. M. Munshi: That policy is 
not changed and let us hope that it 
w ill succeed, so that there will be no 
necessity to change it in future.

At the same time I want Members 
when they criticise to remember that 
this is the first time an experiment is 
being tried in this particular confmo- 
dity of having a controlled market just 
enough to supply the minimum needs 
and a parallel free market which will 
enable those who want extra stuff to 
obtain it. We have to study this 
peculiar method that we have adopt
ed with a view to seeing whether it 
contains the germ of any future possi
bilities. I therefore submit that the 
criticism that this is a vacillating 
policy is not correct.

As regards the criticism of lack of 
coordination, I must say, on behalf of 
State Governments, that after this 
policy has been forged the State Gov
ernments have done their best to co
operate and carry on this policy. I 
must in this connection pay a tribute 
to the Government of Uttar Pradesh, 
though it had to take very stringent 
measures, it has whole-heartedly co
operated with the Centre in carrying 
out this policy and seeing that produc
tion is stimulated as far as possible. 
There is no lack of coordination in this 
matter.

• I hone. Sir, that I have satisfactori
ly explained all the points made by 
hon. Members and that there will be 
no more comments about the sugar 
policy till we see ten lakhs in our 
hands-

Shri Satish Chandra (Uttar Pradesh): 
Sir, may I ask one question, with your 
permission? What are the views of 
the Uttar Pradesh Government with 
regard to khandsari industry? Has he 
heard anything recently from the Utter 
Pradesh Government about the affairs 
o f that industry, and are not the views

of the Uttar Pradesh Government c o ^  
pletely at variance with those of the 
Central Government.

Shri K. ML Munshi: The Uttar
Pradesh Government at one time stated 
that Rs. 28 was the appropriate price 
of khandsari later on it was recom
mended that khandsari price should be 
raised. The matter is being exammed 
and if it is found, as is alleged by m y 
hon. friend and other people, that it w 
uneconomic, certainly Government will 
consider i t  But so far, apart from 
the pressure on the State Cxovemments, 
we have failed to find actually any 
economic reason why we should raise 
Rs. 29 to Rs. 35 or Rs. 40 as is clam 
ed. But I have not the least objection 
if my hon. friend comes over to me 
and satisfies me that the Rs. 29 is u ^  
economic. I am not concerned with 
the pressure of the local people. But 
if I am satisfied that Rs. 29 is an un
economic price I will do my best to 
remedy it. But so far I have no 
reason to be satisfied that it is un
economic.

Shri S. V. Naik (Hyderabad): May I 
put one question? Will the hon. 
Minister be pleased to consider toe 
question of increasing the price of the 
sugar produced in the Nizam Sugar 
Factory in view of the uneconomic 
price of the same?

Shri K, M. Munshi: Well, the matter 
is being examined. No decision has 
been taken.

Mr. Deputy-Speaker: The question
is:

“ That a supplementary sum not 
exceeding Rs. 75,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1951, in respect 
of ‘Ministry of Agriculture’.”

The motion was adopted.
Shri Kamath (Madhya Pradesh): 

Sir, a request was made yesterday 
that Demand No. 98—Capital Outlay 
on Industrial Development— might be 
taken up first this afternoon.

Shri Satish Chandra: Sir, the biggest 
Demand is No. 73. It is for 
Rs. 14,62,23,000 out of the total Demand 
of about Rs. 20 crores. If you allow 
a Demand to be picked up for disciis- 
sion without strictly adhering to the 
order paper, this is the biggest Demand. 
So I suggest that Demand No. 73 
should have the first priority.

The Deputy Minister of Food and 
Agriculture (Shri TMrumala Rao);
Sir, may I make a submission? What 
matters in a Demand is not so much



failure of this project. That was cm 
the 15th of March, 1950.

Mr. Deputy-Speaker: I find that
three or four persons are anxious to 
speak on this matter. The hon. the 
Prime Minister would also like to speak. 
Therefore I suggest that no hon. 
Member need take more than fifteen 
minutes.

Shri Kamath: The Health Minister 
on that occasion asked the House to 
be patient and said that given time 
this factory might produce something 
worthwhile. She said, “ I do not see 
why it should not be used with success" 
here (that is in India) and I believe 
that when this factory does begin to 
produce, it will be able to produce 
something that is definitely worth-
while” . Then I said, “Something, but 
not a house” . Today my prophesy—  
evil prophesy perhaps it was—4ias been 
fulfilled. When I raised this discus
sion in the House I was supported by 
my hon. friend Mr. Tyagi who has, 
however, lately crossed the floor and 
become a ‘Bhogi’—and several other 
hon. friends of mine including Mr, 
Sidhva, Mr. Goenka, Dr. Deshmukh, 
and Mr. Sondhi who is an active 
Member of the Standing Finance Com
mittee but who is unfortunately absent 
today. The whole conception and 
execution of this project from start to 
finish has been—may I use soft words 
— v̂ery wrong. When the project was 
conceived, a landscape architect who 
now occupies the position of the Direc
tor of Housing in the Government of 
India and the Managing Director o f 
the Government Housing Factory, was 
deputed to England to investigate into 
this matter and contact various firms 
and find out which firm would be most 
competei;it to execute the project in our 
country. He stayed there, I am told» 
for three weeks or so and submitted 
a report to the Government of India 
through the then Finance Minister who 
happened to be in England at that 
time. Whatever his personal qualifi
cations as a landscape architect may be.
I for one am convinced that it was 
wrong on the part of Government to 
have deputed him to England to in
vestigate into a matter for which he 
had no experience and no competence.
It is just like asking an ass to do the 
work of a horse. The report was sub
mitted to the Finance Minister and 
later on an agreement was drawn up 
between the Government of India and 
a certain consulting firm—Structural 
and Mechanical Development Engi
neers, Ltd.—who had no experience at 
all of this particular type of foamcrete 
houses. The agreement was weighted 
heavily in favour of the consulting 
firm, and that firm had done erection 
of only two double-storeyed houses in
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Ihe amount involved as the  ̂subject^ 
matter. The importance of the matter 
is relatively great. It cannot be judged 
entirely by the money involved in the 
grant asked for.

Mr. Depaty-Speaker: I do not want 
to reopen a matter which has been 
-decided already. Originally it was 
thought that two hours would be allow
ed for this. Now it is not possible. 
We shall go on till 4 o’clock.

Shri Satish Chandra: Till 5 o’clock.
Mr. Deputy-Speaker: No. At least 

there will be half an hour for the other 
Demands. We will finish this Demand 
if possible, by 4 o ’clock or 4-30. There 
anust be time for the other Demands. 
Possibly we may take the other Demand 
Tvhere Rs. 14 crores is involved.

D emand No. 98.— Capital Outlay on 
I ndustrial D evelopment

Mr. Depaty-Speaker: Motion is:
“ That a supplementary sum not 

exceeding Rs. 10,59,000 be granted 
to the President to defray the 
charges which will come in course 
o f payment during the year ending 
the 31st day of March, 1951 in 
respect of ‘Capital Outlay on In
dustrial Development’.”

Economy Cut in respect of Government 
Housing Factory, Delhi

Shri Kamath: Sir, I have got two cut 
motions. I do not propose to move 
cut motion No. 10 of List No. 1, but I 
wish to move cut motion No. 28 of List 
Ko. 3. I beg to move:

“ That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 10,59,000 in respect of 
‘Capital Outlay on Industrial
Development’ be reduced by 
Rs. 7,000.”
The demand in respect of the Factory 

is Rs. 7,000. Though the total demand 
is to the tune of Rs. 19 lakhs and odd, 
îs the amount is to be realized from 

some other source the demand under 
this sub-head is only Rs. 7,000. So I 
propose to move this amendment asking 
for the complete refusal of supplies 
under this particular sub-head— 
Rs. 7,000 to the Government Housing 
factory.
3 p .m . ^

Last year on the 15th of March when 
the Health Ministry’s demand was 

' under discussion in this House— 
this Housing Factory has been 
shunted to Capital Outlay on Indus
trial Development now, but till now it 
was under the Ministry of Health. I 
had warned the House that we should 
he  prepared to witness the ignominious
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England, and the rest o f their ex
perience was confined to building 
houses with aluminium sheeting and 
such other light alloys; but our Health ■ 
Minister was persistently misled by 
her advisers in the Ministry into say
ing on the floor of the House that this 
consulting firm had vast experience in 
this line. On the 12th December 1949, 
when this matter was first raised by 
me in the House, she said:
5 “ The firm has very wide ex

perience in the development and 
use of foamed cement and have 
done considerable research work 
on the subject. They acted as 
consultants for the Aircraft Indus
trial Research Organisation on 
Housing in the United Kingdom 
which produced 75,000 houses in 
factories. Foamed cement was 
used in the construction of these 
houses.”

As a matter of fact it has now trans
pired that their experience was con
fined only to two double-stroyed houses 
in foamed cement and the rest was 
confined to building houses with 
aluminium sheeting and such other 
light alloys. It is unfortunate that the 
report of the Committee that was ap
pointed in pursuance of the promise 
given by the Finance Minister last 
August in this House has been suppres
sed in so-called public interest; if that 
was available to the House it would 
have thrown considerable light, if not 
fuU light, upon this whole matter and 
how this matter has been bungled from 
start to finish. .

Later on when this matter was taken 
up for execution, questions about this 
matter were asked in the House on 
several occasions, but I may say that 
the answers were merely fabricated 
answers on the floor of the House. 
Who fabricated them and for what 
purpose, God only knows, but most of 
the answers that we got were com
pletely fabricated and there was no 
basis for the statements that were 
made from time to time regarding the 
progress of the factory.

I have just now said about the 
firm’s background and their experience. 
So also when the factory went into 
action long after the promised date, 
various excuses were advanced, why 
it could not go into action 
earlier, but when it did go into action 
panels started cracking, and the 
breakage of panels increased from 30 
per cent, in October to 60 per cent, in 
Noveiaber. Yet this fact was sup
pressed by the Minister in the Houro 
when a question was put to her direct
ly  about this particular breakage 
matter. That also, I believe, was due 
to wrong information supplied to her 
by her advisers in the Ministry.

The next point that arises in this 
matter is this. When the Mulgaonkar 
Committee was enquiring into the- 
whole matter the Minister was asked 
in this House why the work was ad
vertised, the Minister glossed over the 
matter and said that the public were 
only invited to see but actually adver
tisements continued coming in the- 
Delhi papers very frequently during. 
December and there was an amusing 
advertisement of a man holding a 
house in the palm of his hand, as if It 
was such a light affair; but actually 
what exactly was the state of affairs 
about the breakages, and whether the 
panel was guaranteed and durable and 
sound, that was all suppressed.

Then, Sir, a very strange transac
tion to6k place. When the matter waa 
under inquiry by the Mulgaonkar 
Committee, the Health Ministry sold or 
transferred to the Rehabilitation 
Ministry 100 houses for the use o f  
refugees. That is stated in this. 
Demand.

“During this period recoveries 
from sale of houses amounting only 
to Rs. 5-72 lakhs have been taken 
in reduction of expenditure, being 
the value of buildings erected by 
the factory for the Najafgarh 
Health Unit and some residential 
quarters for refugees etc.”

It appears that Government does not 
care what happens to refugees, as to- 
what sort of houses they live in and 
whether the houses collapse, or whether 
they are pinned inside the houses 
someday. The Committee, I under
stand, recommended that the houses, 
are unsafe for human habitation and 
must not be sold to the public. In 
spite of that the Government dis
regarded the recommendation of the 
Mulgaonkar Committee and has sold 
100 houses to the Rehabilitatioxv 
Ministry.

Then, Sir, another point is: the^
Standing Finance Committee which 
met on the 7th February under the 
chairmanship of the Finance Minister

Sassed a unanimous resolution, which 
I In the hands o f my colleagues here. 
In the history of the Standing Finance 
Committee this is the only resolution 

of its kind, and passed unanimously in̂  
respect of any demand* submitted by 
Government, since Swaraj came to us. 
They have passed severe strictures, 
upon this project. They say:

“ The Committee could not es
cape the conclusion that the 
technical advice on the basis of 
which the scheme was embarked 
upon was tendered in an Irres
ponsible manner, ana It was
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r e g r e t t a b le  t h a t  a c o m m it m e n t  f o r  
a  la r g e  c a p i t a l  o u t la y  w a s  e n t e r e d  
i n t o  w it h o u t  c o m p e t e n t  c o n f ir m a 
t o r y  o p in io n  h a v in g  b e e n  o b t a in e d  
'On a l l  a s p e c t s  o f  t h e  s c h e m e . The 
C o m m it t e e  a ls o  f e l t  d o u b t fu l  i f  th e  
t e c h n i c a l  m a n a g e m e n t  o f  th e  
F a c t o r y  g a v e  in f o r m a t io n  t o  G o v 
e r n m e n t  a t  a n  e a r ly  e n o u g h  s ta g e  
w h ic h  m ig h t  p o s s ib ly  h a v e  s a v e d  
u n f r u c t u o u s  e x p e n d it u r e .  The 

• C o m m itte e  u r g e d  s t r o n g ly  th a t  
< jO v e m m e n t  s h o u ld  g iv e  im m e d ia t e  
'C o n s id e r a t io n  t o  th e  q u e s t io n  o f  
i l x i n g  r e s p o n s ib i l i t y  f o r  t h e  in c o m 
p e t e n t  t e c h n i c a l  a d v ic e  w h ic h  it  
has r e c e iv e d  a t  a ll  s ta g e s  o f  th e  
v e n t u r e .”

A fter this, I need not say much about 
the way this project has been bungled 
and mismanaged, and how the Minister 
has been bamboozled at various stages 
o f the venture. It was said some time 
ago in a British magazine that these 
•prefab houses were being built in our 
-country so'as to afford an easy exit for 
the devil passing from one door to the 
other. I mentioned that in the last 
session that the consulting .firm was 
t)uilding houses so as to afford “ an 
-easy exit for the devil entering into 
one door to pass out through the 
other” . I do not know from where 
the devil has come and where it has 
gone to stay, but I can say this much 
that this whole venture has been be
devilled by incompetence, ignorance, 
in-experience, irresponsibility and I 
may say, almost fraud played upon 
Obvemment by incomjpetent technical 
advisers. The least that the House 
expects is the implementation of the 
resolution of the Standing Finance 
Committee, which met specially for 
this purpose for one full day and dis
cussed this measure, under the 
Chairmanship of the Finance Minister 
liimself. This Committee passed 
xinanimous resolution asking for an 
-enquiry to fix the responsibility for 
the colossal and ignominious failure 
o f  this project and if that much is not 
Implemented by Government we will 
only be compelled to think that Gov- 
•crnment attaches no value to such 
resolutions of important committees of 
this House which have given thought 
to  the matter and over which one of 
their own ministers, the Finance 
Minister, had the honour to preside. 
1 would, in the end, say. Sir, that it 
is rather regrettable that the Govern
ment was led, or rather misled into 
this costly venture and that it has 
turned out to be a big fiasco. But, one 
can only be happy, even, at this stage, 
that further squandering of the poor 
harassed Indian tax-payer*s money will 
loe avoided by the unanimous recom
mendation of the Mulgaonkar Commit
tee, of ^ i c h  two Members were

officers of government and onlsr ttie 
Chairman was a non-goverflmental 
person. It is very fortunate that they 
have come to a unanimous recommen
dation in this matter and have asked 
the Government to wind up this show, 
and try to see whether the factory can 
be put to some other use, if at all. I  
am however very doubtful on that 
point. I think much of the capital 
equipment will have to be written oflf 
and the waste that has been incurred 
will have to be borne with a heavy 
heart, in the hope that Government 
will at least leam lessons for the 
future.

Mr. Depnty-Speaker: Cut motioa
moved:

“ That the demand for a supple
mentary grant of a sum not.
exceeding Rs. 10,59,000 in respect
of ‘Capital Outlay on Industrial
Development’ be reduced by
Rs. 7,000.”
The Prime Minister (Shri Jawahar- 

lal Nehm ): My colleague the Health 
Minister will, no doubt, somewhat at 
a later stage, deal with this matter 
because she is acquainted with most 
o f the facts. I should like to place 
before the House certain considera
tions which we as Government and I 
specially, have had before us in the 
course of the last two and half years 
or whatever the exact period may be 
since this project was considered by 
us.

The House knows that housing or 
lack of housing is one of the principal 
problems facing us in India. In the 
Planning Committee, we have discus
sed this question in its various aspects 
with experts and others, as to how to 
fulfil this lack and what to do about 
it. It is a terrible problem all over the 
world, more so in India at present. Be
cause of this, we as Government con
sidered all the aspects of it two and a 
half years ago and we came to the con
clusion that it was highly desirable 
for us to experiment with pre-fab hous
ing. It was obvious to us then, as it 
is now, that large scale house cons
truction in India must necessarily be 
by what are called traditional methods, 
may be improved traditional methods, 
of course, but traditional methods. We 
could not reach the hundreds of thou
sands of villages in India, or hundreds 
of thousands of towns in India witti 
pre-fab houses. Nevertheless, tiie de
mand was so great that we felt that we 
should experiment with pre-fab houses 
in one place, or two places, etc^ and 
that this would fulfil a small part o f  
the demand, a very small part, but 
nevertheless a very helpful one. It is 
not a question of replacing the tradi
tional methods.



Shri Jawaharlal Nehru: Whatever
he was. we did not send him to England 
for this purpose.' He went there to 
attend a number of Conferences and 
other things, quite apart from this 
particular housing project.
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Secondly, and this was more impor

tant, traditional methods get into ruts 
and do not improve unless some impe
tus for improvement, some new idea, 
some push, some competition comes in 
their way. We in India, in this as in 
many other things, have got into ruts 
and we do not improve because we have 
no compulsion to improve. Therefore, 
if new systems of house construction 
are brought in, they may succeed or 
they may not succeed, but they bring 
new ideas which can be mutatis mutan
dis translated into traditional build
ings which will result in improved 
traditional structures. They will make 
better houses or speed up their cons
truction. Therefore, the central rea
son why we thought of pfe-fab houses 
was, in a small sense to actually 
supply in part the need which was very 
great, but much more so frpia^ the 
point of view of bringing in these new 
ideas which may be fitted in to some 
extent in traditional construction.

Some of us have spent a good deal 
' o f time in looking at housing problems

i& other parts of the world and trying 
eompare them with our own pi^blems. 
^ d  the various experiments that they 
t «v e  had in other parts. They have 
had hundreds of experiments in Eng
land alone. I suppose they must have 
had scores of hundreds of them; many 
o f  them failed, some succeeded, some 
largely and some in a lesser degree. 
Ultimately, they have evolved with 
this record of success and failiure new 
and varied methods of construction and 
they have constructed a large number 
o f houses. In India, we have been ex
perimenting in various ways. There is 
a Housing Research Institute which 
has just been formalised, that is ex
perimenting on different t3T?es of
Toofs, different types of windows and 
different types of panels, etc. In the 
Punjab, in the refugee houses and 
elsewhere, they have experimented on 
soil construction of a special type, and 
so on and so forth. All these are ex
periments going on to find out what
the suitable thing is. In our
plans we felt that in so far 
as it is possible, we should \ise. 
obviously, local material and not
material which has to be imported. 
From this point of view, we came to 
^ e  conclusion that it was very neces
sary for us to give a start to nre-fah 
housing in this country so as to find 
out how it could improve generally or 
specifically in that matter.

May I correct a statement made by 
the hon. Member? We did not send 
the Director of Housing, or whatever 
he was called, at the time.....

Shri Kamath: He became Director 
later, perhaps.

Shri ^ m a th : May I, Sir. for the 
information of the Prime Minister and 
of the House, state that at the meeting 
of the Committee of the Cabinet held 
on 27th May 1948. it was decided that 
steps should be taken to estabUf>h 
House-building factories in India at 
an early date and that Dr. Koenigsber- 
ger should proceed to the United King
dom as soon as possible to investigate 
the possibility of adapting to Indian 
conditions the methods used in the 
United Kingdom for building pre-fab 
houses, and explore the possibility o f  
setting up a Housing factory in Indiaf

Shri Jawaharlal Nehm: I remember 
that. Permit me to go on. He was eo- 
ing to attend a number of Conferences 
in Switzerland and elsewhere on vari
ous subjects connected with his work, 
planning and other things. We asked 
him to remain there for a week or two- 
to investigate pre-fab houses also. My 
point is that he did not go for thist 
purpose. There is no point in it; I artv 
merely correcting a fact.

At that time, the Finance Minister 
Mr. Shanmukham Chetty was also go
ing there. Discussing the matter in the 
Cabinet we authorised Mr. Shanmu
kham Chetty to go into the matter 
carefully and because we wanted to get 
things done as rapidly as possible, w e  
authorised him, if he approved after 
proper consultation, to give his tem
porary agreement, so that it may be 
considered by the Cabinet later. Our 
charge was really given to Mr. 
Shanmukham Qhetty. Dr. Koenigsber- 
ger was asked to report to him there 
as representing our Government. Dr. 
Koenigsberger and some others there 
reported to him. Mr. Shanmukham 
Chetty apparently saw some houses 
there. As a re.sult of that, he approved 
of this plan and this particular project. 
Mr. Shanmukham Chetty came back 
and said that he had approved of this. 
These are the details attached to :hat 
project. Finally, it was examined by 
some people here and it was accepted 
with variations or whatever it was.

Shri ELamath: Examined by the tech
nicians? By the P.W.D. here?

Shri Jawaharlal Nehm; I cannot say 
who examined it. I think that Mr. 
Kamath is right. I do not think that 
at that stage a very proper examina
tion took place. !  cannot recollect the
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exact persons who did it; but it was 
examined by the P.W.D.; I do not 
member. It was sent to the P.W.D. 
They did not» I think, give a thorough 
examination; they gave some exami
nation, I remember they sent a note 
on this project

Shri Kamath: They rejected.
Shri Jawaharlal Nehru: However, 

the point is, we entered into this con
tract largely because Mr, Shanmukham 
Chetty had practically entered into it 
before he returned from England. And 
we entered into it because we were 
anxious to make a beginning from the 
larger point of view of bringing in 
new ideas in regard to house construc
tions in this country. Frankly speak
ing, it is perfectly true that this scheme 
or project has not succeeded as we 
expected it to succeed; but it has not 
failed ignominiously as Mr. Kamath 
may say.

Shri Kamath: It is a matter of 
opinion.

Shri Jawaharlal Nehm: It is not a
question of opinion, but it is a matter 
o f the approach to the question. I have 
exam in^  a number of these houses in 
England and a number of these pre
fab projects have had a difficult time 
in the beginning. They did not make 
good, but they have ultimately made 
good. The whole point is this. You 
Have a factory there now and it is a 
magnificent factory; there is no doubt 
about that, one of the finest you 
can have in India. The point now 
is to evolve a proper mixture, to 
see what components should be 
put in, how much of cement or 
sand or something else. If the 
mixture is correct and you make 
a proper panel, you have succeeded: 
but if the mixture is not correct, then 
you have not succeeded. The panel 
breaks down and gets cracked. Then 
it becomes a thing for scientific ex
perimentation for the experts. In a 
thing like that, naturally we have to 
profit from other people^s experiments 
also. There is no reason why we 
should take up ourselves something 
which requires long experimentation 
etc. though, of course, materials differ 
in various countries.

Anyhow, two or three facts are 
clear. At the earlier stage there was 
not enough examination of this scheme 
as there should have been. That is 
point number one. The second point 
is one on which I do not wish to say 
much because we are consulting the 
law about it— t̂he responsibility of the 
British firm with regard to this 
matter. It is difficult to discuss it 
when we are considering the matter 
in the legal field. But the real point

that faces us. not merely with regard 
to the housing factory, but in regard 
to the larger field of house construc
tion is this. How can we profit by or 
how can we use what we have? I have 
no doubt at all that this factory can 
be used in many ways. First of all I 
am not at all clear in my mind whe
ther it cannot be used now or to
morrow for the construction of com
plete houses. We have asked our 
National Physical Laboratory and they 
have assured us that with a little ex
perimentation it may be possible to 
produce panels which can be used for 
the houses. They are not dead sure 
about it—nobody can be.

The next question that arises iŝ  
having produced them we have to see 
whether that will be at an economic 
cost. You may produce them, but it 
may be a costly business. Therefore 
we have to consider again whether they 
will be produced at an economic cost.

The other point is this. Even to-day 
this factory can produce what may be 
called components of houses on a mass 
scale, that is to say, roofing materials^ 
windows, panels of doors etc. that fit 
in with the programme of traditional 
house-building, with proper bricks. I 
am pointing out the ways in which 
this can be used to economic advan
tage. It can also be used in another 
way. It can be used in the light indus
tries or other industries. This 
is always open to us. As a 
matter of fact, we even 'low have 
offers from industrialists which 
are financially advantageous to us, ta 
let them use the factory for their own 
purposes. But we want to see how 
we can use it either for making hou
ses or for making the components of 
houses.

As I have already stated, I think a 
number of errors and mistakes were 
made in this business, largely due to 
inexperience of the Government; large
ly again, due to a certain, well, over- 
optimistic spirit of Mr. Shanmukham 
Chetty who entered into this agree
ment, more or less, before he came» 
and we accepted it and did not check 
it up as closely as we ought to have 
done. But the fact to remember is 
this. Whenever such experiments have 
been made in England or elsewhere, 
o f pre-fab houses, to begin with they 
had a lot of trobule because it requires 
a very delicate mixture of the various 
components. If the mixture does not 
come off or if the quality of the com
ponents differed, you have to go on 
experimenting with them till you suc
ceed. There is nothing extraordinary 
in that. We need not think that it 
is something very unusual or extra
ordinary that has happened here. This.
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[Shri Jawaharlal Nehru] 
is  the esse in almost every country. 
It is a question of experimenting. 
JUther you look upon it as a pure com 
mercial venture, or as an experiment, 

>OT a mixture of an experiment plus a 
•commercial venture. The real way to 
look upon it is as a mixture of an ex
periment and a commercial venture. 
And the intention is to make it a com
mercial venture as soon as possible. 
But there is always the element of 
•experiment in these pre-fab houses.

Another point is this. I venture to 
say that the two or three experiments 
we have made in pre-fab. houses round 
^about Delhi, apart from the housing 
factory and others, have already led 
to  certain improvements in the cons
truction of traditional houses in Delhi 
by the P.W.D. Thus they have got 
•some new ideas and they have applied 
them to the building of houses 
in  the traditional way, thereby im
proving them and slightly cheapening 
their cost or improving their durabi
lity. As a matter of fact, we have 
profited to some extent here, though it 
is  difficult to say to what extent.

-Finally, what I place before the 
House is this. A number of errors 
liave been committed; there is no 
■doubt about it. We were at that 
time rather, if I may say so, 
taken up by the first report we 
got from Mr. Chetty who, we thought 
liad examined it thoroughly and 
"We accepted it and went ahead, and 
the factory was built— a very fine fac
tory. But when it came to the mak
ing of panels. th6se panels did not 
T>ear much weight, or were not found 
to be stroni? enough to bear the weight 
that was put upon them, though the 
panels could be used for other pur
poses. But it is not difficult to make 
them strong. But then the cost fac
tor comes in and we have to consider 
whether it is worthwhile doing it. Of 
course it is a scientific matter which 
-we are investigating. There is no 
doubt even now that the factory can 
Ije used for the making of components 
o f  houses provided we decide to do so 
and give up the other experiments, or 
ive may do them together. There has 
l)een loss undoubtedly, but the lo.ss 
Tias not been considerable, because the 
main cost incurred has been over the 
factory and it is there— a very fine 
factory. And the experiments 
liave taught us several lessons and 
they may succeed. We are not, at the 
present moment, relying on the British 
firm for these experiments. It Is our 
5ob. for our sdentiste and others to 
■ste how best we can utilise It.

For the last many months, 
apparently due to Mr. Kamath’s

insistence and drawing the attention 
of the House to this matter, many o f 
us have looked repeatedly into it. As 
a matter of fact, we have sent compe
tent persons, expert engineers and 
businessmen and others to see and 
report on it. We have also appoint
ed a committee and got their report 
also, and if necessary, we shall 
appoint other expert committees to 
judge the responsibility for this or 
that. But the main thing we must 
do is to utilise it to the best advant
age. I do personally believe, after 
seeing these papers, that there has 
been a cetain amount ot slackness— I 
may frankly say that. The original 
error came from the way Government 
dealt with it two and a half years 
ago. They went ahead rather more 
quickly than they should have done 
and they should have examined the 
process a little more careiully. Never
theless, normally, speakifig, in an 
experiment like this what i wish the 
House to consider—indeed not only 
in this matter but in ether matters 
also— is this. If we are going to 
attempt anything, to make progress 
in new directions, we shall inevitably 
have to experiment and to submit to 
failures and to expect failure or some 
lack of success. Otherwise you can
not simply go ahead in any experi
ment or method of construction or 
anywhere else. Our methods of 
construction in India to-day are high
ly unsatisfactory. They are expen- 
» v e  in the long run, and they are slow 
and we can never get going fast 
enough unless we intend to change 

them completely and basically, unless 
we improve them in a variety of ways. 
As a matter of fact, they are improv
ing and maiiy new ideas have been 
adopted. There has been marked 
improvement in some aspects since 
this pre-fab business came in. The 
mere fact o f it has iiTjproved some of 
our methods and we have got new 
ideas and they Lave been rightly 
adopted. So that in future I hope 
the House will be perfectly willing, 
not in regard to this matter, but in 
other matters, to experiment in order 
that we may go ahead much more 
speedily and at less cost. In count
ries like the U.S.A., England, France, 
Switzerland or Germany the number 
of experiments ip housing that are 
taking place day to day is prodigious. 
They see at the end large sums o f  
money coming out of them, although 
they spent some money m the begin
ning. If we do not develop on the 
line of those experiments and trials 
we will not get out o f the rut t l » t  
that we are in.

Shri Kamath: May 1 know from 
the hon. Prime Minister whether the 
Government is prepared to accept
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Ifae resolution of the Standing Finance 
•Committee and order an enquiry into 
this matter, and further whether 
Government propose to keep the 
Mulgaonkar Committee report sup
pressed in the public interest?

Slui lavaharlal Nehrn: There is no
question of suppressing any paper. 
As I pointed out to the hon. Member 
“tiiis matter is being considered from 
the legal point of view and it becomes 
a little difficult if one is» asked to 
publish all the papers in that con

nection. At the right time they will be 
placed before the House.

Shri Kamath: As regards the
Standing Finance Committee resolu
tion?

Shri Jawaharlal Nehro: I regret 1
have heard of it only now for the 
first time when the hon. Member read 
it out. I have neither heard of it 
nor know anyUiing about it. We 
*hall certainly consider every resolu
tion but as to what steps we will 
-have to take it will be for the Gov
ernment to consider.

Shri Sidhva (Madhya Pradesh): I 
would like to give the actual facta 
regarding the factory and also my 

impression and concrete suggestions 
to the Grovemment. I do not know 
whether any member of the Govern
ment knew about these prefabricated 
houses except the Prime Minister or 
whether anybody thought of construc

ting a factory in India until I drew 
the attention of the hon. Minister in 
this House to it on the 1st March
1948. My question then was:

“ Will the Minister of Health be 
pleased to state whether the 
attention of Government has been 
drawn to a repoi: from (so and 
so) stating that more than 17,000 
houses were completed in Britain 
during the year 1947 and 12,400 
prefab houses built in July 1947?’*

The hon. Minister replied that she 
knew nothing about it. When I put 
:a supplementary question she said 
that she would enquire into the matter 
and place the matter before th« 

House. Rightly she did so. I pur
sued the matter further and on 
August lath I put further questions 
In the House and it will be found 
that instead of the Minister of Health 
giving me a reply Dr. Mookerjee 

•comes into the picture and makes an 
aimouncement that Government have 
decided to start such a prefab fa ctd y  
in India.

! took a little interest in the matter 
for the reason that there was a great
demand for houses in these days, 
particularly on account of the refugees 
who had come from the other side. 
I applied my mind to the problem 
whether the number of houses requir
ed would ever be built in the manner 
in which traditional house-building is 
carried on. I felt whether some 
otiier procedure coiild be found if we 
have to deal with housing problOT 
satisfactorily. Hence I put the questioii 
and I was glad Government took 
interest in the matter and decided to 
establish a factory.

The Prime Minister has given u» 
some history of the factory, although 
I would have liked him to give a 
little more. I have personally visit
ed the factory nine times, six times 
all by myself as surprise visits and 
three times with the officials o f th« 
factory. The important point m 
the construction of houses in thi* 
factory was that time is the essence 
of the matter. The object which 
actuated us was to see that the 
houses are completed as early as 
possible, within a year. That wa* 
the main object of constructing this 
factory. From that point of v^w  I 
was worrying the officials beside  the 
Minister -from time to time by putting 
questions here as to why the '^elay 
took place. And I was given to 
understand that parts of the factory 
were left in Calcutta, some in 
Bombay and that they could not 
come m time. All these excuse* 
were given to me, with which I was 
not satisfied. I told this to the h o ^  
Minister from time to time and said 
to her at some stage “Please listen 
to me also and not only to your crfB- 
cials. I can assure you that I have
taken interest in the matter as I 
wanted houses to be produced as 
early as possible and tliat was the 
object of constructing the factory.** 
As usual, I am sorry to say my advice 
did not find favour with the Minister, 
because at that stage she believed the 
official version. She gave me in 
writing in a letter dated the 10th 
September 1949 and further said that 
it was now expected that the first 
house would be produced by the
factory in Noveml^er 1949 Yet 
after getting all this information I
told some of the officials “ Why do
you not give the proper advice to the 
Minister? Why do you want to 
bring the Government into disrepute 
by giving them the false ixrnri  ̂ sion 
that the houses will be produced »  
soon. TeU them the correct pogitikA 
and the Minister will give a correct 
statement in the House?*
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LShri Sidhva]
I got a copy of the agreement from 

Hie hon. Minister as I wanted to see 
where lay the fault. Unfortunately, 
as the Prime Minister just now 
stated, Mr. Shanmukham Chetty did 
not at all apply his mind to this 
while he was in London, when the 
agreement was executed. Let me 
state frankly that chis agreement is a 
onesided one in iavour of the con
tractors. There is no time limit 
for the completion of the factory. 
There is a clause tliat any number of 
British officials can be brought here 
at the expense of the Government. 
There I found where the fault of the 
delay was. We were to pay all the 
expenses of a number of Britishers 
w ho were to be brought here and a 
number of them came. There is a 
provision in the agreement that a 
technician will be brought as also a 
cement technologist and that Indians 
will be trained but as far as I know 
nothing of the kind happened. I do 
not know whether the cement techno
logist arrived here. This agreement 
was executed on the 12th October 
1948 between the Government of India 
and the firm. The Structural and 
Mechanical Development Engineers, 
Ltd.. wnose registered OjJice was stated 
to  be at 2 Buckingham Place and 
their place of business in India was 
at 17 Cunningham Road, Bangalore. 
When I went last time to Europe I 
tooli a little interest to see what type 
these houses are. Until I saw the 
hotise I had no idea of the prefab 
houses. I saw thousands of houses 
in England, in Europe and in Austria, 
two or three stories high and very 
well built. So nobody can pooh-pooh 
the idea of prefab houses and any
body who does so is mistaken. I 
wanted to see this firm’s workshop 
and I went to Birmingham. There 
was no workshop, although we were 
told that there was a big factory. I 
went there and had to come away 
without seeing any factory. What I 
feel in this matter is that the 
engineers have played ir.any tricks 
with us. One trick is that about 52 
lakhs. I am subject to correction, 
have been invested in the factory. 
Cut of it 38 lakhs are in stores of 
which 18 lakhs are for aluminium 
sheets. I do not know whether the 
Mulgaonkar Committee investigated 
this matter, I am bringing it to the 
notice of the Minister that 18 lakhs 
worth of aluminium sheets were 
ordered when the factory was not 
put up and just at the time when 

f  through devaluation the prices were 
going up. The weight of the alumi
nium roof was fixed at 500 lbs. weight.
:^ly«peak subject to correction about

• weight of 500 lbs. Well, the

order was sent to India House »jvbere 
probably the contractors got it 
changed to 750 lbs. Again here I 
speaK subject to correction on this 
figure also—it may be a few pounds' 
more or less. Any way, they entered 
into a cost plus contract. Sir, the 
other day I was explaining to the 
Railway Ministry the n^eaning of a 
cost plus contract. A  cost plus cdh- 
tract is a dangerous thing to be 
entered into with any contractor and 
the sooner the Government gives up 
this system the better it is for us. It 
has made a difference of nearly Rs.
16 crores in the case of the Sindri 
Factory. Of course the hon. Minister 
might say that the prices have gone 
up. I do not dispute that. But a 
cost plus contract is a dangerous 
thing. Generally when you place an 
order at a particular cost the con
tract is fixed. But plus means 
that whatever prices prevail at the 
time of shipment the indentor has to 
pay them. That is no contract—it is 
obtained at the market price.

So. they took the advantage of the 
cost plus contract—I do not know 
who was responsible for agreeing to 
it. There was this cost plus contract 
and then devaluation made a further 
difference. In all this I would like 
to know what the Finance Ministry 
was doing. Was there any check up? 
The order was placed at the rate o f 
500 lbs. but the specification was 
changed to 750 lbs. Is there any 
proper accounting system or notT 
Day after day, in Ministry after 
Ministry, we find the same faulty 
accounting system. What can the 
Minister do? It is the accounting 
system which the Finance Minister 
should put right. We must overhaul 
the whole system. We have got sa 
many accountants and auditors. We 
have so many highly paid auditors. 
And when these things come to our 
notice we feel pity and are sorry for 
our administration.

Shri Gadgil: Do not break my table.
Shri Sidhva: Mr. Oadgil, you ought 

to be sorry for this rather than pass 
these ridiculous remarks. You are 
one of the Members of the Government 
and you are in charge of the P.W.D.

The point to which I would like to 
draw attention is that 1,000 aluminium 
roofs were lying unused.

An Hon. Member: Wastage.
Shri Sidhva: I would not say wastage 

because they wiU be used. But the 
sooner they are used the better it Is 
for all. Of course we have lost be
cause the aluminium prices have gone 
up and we have to pay the price under 
this cost plus system.
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As far as the factory is concOTed,
I do% ot know what is its defect. i 
am not a technical man, but only t ^  
days ago when I went and saw the 
factory I thought there was some
thing wrong somewhere— either, as
the Prime Minister said, in the mixing 
of cement and sand, or in the cons
truction of the machinery. I do not 
know what the Mulgaonkar Com
mittee has stated about it— I do not 
know even whether they have refer
red to it. But the fact remains that 
this factory could not be condemned 
and we cannot say, as my friend Mr. 
Kamath suggested, that it has pro^^^.,. 
a fiasco. I would not subscribe 
that view. Whatever be the defact*
I would request my hon. friend, 
Kamath, to ajujly his mind constru^. . 
tively over this matter. It is p u tto  v 
money that has been spent on 
People say close it down. We 
spent over eighty lakhs and you ' 
close it down. For what? If there 
is some mistake, hold the man 
responsible liable for it. Take the
money from him.

Shri Kamath; I am one with you 
there.

Shri Sidhva: But the factory should 
be run. The other day I met a foreign 
prefab manufacturer who had come 
to Delhi. He came and saw me 
about three weeks ago. I told him, 
“ Please go away if you are talking 
about prefab matters to me. My 
Government and the Members of my 
Parliament are so much prejudiced 
about it that they would not like to 
talk to you.” However, he came to 
my place and etiquette demanded and 
I talked to him. He told me he was 
prepared to purchase this factory or 
to take it on a long lease and pro
duce houses without asking the 
Government to invest a single pie—  
his manufacturers will invest all the 
money. It was a good piece of news
to me. I told him to communicate it
to the Minister of Health or to the 
Prime Minister. I do not know
whether he has gone to them...

The Minister of Health (Rajkomari 
Amrit Kaur): Yes.

Shri SidhTa: I understand he has 
gone to the Minister. He has put a 
definite proposal. What does it
mean? He wants to take advantage
of the defect of the factory and 
purchase it or take on lease.

Shri Kamath: Will he buy the
factory?

Shri Sidhva: Yes, he is prepared tc 
buy it.

Shri Kamath: Then let him pay
one crore and buy it.

Shri Sidhva; I am not prepared ta 
seU this factory. I want m iprov^ 
ments to be effected in it and it to 
oe converted into a State Factory. I 
certainly do not approve of t ^  
present management. It must be 
entrusted to a responsible commercial 
concern. Here I would request my 
hon. friends and the Prime Minister 
that they should not look only to the 
halt a dozen or so of the big busine^ 
men who alone are supposed to to 
business men. There are hundreds 
of good middle-class business men 
who have got plenty of commonsense 
and business ability. And if you 
entrust this to them I can assure you * 
that it will succeed. Men of honesty^. 
character and integrity will be in a 
position to run this factory very 
efficiently. You have only to find 
out the man— ŷou will not find any 
difficulty in that. Of course if you 
want to confine yourself only to th r^  
or four big industrialists, big capital
ists, then that is a different inatter. 
They are big industrialists, I do not - 
dispute. I do not dispute their 
inteUigence about business matters. 
But you should not confine yourseu 
only to these five or six people. It 
would be better if we take advice 
from the hundreds of others.

I would suggest that immediately a 
committee of engineers should 
appointed to find out what is the 
defect in the factory. I saw son^ 
of the building materials being made 
up, for instance, small bricks. I 
was told that these will bring down 
the cost by 5 to 10 per cent. I do 
not know about it, but if that is so 
the factory work should go on. The 
small parts are coming out all right—  
it is only the big parts that develop 
cracks. If they are to be used let 
them be used after making a full 
enquiry. Let the factory run on that 
basis. Let the engineers e n q u i r e  and 
make a rcoort on w h a t  is t h e  defect.
It is just possible that in prefab 
Engineering there may not be any 
Indian engineers because this work 
started in Europe only after the last 
war. Therefore, I would suggest 
that some good engineer, a man with 
ability and good experience, from 
Europe should be brought over and 
for about four or five months he 
should be asked to see what is wrong.
I am not ashamed if anybody comes 
from abroad, there is nothing wrong 
in it. And under this agreement 
though Indians were to have been 
trained, the contractors have done 
nothing towards it. Some Indian^
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•-engineers should be sent for training 
immediately. Government also 
should lose no time over this matter. 
The Ministers are so much engrossed 
in  other matters. I would not like 
this subject to be transf)erred trom 

^ne Ministry to another— t̂o Mr. 
Mahtab or to Mr. Gadgil. You may 
transfer it from one Ministry to an
other but the position will be the 
^ame because the governmental 
^methods are quite different from 
-those of the commercial institutions. 
d  have read the literature on factories 
-elsewhere. If our factory is run on 
>the lines of similar European 
factories, we would be able to supply 
iiouses to a great nimiber of people 
needing them. Even today we need 

:m ore houses. The Rehabilitation 
Minister has always been questioned 
here  about how many houses have 
been built for the displaced persons. 
There is a great demand for houses 

-«ven today and we would not be losing 
anything if we build houses through 
this factory. I am told that some 
people are prepared to purchase these 
houses at three or four thousand 
rupees because they are directly in 
need of houses. These sums may 
seem rather costly as compared with 
the Rs. 2500 originally promised, but 
the point is that within that amount 
you get a house very quickly and you 

ca n  solve your problem with the 
greatest satisfaction.

With these words I would request 
the Prime Minister to see that this 
concern is handed over to a person 
for better management and he should 
appoint a committee of engineers to 
find out what is the defect. I am 
not in favour of closing down or sell
ing this factory or giving it on lease. 
A  representative of another firm 
has come, he represents a firm with 
millions of dollars, but I do not want 
to give it to him. I want it to be 
run eflRciently by a company. My 
friend Mr. Kamath said it is inauspi
cious and prophesied that the factory 
will fail. My prophecy Is quite dif
ferent. Time alone will tell you that 
this factory is going to bring happi- 
Jiess to this country.

[Pandtt Thakur Das Bhargava in the
Chair.]

Shri Sarangadhar Das (Orissa); I 
have listened to discourses on the 
prefab housing factory for quite a long 
time now, but not a single house has 

"been produced either with prefab 
^material or otherwise. I do not wish 
' to criticise what has been done jior do 
I  bcJ^er whether the factory is retain- 

as a property of the Government 
^ r  is handed over to some better person

can produce houses. What I feel 
convinced about is that the Govern
ment and most of our educated people 
have the wrong mentality about this 
housing problem. I was not a Mem
ber at the time when the Labour 
Minister made the splendid speech— 
reported in all Calcutta papers—^which 
I read and admired him for having 
risen from the bottom and yet not 
forgotten the underdog when he pro
mised one million houses in ten years. 
But the next year when somebody 
asked him how many houses out of 
this million had been built, he said, as 
far as I remember, that there was 
neither the material nor the money nor 
the personnel and consequently no 
houses could be built.

Sir, there is too much talk nowadays 
about progress. Our Prime Minister 
himself always talks of progress. I 
happened to live, although over a
quarter of a century ago, in one of the
most progressive countries of the world, 
namely, America. I lived there for
eleven years. In that progressive
country, pioneers lived in tents, in 
wooden huts and in all kinds of im
provised dwellings until they were 
financially able to build better houses. 
In the University in which I studied, 
namely, the California University, for 
about fifty years there were about a 
dozen wooden buildings to house De
partments like Botany, Agriculture etc. 
From those wooden buildings, Scien
tists were produced who became world 
famous at the end of the last century. 
Unfortunately, in our country during 
the last fifty years we always used to 
think of brick and mortar. Whenever 
we wanted to found a school, first of 
all we collected some money to buil(f 
a big building and then there was 
^nothing left to pay to the teachers and 
Consequently there was no teaching. 
In this modern age, we are thinking o f 
concrete and prefab houses. All over 
this country, people are building houses 
with village engineers, village materials 
and with very little cost within a short 
time. It is here that I differ from my 
friends both in the Government and 
outside. When you have no money, 
no material and no engineering per
sonnel, what is the use of thinking of 
concrete houses and brick houses? 
Why do you not build mud houses? 
In the olden days, people were living^ 
in mud houses. Because there were 
dacoits and thieves, they sealed all the 
doors and kept no windows. Now that 

know the necessity for ventilation, 
j8?e. may keep some windows with 
wooden railings. If you do this, you 
need not import anything from abroad. 
In most parts of the country, forests 
 ̂ „  are nearby from where you can 

‘ ■ get timber and even if the 
forests are a little far away they are
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not Koing to be more than 200 or 300 
miles away. So you can get these 
materials easily. I suggest that the 
Labour Minister and the Health Minis> 
ter should have gone into this question 
with this mentality that we must 
depend on our own country and build 
with our own materials and through 
our own personnel. In the villages 
they build mud houses according to 
different patterns and types to suit 
local conditions. Those villagers are 
the inheritors of the accumulated 
knowledge of generations and the 
houses built by them last for even 
more than a century. My own house 
was built eighty years ago and lately 
I wanted to test it. I thrust a crow
bar into the wall and it recocketed 
without making any appreciable dent. 
So. this knowledge from books is not 
necessarily the height of wisdom nor 
is the knowledge accumulated by 
Europeans and Americans the last word. 
The knowledge accumulated by our 
people from experience and from 
nature, although it is not related or 
described in books, is far superior to 
the knowledge that foreigners have ac
quired. It may be that their know
ledge is suited to their circumstances 
while ours is suited to our circum
stances. I am not very particular 
about your following any one of these 
systems. What I mean to say is that 
we must give up this mentality of going 
in for foreign things and we must put 
our feet on the soil of this country and 
not in England or New York and think 
o f sky-scrapers. Every person, 
whether he is a beggar or a small 
cultivator or a landless labourer, must 
be given a house. Never mind if it is 
a mud house. Let them live in the 
mud houses for twenty years during 
which time they will be contented and 
satisfied and would produce more 
wealth. Twenty years from now when 
there is plenty of wealth, you can raze 
to the ground all the mud houses and 
give them two-storeyed or three- 
storeyed houses as you please. It is 
no use merely talking of houses, 
houses and houses and yet no house 
is being produced. Whenever any 
house is produced an3rwhere, it is leaky 
and water falls through in the first 
monsoon. Our mentality is that we 
have a ‘beer income’ but a ‘champaign^ 
taste’. What we earn is not enough 
to buy even beer but we want cham- 
paigne. We dream of champaigne 
while there is not even beer. There
fore, my suggestion to Government 
is that not only in regard to housing, 
but in other matters as well, they 
should get down to the level of the 
cttdinary people, to their living, to 
ttieir thinking and from this low level, 
they should build up to the European 
standard.

R a j k n m a r i  A m r i t  K i u i r :  1  have- 
listened to the speeches made by hon. 
Members who have spoken this after-
noon—doubtless many more would^ 
have spoken had there been time—  
with the attention that they deserve.
I do not think that any new 
points have been made, because
the Housing Factory has been a.'-
matter of criticism, especially by my 
hon. friend Mr. Kamath, over a long , 
period. I do not wish to deny the-
debt I owe him really for having, 
always kept the housing factory in t^e- 
forefront and having brought defects
perpetually to my notice. I have to 
admit with very great regret that the 
present position, as far as production, 
of houses from the factory is concern
ed, is not satisfactory and that the 
high hopes we had held that houses 
would be produced have not:.
materialised.

Shri Kamath: At last admitted.

R a jk u m a r i  A m r it  K a a r :  After w h a t  
the Prime Minister has already said—
1 am very grateful that he spoke—  
there is not much for me to say. No 
one can blame the Government for 
having taken a decision to enter on a 
venture which if it had been successful, 
as far as the production of houses is 
concerned, would have helped to no 
small extent in solving our housing 
problem, at any rate in Delhi and its- 
environs. In all the advanced coxm- 
tries of the world, especially after the 
destruction caused by the two world 
wars, pre-fabrication or pre-casting and 
other modem methods of building ha^^ 
^greatly eased the burden of housing. 
These methods have not only speed 
as a factor in their favour, but they 
have also given many new ideas which . 
can be and have been incorporated by" 
traditional builders.

Cheap houses for us are, of course,., 
very necessary; but I have to admit 
that hope deferred makes the heart 
sick. I am not, therefore, surprised 
at the disappointment that has been 
caused, or even the anger and resent
ment that have been caused, by the 
fact that we have not been able to go 
into mass production. I share this 
disappointment to the full.

Now there is no doubt that the 
failure of the technicians, that is the 
British Firm that were asked to advise 
us, to produce durable wall panels o f 
foamcrete is the real cause of our in- 
^ ility  to produce saleable houses. 
Therefore what action we are to take 
in the matter o f this failure is some- 
thmg which is engaging the active 
attention of the Government and the 
House will appreciate that I cannot,, 
and should not, at this stage say any
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more in regard to our position vis a vis
the Firm on the floor of this House.

Now, I want to tell the House that 
we were by no means asleep, as far  ̂
as the working of the factory was 
concerned, because as soon as the pro
duction of panels began to show a high 
rate of breakage, a committee was ap
pointed to look into the matter. An 
hon. Member said that perhaps at an 
earHer stage we might have done some
thing which would have saved the 
Government money. That is a per
fectly incorrect attitude of mind. We 
could not say that anything was wrong 
with the factory until the factory had 
been built and until it was in a i>osi- 
■tion to produce. Nothing could have 

, been said, because after all we were 
in the hands of technical advisers who 
assured us that the panels would be 
produced.

S h r i  S i d h v a :  What about the time
limit?

R a j k u m a r i  A m r i t  K a u r :  A s  f a r  a s
the time-limit is concerned, I have had 
people from various foreign countries 
coming here and visiting the factory 
and they have all told me that the 
factory itself has been put up in record 
time: they could not have done it 
earlier wherever they were. There is 
no doubt that owing to the going down 
o f one or two ships, owing to the fact 
of delays in transport here, we were 
not able to get going as quickly as we 
might have done. Delays were caus- 

but they w fre genuine delays.

As* far as the designs were concem- 
ed, they did not give us any time limit. 
The moment we had any evidence at 
all that the panel was not satisfactory, 
we took the only step that we could 
and the present position, therefore, is 
that while the factory itself is a first 
class factory we have now to consider 
the ways and means of making the 
best use of it. That it can be well 
used so as to pay dividends to Govern
ment in due course is an absolute 
certainty. I hope that Government 
win be appointing almost immediately, 
a small expert committee, according to 
one of the recommendations of the 
Mulgaonkar Committee, to report on 
this aspect—that is, how best to put 
the factory into use at once. As the 
Prime Minister has already said, it can 
go into use at once by making com
ponent parts of houses. But whether 
that will be paying and whether that 
can go on along with experimentation 
in regard to wall panels for houses, all 
these factors have got to be gone into.

Sliri S i d h v a :  What will be the terms 
of reference of that committee?

R a j k u m a r i  A m r i t  K a u r :  The term o f 
reference will be to what use the 
factory can immediately be put—or 
rather what will be tha best means of 
using the factory.

My hon. friend Mr. Sidhva said that 
some foreign gentleman had been to 
him. I may tell the House that more 
than one offer has been already receiv
ed from parties who are anxious to 
take over, whether on lease or by 
some other arrangement, and make use 
of the factory, ail of which goes to 
show that there are no defects in the 
factory itself. I would, therefore, plead 
with the House to have faith (Shri 
Kamth: Patience 1) and patience also 
and let me assure it that the money 
spent on the factory is not only not a 
loss, but a definite asset to our country. 
I t  w the only factory of its kind here—  
i t  is unique. Even if you do not use 
i t  for housing, you can make use of i t  
for any light industry, and use it with 
advantage. But I^bope it wiU be used 
fOT housing. Moreover the larger part 
of the money spent on the factory is 
i n  the shape of plant, machinery, 
buildings etc.—so that it is all here, 
i n  the country.

S h r i  S i d h v a :  What about aluminium 
r o o f s ?

R a j k u m a r i  A m r i t  K a u r :  The moment 
we found that aluminiimi had gone up 
in price, we only imported 1,000 roofs 
which will be used. Aluminium had 
to be ordered, but the first estimate o f 
how much aluminium was required in 
the house was inaccurate. That is 
the fault of the advising firm.

S h r i  S i d h v a :  My point is who chang
ed the specification from 500 lbs. to 
750 lbs. and why was a cost plus con
tract entered into.

I ^ J k u m a r i  A m r i t  K a u r :  I think the 
price of aluminium went up because 
of devaluation.

S h r i  S i d h v a :  That is not the point. 
Who changed the specification? No 
answer is forthcoming to that.

R a j k u m a r i  A m r i t  K a u r :  I will tell 
you later after enquiry.

Therefore, I say that in no way can 
the factory itself or the project, be 
said to have been an ignominious 
failure. After all pioneering is not a 
cheap venture at any time and in a 
field which is so extensive and which 
is so vitally in need of experimenta
tion if a certain amount of money has 
been over-spent, I think the House 
should not grudge it.

Only the other dav I ^ead  ̂ book 
in which it is said that the British
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Government has written off £  36J 
millions, if not more, over the groimd- 
nut experiment.

Shri Kamafh: It is in Africa far 
4iway from U.K. Here it is in Delhi» 
right under your nose.

Bajkumari Amrit Kaor: 1 regret a 
certain amount of money has been 
wasted. What we have to do now is 
to see what best use we can make of 
t̂he factory itself.

My hon. friend Mr. Kamath said that 
4he Government of India had not been 
well advised. Well, the Structural and 
Jylechanical Engineers were recom- 
jnended to the (Government of India 
as consultants by the authorities m 
th e  United Kingdom and they said that 
the experience which this firm had 
collected in this capacity would qualify 
them as the best possible consultants. 
W e were told that they had been given 
a special contract by the Ministey of 
llVorks in U.K.— so that we were advi^d 
that they were a good firm. Then 
proposals for the factory were submit
ted first of all to the Indian High Com- . 
Tnissioner in London and then scruti
nized and approved by a Housing 
Committee appointed by the Cabinet 
liere which did include among its 
members three Chief Engineers and a 
large number of other official and non
official advisers. I am aware of the 
resolution that has been passed by the 
Standing Finance Committee. I am 
putting it before the Cabinet. As I 
told you the whole matter is before the 
Cabinet to come to a decision and every 
attention will be paid to ^erything. 
But I do want to assure the House that 
as far as I have been able to see there 
have been no rriala fides anywhere. 
I f  there has been any fault it has b ^ n  
that there has been too my^h credulity 
and belief in the firm that had been 
recommended. As soon as we found 
that they were not able to give us 
satisfactory wall panels, we have taken 
the only action we could.

Shri Kamath: Hold an enquiry and 
fix the responsibility.

Rajkumari Amrit Kaur: I have told 
you that that resolution is before the 
Cabinet and they wiU no doubt con
sider it.

Shri Kamafh: And do not suppress 
the report,

Bajkumari Amrit Kanr: As far as
the Mulgaonkar Report is concerned 
there has never been any thought in 
my mind to want to suppress its find
ings from the House and I assure toe 
House that I shall lay it on the table 
as soon as it is possible for me to do 
so But in view of our position

vis a vis the company it would be pre
judicial to the best interests of Gov
ernment to make it available to the 
public at the moment.

Shri Sidhva: Make it available, at 
least to the Members in this Session.

Rajkumari Amrit Kaur: If I make it 
available to the Members it is public. 
That is my trouble. But the moment 
] am able to do it I will do so. I want 
to repeat that no one shares with the 
House more than I do the regret at 
the delay that has occurred, but I 
venture to hope that the factory and 
all the money that has been spent in 
the factory will pay dividends in the 
long run and will not be a loss to 
Government.

Shri Kamath: What a hope!

Shri A. C. Guha (West Bengal): Sir, 
may I seek some clarification about 
some other items of this Demand? 
Under the same Demand there are 
several other items.

Mr. Chairman: The hon. Member 
should have stated it before the h o^  
Minister was called upon to speak. 
Now he has no chance, I am afraid.

The question is:
“ That the demand for a supple

mentary grant of a sum not 
exceeding Rs, 10,59.000 m respect 
of ‘Capital Outlay on Industrial 
Development’ be reduced by 
Rs. 7,000.”

The motion was negatived.

Mr. Chairman: The question is:

“ That a supplementary sum not 
exceeding Rs. 10,59.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, m 
respect of 'Capital (Dutlay on In
dustrial Development’ .”

The motion was adopted.

Mr. Chairman: Now I shaU p roce^  
to the other Demands. I shall first 
take up Demand No. 73.

Shri Sidhva: May I submit that 
Demand No. 24 relates to Fo<^ and 
Subsidiary Food. Last time also we 
have lost Rs. 6 lakhs and the am ^ nt 
involved this year is Rs. 98,000 
is an important matter as it is becom
ing a permanent‘ feature.

Mr. Chairman: On toe suggestion 
of Mr. Satish Chandra it was, I tomk.



Mr. dudxinaa: Since there l i  n o
agreement 1 would rather take the 
Demands seriatim.

Several Hon. Members: That would
be the best.
D em an d  N o . 17— M in is t r y  of  E x t e r n a i*. 

A f f a ir s .

Mr. Chairman: Motion is:
“ That a supplementary sum not 

exceeding Rs. 2,61,000 be granted to 
the President to defray the charges 
which will come in course o l pay
ment during the year ending the 
31st day of March, 1951, in respect 
of ‘Ministry of External Affairs'."
There is no cut motion on Demand 

No. 17. I will proceed to put it to the’ 
House. The question is:

“ That a supplementary sum not 
exceeding Rs. 2,61,000 be granted 
to the President to defray the 
charges which will come in course 
of pajrment during the year ending 
the 31st day of March, 1951, in 
respect of ‘Ministry of External 
Affairs’ .”
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decided by the Deputy-Speaker that 
Demand No. 73 should be taken up 
after Demand No. 98.

Shri Goenka (Madras): How do you 
come to No. 73? Yesterday it was 
decided that priority should be given 
only to No. 98. Otherwise it would 
have been taken in the regular course 
o f things.

Mr. Chairman: Probably the hon. 
Member was not here when the 
Deputy-Speaker said that Demand No. 
73 would be taken up after Demand 
No. 98.

Shri Goenka: Yesterday the Speaker 
was good enough to observe that 
unless there was a consensus of opinion 
in the House that a particular 
Demand should get preference over 
other Demands, the Demands should 
be taken in the regular order and no 
preference should be given to any 
particular Demand.

Shri Satish Chandra: Demand No. 73 
may be taken up if the House agrees 
to do so. Otherwise it may proceed 
in the regular order. If the House 
desires that being the biggest Demand 
No. 73 might be taken up, I shall 
speak.

Shri Sidhva: There is no question of 
biggest.

Mr. Chairman: I thought the Deputy- 
Speaker had stated that No. 73 should 
be taken up after No. 98. But if the 
hon. mover of the cut motion in regard 
to Demand No. 73 is not anxious to 
have this Demand first, I would rather 
liicf to have the opinion of the House 
as to which Demand is to be taken up 
first. If the House wants any other 
Demand first, I would take it up.

lA ia Achint Ram (Punjab): Demand 
No. 74.

Mr. Chairman: Is there any objec
tion? .

Shri Goenka: I was hoping against 
hope that we will reach No. 19, name
ly, the Import Control Office. ,

Shri Satish Chandra: I cannot under
stand Mr. Goenka’s objection to the 
request that a particular Demand at 
the end must be taken up first. It 
was he who made the suggestion which 
was accepted by the hon. Deputy- 
Speajcer, and Demand No. 98 was dis
cussed. But when another Demand 
is being taken up he comes forward 
with objections.

The motion was adopted.
D em and No. 19— M in is t r y  o f  Co m 

m e rc e

Mr. Chairman: Motion is:
. “ That a supplementary sum not 
exceeding Rs. 3,66,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1951, 
in respect of ‘Ministry of 
Commerce’ .”

Shri Goenka: Rightly or wrongly i t  
has fallen to my lot to initiate the- 
debate on the Ministry of Commerce 
every year during Budget time for m e 
last 3 or 4 years. Last year while 
initiating the debate upon the Ministry 
of Conunerce, I made the observation 
that so far as the acts of omission and 
commission in regard to the work o f  
the Import Control Office was concern
ed, I will leave it for a later period 
because according to the Ministry or 
Commerce, the whole Department was 
being reorganized and we had just 
sanctioned a certain sum of m o n ^  
for the reorganization of that Depart
ment. Unfortunately. Sir, although a 
year has passed, the Import Control 
Office is as bad as ever (Interruption). 
My hon. friend, Mr. Firoz Gandhi say j 
that it is much worse now. I am not 
prepared to say one way or the other, 
but I must say that the Import Con
trol Office has not im prov^  at alL 
N o w , Sir, several complaints come to
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us day in and day out in regard to the 
various matters relating to the Import 
Control Office. Here is a Demand for 
giving them Rs. 3,37,000 more for the 
r^rganization of the Import Control 
OulC6,

I would not like to go at this stage 
into the figures and justification for 
the Demand, but I will first deal with 
the matter of policy and then I will 
come to the figures. So far as 
the 'matter of policy is concerned, 
the hon. the Commerce Minister was 
good enough yesterday to ask me if I 
had any complaint and he wanted me 
to hand over a copy of my complaints 
to him and I did it. I did it 
only in regard to the items 
which were public property and 
I did not give him the list of 
Items which were given to me in con
fidence and which I could not even 
disclose to the House.

I gave him 3 complaints. There is 
rule so far as the Import Trade Con
trol Office is concerned, that no licenses 
for the importation of Diesel oil 
engines for the purposes of Grow More 
Food Campaign will be granted unless 
and until the importer had technical 
knowledge, unless and until the im
porter had an organization for the 
purpose of giving technical advice and 
assistance to the buyers of these engines. 
It is a perfectly justified rule which has 
been laid down by the Government, 
but what happens in actual practice? 
In actual practice, it is not observed. 
It is influence which tells in the final 
analysis. I have instances in which 
licenses have been granted for a large 
sum of money to those who have never 
been in the trade who do not know 
what these Diesel engines are, except 
that they are gamblers who sell these 
engines at a higher price and become 
money-changers. I have given that 
complaint to my hon. friend, the Com- 
mer<!e Minister.

Then there was another instance, a 
very glaring instance indeed, in regard 
to tear gas. There is only one im
porter in this, country of tear gas 
required for the Home Ministry. The 
only person who purchases gas 
materials is the Home Ministry and 
since they very badly wanted a certain 
quantity of tear gas, they placed an 
order with this particular firm. This 
particular firm applied for a license 
with the recommendation of the Home 
Ministry and the Deputy Controller of 
Import, whoever the person concerned 
may be, said; “Unless my fees are paid, 
the license will not be granted.”  This 
gentleman thought that this is a re
quirement for the Home Ministry and 
it will be wrong to pay him his usual 

So. he refased and the Ucense

was also refused. (Interruption) *1 do 
not know what his views are, but the 
fact was that the license was refused 
in spite of the fact that the Home 
Ministry said that they wanted it. 
Tear gas could not be used by any
body except by the Government and 
the Police; they urgently wanted it but 
the license was refused and the matter 
was taken up at a higher leveL 
Naturally the license was granted but 
I do not know what action has been 
taken against the officer concerned.

About a couple of months ago, when 
I was in Madras, a man who is not 
known at all—I do not know whether 
that firm ever exists—^purchased a 
license for Rs. 6 lakhs worth of paper 
and this license was sold in the market 
and the man who sold it made a profit 
of Rs. 4 lakhs by selling it to a parti
cular merchant. People tried to find 
out who the merchant was; the mer
chant was unknown; he was not an 
importer at all and when I enquired, 
I was told that the license was issued 
to the actual importer. But one fine 
morning could a dealer become an 
actual consumer of paper worth about 
Rs. 6 lakhs? Further I was told that 
further licenses have been given to the 
very same dealer. Those licenses had 
been sold in the open market in Madras 
and the letters of credit have been 
opened not by the dealer concerned, 
because he is not known; he has no 
banking account and he has never

• been an importer before but for the 
first time he is an importer now. It 
may be that from the place where the 
dealer comes, he might have got the 
recommendation of the Director of In
dustries as the actual consumer but is 
it not for the Import Trade Control 
office to find out how one fine morning 
a man has become the actual consumer 
of such a large quantity of paper which 
he never imported before and where he 
had never paid even the income-tax?
I do not know how these things work, 
but my experience is that _when a 
bona fide consumer applies for an im
port license, it is delayed for months 
and months and when he sends in 
reminders, he gets no reply and when 
he wants to see the person concerned, 
in person, no interview is granted. 
The difficulty is that nobody is able to 
get a license unless personal influence 
or other influences act in several cases.
I am not suggesting that in all cases 
that happens. That is the state of 
affairs in the Import Control Office and 
I do not know what will happen when 
this new reorganization takes place, 
because it seems to me that the more 
the staff you want, the more money 
you want to spend and the more corrup
tion you create in the Department. 
That has been the escperience at the
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last 3 or 4 years. I do not know what 
the remedy is. Unfortunately I have 
been insisting year after year on the 
Commerce Ministry to have an organi
zation to find out what are the commo
dities for which . there is forward 
dealing in India, what are the 
commodities which are in short supply 
in the country. what are the 
commodities where the prices are 
much higher than the replacing costs 
and base their import policy on the 
footing of the requirements of each 
commodity in this country. For 
instance, I will give you a long list of 
commodities like camphor, mercury, 
window glass, thermos flask, cycles 
and cycle parts, shaving blades, sewing 
needles and the like and in all these 
little commodities forward trading is 
done to the tune of lakhs of rupees. 
You will not believe that even in 
sewing needles there is a forward 
market in which lakhs of rupees 
change hands. What actually happens 
here. Nobody knows what is the re
quirement of the country, what is the 
cost of importation and what is the 
market price and how much gambling 
goes on in these commodities. Nobody 
knows in the Commerce Ministry at all 
if a man has ‘beared’ the market, if a 
man has shown a large quantity with
out having the stock. I do not know 
whether he actually used the amount. 
But one fine morning you find that 
that commodity comes from O.G.L. 
Down comes the cost price and the man 
makes a profit. Things like mercury* 
was quoted in the market at double 
the imported price but somebody ‘JduIIs ’ 
the market in Calcutta, Bombay and 
Madras and after six weeks, we find 
mercury on the O.G.L. Today the 
price of mercury in India is 50 per 
cent, more than the cost price in 
foreign countries. What actually 
happens is that in the absence of any 
knowledge in regard to the local price 
in Calcutta, Bombay and Madras, in 
the absence of knowledge in regard to 
forward trading in these commodities, 
in the absence of knowledge of the 
actual stocks in the prevailing market, 
licenses are issued and these licenses 
are misused sometimes and sometimes 
they are used, sometimes large profits 
are made, sometimes people bear the 
market, sometimes people bull the 
market. I am not blaming anybody 
for it but it so happens that coinci
dences so conspire together that what 
suits a particular dealer becomes the 
accomplished fact by putting a com
modity In the O.GX. or by taking It 
out of the O.G.L. This state of affairs 
is certainly not in the interests of the 
country. Everybody will admit that 
this is a state of affairs which we must 
set our foot down. I am not here to

be lecturing on Economics. But, leak
age in control is the worst thing that 
could happen in the economics of any 
country. If there is leakage in con
trols, the whole edifice falls to the 

, ground. What actually happens is this. 
These are not transactions which are 
done through the usual trade channels; 
these are all paper transactions. 
Profits are made and even my hon. 
friend Mr. Chintaman Deshmukh can
not reach them.

The other day, I was shocked and 
surprised when my hon. friend the 
Commerce Minister said that the price 
of paper had not gone up. It is true 
that in regard to indigenous paper. 
Government has not increased the 
prices, nor have the mills asked for an 
increase in the price, because there Is 
a decent margin of profit in the paper 
which they manufacture. But, so far 
as foreign paper is concerned, the 
market has more than doubled. Today, 
a licence for paper for one lakh gives 
the importer more than a lakh of 
rupees. That is the state of affairs. 
The hon. Commerce Minister said that 
he did not know whether paper 
prices have gonis up. He thought 
that the prices had not gone up. That 
is exactly the crux of the whole situa
tion. I do not know whether the 
multiplication of individuals in the 
Import Control office is going to im
prove the situation at all. What is 
really needed is a knowledge of the 
market, a knowledge of the stocks, a 
knowledge of the importation, a know
ledge of the prices. Unless and until 
we know how these commodities for 
which we use valuable foreign ex
change are used in this country, there 
is no hope for us. So far as the 
Import Control Office is concerned, 
after all is said and done, large sums 
of money are handled in that depa r̂t- 
ment; temptation is put in the way* of 
small clerks drawing a salary of 
Rs. 100, 200 and 300. It is but natural. 
Unless there is supervision, unless there 
are checks and counter-checks, there 
will be a certain amount of corruption. 
This is where, I beg the hoii. Commerce 
Minister to apply his mind and see 
whether after all these four years of 
tragedy, we can save the situation, and 
see that we do not import those things 
which we really do not require, and 
that we Import those things which we 
really require. He should see that we 
put a stop to this gambling in those 
commodities and that people do not 
bear and bull the market and finally he 
should see that these things are not 
put on the O.G.L. and taken out of the 
O.G.L. so that they may have their 
profits and get out of the market. 
That is the state of affairs to which 
the hon. the Commerce Minister must 

^apply his mind.
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Then, Sir, I come to another aspect 

of the question; that is the financial 
aspect of the question. It is said here 
that the Finance Ministry agreed to 
the creation of certain departments in 
Calcutta and Bombay provided that a 
corresponding number of posts would 
be surrendered by the Office of the 
Chief Controller of Imports. No 
surrender was made; but these posts 
have been created. I would like you 
to refer to page 54 of the reasons given 
for this Demand. There, the pay of 
officers is shown as Rs. 74,000; pay of 
establishment, 26,000; total pay of es
tablishment is 100,000. But, allow
ances and honoraria are shown as Rs.
113,000 and other charges Rs. 1,53,000; 
the actual Demand is Rs. 3,66,000, 
although the pay of Officers is only 
Rs. 100,000. It was a condition prece
dent to the Finance Ministry giving 
their sanction for the creation of these 
posts that the Import Control Office in 
Delhi should surrender certain posts 
and that they would be transferred to 
those various places.

Again, Sir,.

T h e  D e p u t y  M i n i s t e r  o f  C o m m e r c e  
a n d  I n d u s t r y  ( S h r i  K a r m a r k a r ) ;  Does 
not the hon. Member want to hear our 
reply?

S h r i  G o e n k a :  I have nothing more to 
add and I would like to hear the reply 
from the hon. Minister rather than 
take the time of the House.

M r .  C h a i r m a n :  Will the hon. Minis
ter require 20 yRiinutes? Or shall 1 
call another Member to speak?

■ k ar: I will take only 
so that the House may 
n of certain information 

on with this matter.

M i n i s t e r  o f  C o m m e r c e  a n d  I n 
d u s t r y  ( S h r i  M a f a t a b ) :  I wiU take only 
ten minutes, Sir.

S h r i  K a r m a r i c a r :  Sir, within the 
short time at my disposal, I cannot in
dulge in the luxury of covering aU the 
points and the whole field that was 
sought to be covered by my hon. friend 
Mr. Goenka. There will be more op
portunities to discuss them in the 
course of the Budget discussions. I 
shall deal with only one point which 
is relevant to the Grant before the 
House, and that -is the Administration 
of Import C o n t r o l .

I shall not deal with the details of 
the amount asked for, but I would 
like to take the liberty of inviting tlie 
attention of the House to some salient

facts connected with the administra
tion of Import Control in the Com
merce and Industry Ministry during 
the last year. .

As my hon. friend Mr. Goenka is
doubtless aware, the whole trouble
arose on account of the large num b^ 
of applications pending at the com
mencement of 1950. As many as 8500 
applications out of the old OGL con
cessions were finding. Because we 
opened out the field to new-comers 
last year, the applications increased 
in number and round about the middle 
of 1950, we had about 80,000
applications to deal with. Thus,
partly on account of the re
organisation that we had already re
sorted to and partly on account of 
uew work, we asked for additional 
staff. An idea of the amount of work 
that this organisation had to dispose 
of during this year can be had if I 
just invite the attention of the Hotise 
to the number of applications received 
and the number of applications dis
posed of. For instance, for the period 
January to June 1950, altogether at 
the headquarters and at the Port offi
ces, 1,27,350 applications were receiv
ed; out of them, 1,27,298 applications 
have been disposed of and the balance 
remaining is 52. As regards the period 
July-December 1950, the total number 
of applications received is about
3.20,000 and the number disposed of 
is 1,13,725. New applications for the 
new period are coming in and this 
information is up to the end of 15th 
January 1951. The applications receiv
ed till that date for ̂ e  current period 
were 7,179. The date is yet to come] The 
number of applications disposed of is 
650 and there are pending 6529 appli
cations. For the first six months c f the 
last year, the number of applications 
pending is 52, for the second period it 
IS hardly 6 per cent, of the total num
ber of applications, and for the cur
rent period of course, current licens
ing is going on. I would invite the 
attention of the House to the fact 
which is acknowledged by the leading 
business interests and representative 
organisations that during the last 
j^ear. there has been a distinct impro
vement in the amount of disposals 
That is point No. #  '

T h^e was another point made by- 
Mr. Goenka, about invidious distmc- 
tions. When I came in and took 
charge as Deputy Minister, this was 
also one of my headaches as to when 
to  ̂make an exception from the gene
ral rule, and I found the exceptions 
were a greater headache than the 
general rule. During the last'seven 
months the practice has been to ob-



the greater will be our improvement 
ihey  should also appreciate where 
there is improvement and deprecate 
where there has been none. My hon. 
triend has access here and in the trade 
and everywhere and he can see that 
we are improving and so I oppose the 
cut motion.
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serve the rules strictly and no excep
tion should oe made from the general 
rule. If non. Members will bring to 
my notice any deviation we shall con
sider them and the best or the worst 
will be done. We have recognised 
ana given exception in deserving cases 
and one such is one made when my 
hon. friend approched me on behaU 
of his Press, but then we applied it as 
a general rule to all cases of a similar 
nature. Whenever we have made an 
exception we are prepared to ju sti^  
it. I am sure that in the import con
trol as it stands to-day no exception 
is undeservedly made and if any is 
given, very serious notice will be 
taken and I would be grateful to hon. 
members who wiU take' interest in 
these matters and bring to our notice 
such cases or instances of invidious 
distinction.

I will not take more of the time of 
the House. There is only one more 
point. There have been complaints 
that our treatment has been more libe
ral than it ought to have been or less 
liberal than it should have been. For 
instance last year there was the scaie 
about penicillin and we put it in the
O.GX. and then we found that there 
was plenty of it in the market. Then 
we got the complaint that there is too 
much of it because we had put it in 
the O.G.L.— because the trade wants a 
commodity to be scarce to make it 
worthwhile.

The House will agree that to-day the 
balance of trade is an index of what 
we have done in regard to the quan
tum of import as against the foreign 
exchange available. If the hon. Members 
v îll study the figures as no doubt, 
they have and the import policy, they 
will find that last year the policy has 
been framed on the safe side so as 
not to land the country in any trou
ble on account of the O.Gi<. as in the 
year before last It is possible that 
in certain instances large licenses were 
not utilised. But we do not have the 
statistics to find out how much was 
not utilised. We have to balance all 
the related factors and then devise 
our policy. It wiU»be agreed that dur
ing the last two periods the policy for 
the succeeding period has been printed 
and published weU in advance and I 
am happy to say that this has led to 
satisfaction on the part of trade and 
industry. I am eager that hon. Mem
bers should take more and more in
terest in these matters and bring for
ward as many instances and com
plaints as they come across to the 
notice of the Commerce and Industry 
Ministries, and the more they do this

Sliri Goenka: I have not moved the 
cut motion.

Shri Mahtab: Hon. Members have 
made complaints about the Import 
Control Offices here and in the bran
ches and my Deputy Minister has 
shown by giving statistics what Uie 
position actually is. He has shown 
that the applications have been dis
posed of more expeditiously than be
fore. I think it will be admitted that 
applications are now being disposed 
of more quickly and the rules are be
ing followed. The instances quoted by 
Mr. Goenka are, unfortunately within 
the rules. God has given us human 
beings ingenuity to circumvent the 
rules whenever it suits us. That is the 
difficulty. In this particular case 
things happened in such a way that 
there might have been a serious error 
of judgment, but that is a question for 
consideration. I will refer to specific 
cases later on. To begin with, let me 
clear one or two points.

When the House passed the Budget 
last time they provided a lumpsimi of 
Rs. 3 lakhs for reorganisation. At 
that time reorganisation was consider
ed necessary and so for the import 
control, out of a sum of Rs. 22,62,300 
they set apart— ît has been clearly laid 
down in the Budget—Rs. 3 lakhs as 
lumpsum for reorganisation. After 
recalculation that sum has now come 
to a little more and the Finance Minis
try agreed to the increase, provided 
some staff are made over to the branch 
offices. And we have done that. From 
the Central Office three posts of. Asst. 
Controllers and six Assistant UD.C. 
have been transferred to ports with 
the concurrence of the Finance Minis
try. Two posts of Assistant Controllers 
and 2 U.D.C. posts have been kept 
vacant at headquarters. When this 
was done, in the meantime, in Bombay 
the number of applications has risen 
from 20,000 to 38^000 as a result of 
the decentralisation. Some hands 
have been sent there and there has 
been reduction here.. The House will 
see that the recommendations of the 
Finance Ministry have been given 
effect. If there are specific cases and 
if they are brought to my notice, I 
Shan personally enquire into such 
cases. About diesel engines as hon. 
Members know the rules are that



3380 Derrumds for Supply. 22 FEBRUARY 1051 Grants for 1950-51 3381
licenses should be given to firms who 
do after-sale ser\tice. Exceptions have 
been made where the State Govern
ments and co-operative societies are 
concerned, on the recommendation of 
the Agricultural Ministry. The ques
tion to be examined in tha case of 
ihose who got the licenses without this 
after-sale service is whether they were 
got direct from the office. In that case 
it is a matter for consideration. If it 
on the recommendation of the Agri
cultural Ministry, then the matter be
comes more complicated.

Then regarding the case of the pa
per license from Mysore, curiously 
enough that application has been very 
strongly recommended by the Direc
tor of Industry of Mysore and accord
ing to the rules the license has been 
given to the actual user as certified 
by D.I. of Mysore. In order to know 
who are the actual users, the certifi
cate of the Director of Industry has 
to be taken, otherwise the Govern
ment has no agency to verify the mat
ter. And in this case the D.I. has not 
only recommended the application but 
he has strongly recommended it. If 
we are to enquire into the whole 
thing we will have to go a very 
long way and I am not sure if that 
even will actually take us, anywhere.

Shri S i d h v a :  Why not? It wUl ond.

Shri G o e n k a :  May I ask the hon. 
Minister why in the case of licenses foi 
Rs. 5,000 and Rs. 10,000 objections are 
raised and why in such a large case 
costing about 6 lakhs no objection was 
raised?

S h r i  M a h t a b :  All the cases have tn 
be considered on their merits. As 1 
said in this particular case, the appU- 
cation was strongly recommended by 
the Director of Industries and it can
not be easily overlooked by the Import 
Control Office here.

With regard to the tear gas business, 
a firm applied for a licence. The 
Chief Controller forwarded that appli
cation to the Bombay Port Office, be
cause according to him it fell under a 
certain serial number under the rules. 
The Bombay office returned that sash
ing that it fell under some other serial 
number and not the one mentioned by 
the Chief Controller. In the mean
while the Home Ministry intervened 
and the licence was granted. The 
allegation is that all these were done 
with some ulterior motive. But it is 
very difficult to prove these motives. Tt 
may be an error of judgment. Why 
one officer thought that the applica
tion came under a particular seria)

number and another thought that it 
came under a different serial number 
it is very difficult to know. Yesterday 
I looked into the matter and it appear
ed to me prima facie that there is 
some defect in the classification of 
goods and probably some mistakes 
were committed on account of wronff 
classifications. If that is correct I am 
told that it would require more money 
to set things right. As soon as an 
action required more money it would 
i>e referred to the Finance Ministry, j 
So I thought it required more conside
ration.

I place aU the facts before the 
House not to defend anybody. The 
^!omplaints are well known. Hon. 
Members must believe it that perhaps 
I know more of such complaints than 
any hon. Member in the House. But 
the question is to find out a solution 
It is no use cornering arguments here, 
as it is done in the market with regard 
to Efoods. What I propose to do now is 
that I am devising some means with 
regard to these complaints and I am 
prepared to receive as much assistanrp 
as possible from hon. Members who 
are very much interested in the suh- 
iect. I want to have discussions with 
ijiem to find out solutions, not to know 
fact«! but to cive effect to accepted sufl- 
gestions. Hon. Members wiU very 
soon know about it.

S h r i  S i d h y a :  I have made certain sug
gestions to your Deputy Minister.

Shri K a r m a r k a r :  Sir. I have ^ways 
entertained Mr. Sidhva’s suggestions 
with the greatest readiness and consi* 
dered them.

S h r i  M a h t a b :  When the machinery 
comes into effect hon. Members will 
have opportunities to make their sug
gestions and something wiU be done. 
At the same time I must say that while 
we are discussing these things let us 
not run away with the idea that this 
country alone is afflicted with such 
complaints and not others. Curiously 
enough I find from American journals 
that things there-ure not better than 
here. I do not quote that to defend 
ourselves. While we must take all 
possible steps to correct ourselves Tfet 
us not develop any inferiority com
plex. My friend Mr. Goenka has bet
ter knowledge of these matters than 
myself and I shall of course consult 
him whenever occasion arises and J 
am sure his assistance will be available 
to me.

M r .  C h a i n n a i i :  The question is:
“ That a supplementary sum not

exceeding R ’j. 3,66,000, be granted
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to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1951, in 
respect of the ‘Ministry of Com
merce’ .”

The motion was adopted.

Mr. Chairman: The question is:
I

“ That the respective Supple
mentary sums not exceeding toe 
amounts shown in the third 
column of the order paper, except 
in case of heads of Demands Nos.
11, 13, 15, 17, 19 and 98, be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1951. 
in respect of the correspondmg 
heads of Demands entered in the 
second column thereof.”

The motion was adopted.
[As directed by Mr. Chairman, the 

motions for Demands for Supplemen
tary Grants which were adopted by 
the House are reproduced below:
Ed. PP.]

D e m a n d  No. 20—M i n i s t r y  of  L abour

“That a supplementary sum 
not exceeding Rs. 1,26,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1951,̂  in 
respect of ‘Ministry of Labour.

D e m a n d  No. 24—M i n i s t r y  of  F ood

“That a supplementary sum 
not exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ^ d -  
ing the 31st day of March, 1951, m 
respect of ‘Ministry of F ood .

D em a n d  No. 29—P a y m e n t s  to  o th e r  
Go v e r n m e n t s , D e p a r t m e n t s , e tc ., 
o n  ac c o un t  o f  the  A d m in is t r a t io n  
OF A g e n c y  S u b jec ts  and  M a n .age-  
m e n t  OF T r e a s u r ie s .

“ That a supplementary sum not 
exceeding Rs. 17,000 be granted to 
the President to defray the char
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1951, m 
respect of ‘Payments to other Gov
ernments, Departments, etc.. on 
account of the admmistration of 
Agency Subjects and management 
of Treasuries’ .”

D em an d  No. 3 5 -^ L ig h th o u se s  and 
L ig h t s h ip s

“ That a supplementary sum not 
exceeding Rs. 56,000 be granted to 
the President to defray the char
ges which will come in course of 
payment during the year ending 
the 31st day of March, 1951, in 
respect of ‘Lighthouses and 
Lightshipts’ .”

D em an d  No. 37— T r ib a l  A r eas

“ That a supplementary sum not 
exceeding Rs. 24,07,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1951, 
in respect of ‘Tribal Areas*.”
D em and  No. 38— Ex t e r n a l  A ff a ir s

“ That a supplementary sum 
not exceeding Rs. 16,09,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1951, in respect of ‘Exter
nal Affairs’ .”
D em and  No. 39— S u r v e y  of I ndia

“ That a supplementary sum 
not exceeding Rs. 1,000 be granted 
to the President to defray 
the charges which will come in 
course of payment during the
year ending the 31st day of 
March, 1951, in respect of ‘Survey 
of India’ .”

D em and No. 48— E d u ca t io n

“ That a supplementary sum 
not exceeding Rs. 1,80,000 be 
granted to the Presidrat to defray 
the charges which will come in. 
course of payment during the
year ending the 31st day of 
March, 1951, in respect of ‘Edu
cation’ .”

D em and  No. 51—A gricttlture

“ That a supplementary sum 
not exceeding Rs. 1,000 be granted 
to the President to defray the
charges which will come in cjurse 
of payment during the year end
ing the 31st day of March, 1951, 
in respect of ‘Agriculture’ .”
D em an d  No. 53— In d u st r ie s  and 

Su pplies

“ That a supplementary sum 
not exceeding Rs. 1,000 be g r a n ^  
to the President to defray the 
charges which will come in 
course of payment during the year 
ending the 31st day of March,
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1951, in respect of Industries and 
Supplies’.”

D em and N o . 62— J oin t  S to c k  Co m pa n ie s

“ That a supplementary sum 
not exceeding Rs. 67,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1951, in res
pect of ‘Joint Stock Companies*.^

D e m a n d  No. 63— I n d ian  D a ir y  
D e p a r t m e n t

“ That a supplementary sum 
not exceeding Rs. 26,000 be grant
ed to the President to defray the 
charges which will come in course 
of pajmient during the year end
ing the 31st day of March, 1951, 
in respect of ‘Indian Dairy Depart
ment'.”

D e m a n d  N o . 64— ^Misc e l l a n e o u s  
D e p a r t m e n t s

“ That a supplementary sum 
not exceeding Rs. 24,06,000 be 
granted to the President to defray 
the charges which wiU come in 
course of payment during the 
year ending the 31st day of March, 
1951, in respect of ‘Miscellaneous 
Departments*.”
D em a n d  N o . 70—T e r r it o r ia l  and  

P o lit ic a l  P e n s io n s

“ That a supplementary sum 
not exceeding Rs. 1,48,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1951, in respect of ‘Territorial 
and Political Pensions’.”
D e m a n d  N o . 71— S u p e r a n n u a t io n  

A l l o w a n c e s  and  P e n s io n s

"That a supplementary sum 
not exceeding Rs. 14,67.000 be 
granted to the President to defray 
the charges which wiU come in 
course of payment during the 
year ending the 31st day of 
March, 1951, in respect of ‘Super
annuation Allowances and Pen
sions’ .”
D e m a n d  No. 72—S t a t io n e r y  and  

P r in t in g

“That a supplementary sum 
not exceeding Rs. 43,17,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1951, 
in respect of ‘Stationery and Prin
ting’ .”

D e m a n d  N o . 73—M isc e l la n eo u s

“ That a supplementary sum 
not exceeding Rs. 14.62,23,000 be

granted to the President to defray 
the charges which will come in 
course of pajnnent during the 
year ending the 31st day of March, 
1951, in respect of ‘Miscellaneous’.”
D em and  N o . 74— Êxp e n d it u r e  on  

D isplaced  P e r so n s

“That a supplementary sum 
not exceeding Rs. 26,51,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 

year ending the 31st day of 
March, 1951, in respect of ‘Expen
diture on Displaced Persons’.” ^
D em an d  N o . 79— G r a n ts-in -aid t o  

S tates

“ That a supplementary sum 
not exceeding Rs. 30,71,000 be 
granted to the President to defray 
the charges which will come in 
course o f payment during the 
year ending the 31st day of 
March, 1951, in respect of ‘Grants- 
in-aid to States’.”

D em and  N o . 80A — Êx t r a o r d in a r y  
P a y m e n t s

“That a supplementary sum 
not exceeding Rs. 10,00,000 be 
granted to the President to defray 
the charges which wiU come in 
course of payment during the 
year ending the 31st day of 
March, 1951, in respect of ‘Extra
ordinary Payments’ .”
D em and  N o . 81— R e se ttlem e n t  and 

D e ve lo pm e n t  ^
"That a supplementary sum 

not exceeding Rs. 23,08,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day' of 
March, 1951, in respect of ‘Resettle
ment and Development’.”

D em and  N o. 83— P̂r e p a r a t io n  
P a y m e n t s

“That a supplementary sum 
not exceeding Rs. 2,63,25,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of March 
1951, in respect of ‘Prepartition 
Payments’.”

D em and  N o . 85— A jm e r

“ That a supplementary sum 
not exceeding Rs. 6,18,000 be 
panted to the President to defray 
the charges which will come in 
course of payment during the 

ending the 31st day of March, 
1951, in respect of ‘Ajmer’.”



D e m a n d  No. 87— Ĥim a c h a l  P r adesh

“ That a supplementary sum
not exceeding Rs. 3,91,000 be
granted to the President to defray
the charges which will come in
course of pajmient during the
year ending the 31st day of March, 
1951, in respect of ‘Himachal
Pradesh’.”

D e m a n d  N o . 88— B il a s p u r

“ That a supplemental^ sum
not exceeding Rs. 56,000 be graiit- 
ed to the President to defray the
charges which will come in course
oi payment during the year end
ing the 31st day of March. 1951, 
in respect of ‘l^aspur*.”

D e m a n d  N o . 89— B̂h opal

“ That a supplementary sum
not exceeding Rs. 13,93,000 be 
granted to the President to de
fray the charges which will
come in course of payment dur
ing the year ending the 31st day
of March, 1951, in respect of
‘Bhopal’.”

D e m a n d  No. 89A— V in d h y a  P r adesh

“That a supplementary sum
not exceeding Rs. 2,10,000 be
granted to the President to de
fray the charges which will come
in course of payment during the
year ending the 31st day of
March, 1951, in respect of
‘Vindhya Pradesh’.”

D e m a n d  No. 91— T r ip u r a

. “ That a supplementary sum
not exceeding Rs. 11,50,000 be
granted to the President to de
fray the charges which will come
in course of payment during the 
year ending the 31st day of
March, 1951, in respect of ‘-'Tri
pura’.”
D e m a n d  No. 93— R e l a t io n s  w i t h

S tat e s

“ That a supplementary sum
not exceeding Rs. 1,09,000 be
granted to the President to defray
the charges which will come in 
course of paj^nent during the
year ending the 31st day of
March, 1951, in respect of ‘Rela
tions with States’.”
D e m a n d  No. 95— CApriAL O u t l a y

ON the  In d ia  S e c u r it y  P r e s s

“ That a supplementary sum
not exceeding Rs. 3.50.000 be
granted to the President to de
fray the charges which will come
in course of pajmnent during the
year ending the 31st day of
March, 1951, in respect of ‘Capi
tal Outlay on the India Security
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D e m a '-id No. 104— C a p it a l  O u t l a y  o n
C i v i l  W o r k s

"^That a supplementary sum
not exceeding Rs. 2,63,98,000 be
granted to the President to de- 
iray the charges which will come
m course of payment during the
year ending the 31st day of
March, 1J)51, in respect of ‘Capital
Outlay on Civil Works’.”

D e m a n d  No. 105— C o m m u t e d  V a lu e  of
P e n s io n s

“ That a supplementary sum
not exceeding Rs. 38,00,000 be
granted to the President to de
fray the charges which will come
in course of payment during the 
year ending the 31st day of Meirch, 
1951, in respect of ‘Commut^
Value of Pensions’.”
D e m a n d  N o . 106— P̂a y m e n t s  to

R etr ench ed  P e r s o n n e l

“ That a supplementary sum
oot exceeding Rs. 4,57,000 be
granted to the President to defray
the charges which will crme in
course of payment during the
year ending the 31st day of
March, 1951, in respect of ‘Pay
ments to Retrenched Personnel’.”

D eriand  N o . 108— C a p it a l  O u t l a y  o n
S c h e m e s  of  S tate  T r a d in g

“ That a supplementary sum
not exceeding Rs. 1,000 be granted
to the President to defray the 
charges which will come in course
of payment during the year
ending the 31st day of March, 
1951, in respect of ‘Capital Outlay
on Schemes of State Trading*.**

APPROPRIATION BILL
The Minister of Finance (Sbri

C. D. Deshmukli): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the Con
solidated Fund of India for the service
of the year ending on the 3^st day
of March, 1951.

Mr. Chairman: The question is:
“ That leave be granted to in

troduce a Bill to authorise pay
ment and appropriation o f  certain
further sums from and out of the
Consolidated Fund of India for
the service of the year ending on
the 31st day of March, 1951.”

The motion was adopted.
Shri Deshmnkh: I introduce the

Bill.
The House then adjourned till a

Quarter t Eelven f the Cl ck n
Friday the 23rd Febrw«T^ 1951.


